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LOK SABHA

Friday, Auptut 7 ,1959/Sravana 18, 
1881 (Saka)

The Lok Sabha met at Eleven of the 
Clock

[Mr. Speakeh m the Chair]
ORAL ANSWERS TO QUESTIONS

Shipping Corporation*
+•

*sai S shrt Subodh Bansda:
^Shri S. C. Samanta:

Will the Minister ot Transport and 
Conunnnications be pleased to state:

(a) whether the proposal to set up 
three shipping corporations in public 
sector has been fully implemented;

(b) if not, the reasons therefor; and
(c) since when the proposals were 

taken in hand and, when these will 
be implemented?

. Hu Minister ot State la the Minis
try of Transport and Communications 
(Shri &aj Bahadur): (a) to (c). A 
statement giving the requisite infor
mation is placed on the table ot the 
Sabha.

Statement

In October 1947, the principle ot 
floating shipping corporations, upto a 
maximum ol three, was first accepted 
by the Government of India. It was 
also decided that the Corporations 
should be run on the managing agency 
system with Government's contribu
tion being not less than 51 per cent 
of the capital, the balance 49 per cent 
being subscribed either wholly by an 
approved existing private shipping 
company or partly by such company

lo8a
and partly.by the public. No private 
shipping company was to be associated 
with more than one Corporation.

In March 1950, the Eastern Shipping 
Corporation was Wormed with M/s. 
Scindia Steam Navigation Co. 88 the 
Managing Agents.

The setting up of the second corpo
ration did not get the requisite res
ponse from other existing shipping 
companies and ultimately when the 
negotiations with them did not 
materialise, the Government of India 
set up the Western Shipping Corpo
ration in 1956 as a fully Government- 
owned concerned.

The need for setting up of a* third 
Corporation has not yet been felt.

Shri Subodh Hanada; From the 
statement I find that the proposal waa 
taken in hand in 1947 and the first 
Corporation came into being in 1950 
and the second one in 1956. May I 
know whether this has not delayed 
the shipping business in our country 
in the public sector?

Shri Raj Bahadur: The acquisition 
or building up of tonnage is essentially 
governed by the factor of finances at 
our disposal. And, I cannot say that 
because there has been some delay 
in setting up of the corporation, it has 
retarded the growth of Indian ship
ping.

Shri Snbodh Bauds: May I know
whether the corporations func
tioning from one place with different 
headquarters.

Shri Baj Bahadur! ]  did not catch
* the question.

Shri Subodh Hanwhr May I know
whether it is a fact that the two 
corporations are functioning from one 
place with different headquarters? 
May 1 know the reason lor that?

147 LSD -l.
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8 W  H | Bahadur: It he waste to 
know their headquarters, they are in 
Bombay I do not know what the 
hon. Member wants to know

Mr. Speaker: He probably means 
the offices being located in different 
places

Shri Raj Bahadur: I do not think 
they are in different places

Shri S C Samanta: May I know 
how the Eastern Shipping Corporation, 
that is the Scmdia Steam Navigation 
Company, is working m comparison 
with our own Western Shipping 
Corporation run with government 
management?

Shri BaJ Bahadur. If he wants to 
have a comparison between the Indian 
Steam Shipping Company and the 
Eastern Shipping Corporation, in res
pect of trade or tonnage lifted, I 
think, both are working in their own 
fields

Shri Damam May I know whether 
the existing shipping corporations are 
working satisfactorily7 If not, why is 
the floating of a third corporation 
being considered7

Shri Raj Bahadur: At present we 
are not considering the question of 
bringing into being a third corpora
tion The corporations are working 
satisfactorily otherwise

Shri C. R Pattabhl Raman: In view 
of the very large traffic in Madras and 
the east coast to Rangoon and Singa
pore, will Government consider the 
feasibility of having a corporation at 
Madras or at some other place on the 
cast coast7

Shri Raj Bahadur: At present there 
is no proposal

Shri Tangamani: May I know the 
number of ships now owned by the 
Eastern Shipping Corporation and the 
Western Shipping Corporation7 How 
do they compare with the total ton
nage which we now possess7

Shri BaJ Bahadur: In terms of 
tonnage, I think, the Eastern Shipping

Corporation has ewer 50,600 tons GRT 
and the Western Shipping Corporation 
has got a tanker which Is about 10,00# 
tons.

(far v iTwfaw wifafl
fa*T«rri w vftt-

^  wrafo i f f  
s ism m vrim gfasn r^ h r vrvhtspr 
wtIma vr M u  fa*iT *rt ?ft 
w r  *rrerc w t  «rr w t  
«itok ft  *pit | 7

P m  f w  w  *i t̂ «rr
f®f> ?ft 3T (ft’T VTCTttSPT
M w  «it i *rr
fa  iw fafar
Vt srra EH MgMJ ?  I

Traffic Administration for Delhi
+

I" Shri Shrcc Narayan Das:
•M2 J Shn Radha Raman:

* ] Shn Ram Krishan Gupta: 
^Shri Keshava:

Will the Minister of Transport and 
Communications be pleased to state

(a) whether Government have 
finalised consideration of the proposal 
to have a separate traffic administra
tion for Delhi,

(b) if so, the results thereof, and
(c) whether a copy of the draft of 

the proposal would be laid on the 
Table7

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) There is no 
such proposal under the consideration 
of the Delhi Administration.

(b) and (c) Do not arise.
Shri Shree Narayan Dae: May X 

know whether the working of th*
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present arrangement has been review
ed? If so, have cay difficulties been 
found which can be put an end to by 
having a separate administration?

Shri Baj Bahadur: Shn T S
Khanna, the Engineer of the Hoad 
Research Institute has been appointed 
as Honorary Consultant to advise the 
Delhi Administration and I think we 
shall have to wait for some time for 
the results obtained m the light of the 
advice he gives the Corporation or the 
Administration m this behalf

Shri Shree Narayan Das: What is 
the amount the Delhi Administration 
has to pay to the Police lor the pur
pose’

Shri Raj Bahadur: I cannot give 
the separate figures without notice

Shri Radha Raman* In view of the 
difficulties that are experienced with 
regard to traffic regulations in Delhi 
and a general defiance of the traffic 
rules by the people, may I know whe
ther the present traffic arrangements 
or transport arrangements are being 
revised and new methods are being 
evolved in order to train people and 
also to have better results7

Shri Baj Bahadur: Of course, the 
position is reviewed from time to 
time Apart from that, sometimes 
drives are also undertaken to make 
people conscious of the traffic regula
tions

In this connection I may refer to 
the report recently submitted by the 
Ad Hoc committee on Road Transport 
They have made certain recommenda
tions in regard to the re-orgamsatlon 
of Transport Administration and In 
that connection, I think, we may again 
consider this question.

WtraTST fv  fkreft V
*  wrt A finrrc
q$r t  I 5  OTPRT jf ftr «WT t

«ft tm  : v m  imrftv 
w w  *  Sta srrc «pcr i t  A 
*rg ift fofcR  ftwt «rr ft? *©  •

aft tt*  $  M ur*

q gfoffcfeM * t W  W W  *Rn*
^  %mt  t  ftr %
p t  $SK I

Exhibition of Films at Bailway 
Stations

*203 Shri Sanganna: Will the
Minister of Railways be pleased 
to refer to the reply given to 
Starred Question No 1468 on the 5th 
April, 1958 in respect of the showing 
of films at railway stations, and state:

(a) whether such facilities have 
been extended to other Railway
Zones, and

lb) if not, the reasons therefor7
The Deputy Minister of Railways 

(Shn S V. Ramaswamy): (a) Yes
(b) Does not arise
Shri Sanganna. Which are the zones

that have been provided for7
Shri S V Bamaswamy: The I and

B Ministry has provided us with 7 
projectors and they have been distn- 
buted Only the North East Frontier 
zone has not got it We have placed 
orders for it There is only one for 
each zone and we have got to cany 
on on a programmed basis at the 
various stations The I & B Ministry 
also supply documentaries free of cost.

Shri Sanganna: When will this 
scheme be fully implemented m  all 
the zones7

Shri S V Bamaswamy: As soon as 
we get the machinery Now, we are 
doing it on a programmed basis.

Shri Tyagi: In view of the financial 
exigencies and in view of the fact that 
the nation is becoming deeply indebt
ed to foreigners, may I know if Gov
ernment can give away this little
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hatury and thereby save some awney 
for the nation?

Mr. Speaker: That is a suggestion
for actios.

fitow  of M o o  Laeonattm

f  Shri Ram Krishaa Guftet 
Shri D. C Sharma:
Shri Nagl Reddy:
Shri A  K Gopalan:
Shri Vasadevan Nair:

*204. ^ Shri Konhan:
Shri S M. Banerjee:
Shri Jafdbh Avaithl:
Shri Raghunath Singh:
Shri Assar:
Shri T. B Vittal Rao:

Will the Minister of Railways be 
pleased to refer to the reply given to 
Starred Question No 428 on the 19th 
February, 1959 and state:

(a) whether the Arbitrator has since 
given his award regarding the price of 
Telco Locomotives for the period com
mencing from 1st Apnl, 1958, and

(b) if so, the nature of the award 
given’

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) No,
Sir

(b) Does not arise.

Shri Ram Kristian Gupta: In reply
to a previous question the hon Deputy 
Minister gave a categorical assurance 
that the award will be forthcoming by 
about the middle of June May I know 
the reason for so much delay7

Shri Shahnawaz Khan: Unfortu
nately, the arbitrator has not been 
keeping very good health I hope he 
will recover soon

Shri Ram Kriahan Gupta: May I
know whether it is a fact that Gov
ernment have decided to purchase 
■telco engines after the expiry of this 
agreement7 If so, what are the condi
tions settled for the purchase of these 
engines*

§M  SlMtfmswa* t t n : So tar, we 
hare not arrived at any agreement

Shit rw n  GaadM: May I know 
whether it is a fact that the arbitrator 
is paid about Ra. 500 a day and whe
ther he had a heart attack recently 
and finds it difficult to carry on? 
Would Government consider appoint
ing somebody else so that the work 
could be speeded up considering the 
tact that the agreement with Telco 
might be coming to an end almost in 
the beginning of next year?

The Minister of Railways (Shri 
Jagjivaa Ram): We have paid the 
arbitrator according to the scale laid 
down for payment to retired High 
Court Judges who work as arbitrators.

The Minister of Law (Shri A K. 
Sen): Scales are laid down for arbi
trators drawn from ex-Judges of 
different High Courts And he is paid 
according to that scale

Mr Speaker: The hon Member does 
not probably ask that but says that 
he is paid about Rs 500 a day

Shri Jagjivan Ram: Recently he 
had an attack of coronory throm
bosis, and our latest information is 
that he has been certified fit by the 
doctors He is going to fix a date for 
the arbitration

Shri Feroze Gandhi: May I know 
whether it is a fact that the require
ments of steam locomotives manufac
tured by Telco are sufficient to meet 
the needs of the Second Plan and if 
so what steps are being taken to see 
that the manufacture of 100 locomo
tives per year which may be required 
to be converted either into diesel or 
electric is earned out7 Is there any 
scheme7

Shri Jagjivan Ram: That matter Is 
being considered—how to utilise the 
Telcos after the expiry of the present 
agreement for the manufacture o f 
steam locomotives

Shri Feroze Gandhi: Have our
requirements of meter-gauge steam 
locomotives been completed, even
today?
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Shri A i JIh b  f a n :  Today u  the 
position stands, we are in a comfort
able position so far as the steam loco
motives for the meter>gauge are con
cerned But the requirement is a 
continuing requirement so long as we 
run these steam locomotives.

Shri Nagi Reddy: May I know whe
ther, in view of the delay, the Minis
try will be able to place on the Table 
o f the House the price quoted for the 
locomotives by the Telcos and the 
price the Government has accepted to 
pay’

Shri Jagjivan Ram: That has been 
discussed m the House more than once 
it has been quoted in the House.

Shri S M Banerjee: In reply to a 
previous question, the hon Deputy 
Minister stated that two of these 
locomotives were purchased during 
the fourth pnee period and the hon. 
Minister has stated that whatever be 
the price that is fixed by the arbitra
tor, that will be the price for the 
fourth period May I know whether 
any amount has been paid to 
Telcos for these diesel locomotives 
upto this time9

Shri Jagjtasn Bmb: I think that 
some payments are being made to be 
adjusted after the award of the arbi
trator has been given.

Shri T. B Vittal Rso: In view of 
the fact that this question has been 
going on for a pretty long time, do 
the Railway Board consider taking 
over the Telco as recommended by the 
Public Accounts Committee sometime 
back?

Shri Jagjivan Ram: The present 
decision of the Railway Board is not 
to take it during the pendency of the 
present agreement (Interruptions).

Mr. Speaker: Hus relates only to 
prices to be fixed by the arbitrator. 
That poor man is suffering from some 
heart disease He will come back and 
settle i t  We are going into other 
matters as to what other arrange
ments are being made, etc.......(Inter*
TuptUms).

Shri Tyagl: Xt is public money.

Mr. Speaker: Hon Members will 
confine themselves to the question of 
prices.

Shri Jagjivan Bau: I want to clear
one point Perhaps it is the impres
sion that the arbitrator is being paid 
Rs 500 per day, it is not correct. He 
is paid only on the days on which he 
holds a sitting It is based on thff 
hours of sitting

Shri Feroze Gandhi: The point in 
dispute which has been referred to 
the arbitrator is regarding the price 
which is 375 units according to the 
Railway Board and 390 according to 
the Tatas May I know whether it 
has been brought to the notice 
of the arbitrator that the cost 
of the Chittaranjan locomotives— 
broad-gauge, 170 tons—is about 
Rs 4,50,000 only’

Shri Jagjivan Ram: All the relevant 
materials on which the Railway Board 
objects to the price quoted by the 
Telcos have been submitted to the 
arbitrator.

Utilisation of Irrigation Facilities is 
States

f  Shri Nagi Reddy:
Shrimati Da Palchoadfcari: 
Shri D. C. Sharma:
Shri Sadban Gupta:
Shri A K Gopalan:
Shri Vasndevan Nalr:
Shri Kunhan:
Shri Surendraaatti D v tn d f 
Shri Pahadia:
Shri S. A Mehdl:
Shri S C. Godson:
Shri P. G. Deb:

•205.

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Unstarred Question No 3999 
on the 28th April, 1959 and state:

(a) whether the Government have 
since examined the report of fhe 
officers appointed by the Central Gov
ernment to report whether irrigation 
potential in the country is fully utltii- 
ed or not; and
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(b) if so, the decisions taken?
M e Depoty Minister of Irrigation, 

•ad Fewer (Shri Hathi): (a) The
reports are still under examination.

(b) Does not anae.

Shift Nagi Keddy: May I know 
whether the Government is aware 
that the irrigation potential of quite a 
number of new irrigation projects is 
not being properly utilised due to 
failure of providing small canals to 
the production centres directly?

Shri Hathi: Government has infor
mation that in some cases distri
butaries and field channels -were not 
ready and there were other reasons 
also Therefore, these two officers were 
appointed to tour round all the States 
and examine the various projects and 
they have submitted a report almost 
for each State m a separate volume

Shri S. M. Banerjee* In reply to a 
previous question on 28th April, the 
hon Minister has stated that reports 
concerning all the States have been 
received and are under consideration 
and that certain statistical information 
relating to some of these reports are 
atill being awaited I want to know 
whether the reports that had already 
been received are still under conside
ration9 How long will it take to con
sider them’  This is a very vital mat
ter

8hri Hathi: It should not take much 
but they have submitted a report for 
each State and for each individual pro
ject There are about 13 reports and 
therefore, it takes time Secondly the 
figures which they had collected did 
not tally exactly with the figures with 
the Planning Commission and the Irri
gation Ministry Therefore, it took 
some time Now, they are being 
examined and I do not think that it 
will take much more

Shri Vasudevan Nair: Is it a fact 
that the irrigation facilities are not 
being fully utilised by the peasants 
because the taxes are beyond the reach 
of the peasants9

Shii Bath!: As I said, there are 
various reasons and it was therefore, 
that these officers were appointed

Mr. Speaker: This relates only to the 
report Hie report is being examined. 
Hon Members ask when the examina
tion will be over As early as possible 
—that is tiie reply What is the mean
ing of going into other details?

Shri Nagi Reddy: There is a little 
difference in my point

Mr. Speaker: If it is only a little 
different, I will go to the other ques
tion

Shri Nagi Beddy: The point is this 
13 reports have come for the 13 States 
My point is whether the Government 
would wait and consider all the reports 
together and then give a decision or 
take them separately, as soon as each, 
report becomes available9

Shri Hathi- We will take them sepa
rately, each by itself and we will not 
wait till all the 13 are collected There 
may be some general conclusions to be 
arrived at after considering all the 
reports but that does not mean that we 
shall wait till all the reports are con
sidered

“Composite Atta”
+

f  Shri Upendranath Barman:
*207 W Shri Snbodh Hansda*

(_ Shri S C Samanta:
Will the Minister of Food and Agri

culture be pleased to state
(a) whether the trials on different 

groups of people were undertaken for 
acceptability of “Composite Atta” , and

(b )  i f  so, the results o f  this tria l9

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a> 
Yes.

(b )  P relim inary  tria ls have indicated  
that the p rod u ct is generally  accept
ab le  to  consum ers

Shri Barman: May I know the 
difference in pnce between the two?
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8 U  A. XL Thwnw: The price will 
be « little less because what is attempt
ed is to stretch the availability of 
flour by adding some percentage of 
tapioca flour and some percentage of 
ground-nut flour.

Shri Barman: In order to reduce the 
pressure on the finer grains, namely, 
rice and wheat, may I know whether 
the Government have tried to make 
available to the consumers, at least 
through the ration shops, this com
posite atta so that the pressure on 
finer grains by demands from people 
of lesser economic means may be taken 
away?

Shri A. M. Thomas: Some pilot 
studies are being made We made 
some small-scale acceptability trials in 
Delhi Our Food Department itself 
conducted that The Central Food 
Technological Research Institute, 
Mysore conducted certain tnals Now, 
we are having large-scale trials in 
U P We have allotted about 20 tons 
of composite atta which has been 
supplied by the Central Food Techno
logical Research Institute for trials in 
U P and they are trying it through the 
fair price shops, sweetmeat shops, etc 
It is only after the results of these 
trials are obtained that we will try it 
on a large scale

Shri Barman: In West Bengal and 
Kerala the price of atta and rice is 
high Why has not the Government 
tried to introduce this through ration 
shops m these two States9

The Minister of Food and Agricul
ture (Shri A. P. Jain): Kerala does 
not consume much of atta It con
sumes very small quantity of 
wheat products So far as Bengal is 
concerned, atta is being supplied at 
very low prices there and it is 
manufactured out of the overseas 
wheat.

Shri Ansar Harvani: In view of the 
shortage of wheat m this country, may 
I know if this Government is taking 
any step to discourage the consump
tion of atta and to replace it by some 
other food?

Shri AJM. Thomas: Sir, even in this 
composite product there is one blend 
where the wheat atta comes to 90 per 
cent and there u another one where 
it comes to 77 per cent Therefore, the 
possibility of eliminating consumption 
of wheat atta is much less.

Dr. M. S. Aney: Is the composite 
atta cheaper and more nutritive than 
the other atta that we get?

Shri A. P. Jain: It is claimed to be 
more nutritive, and it is also somewhat 
cheaper.

Diesel and Electric Locomotives

+
f  Shri Ajit Singh Sarhadi: 
Shri Ram Krishan Gupta: 
Shri Nagi Reddy:
Shri A. K. Gopalan:
Shri Vasndevan Natr:

*208. ^ Shri Sadhan Gupta:
Shri Subiman Ghose:
Shn Kunhan:
Shri T. B. Vittal Rao:
Shri Shree Narayan Das: 
Shri Aurobindo Ghosal:
Shri Achar:

Will the Minister of Railways be 
pleaded to refer to the reply given to 
Starred Question No 62 on the 11th 
February, 1959 and state

(a) whether any further steps have 
been taken to manufacture diesel and 
electric locomotives m India; and

(b) if so, the nature of the scheme 
and progress made therein?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes, Sir

(b) In regard to electric locomotives 
orders have been placed for manufac
ture of 10-1500 Volts D C Electric loco
motives at Chittaranjan Loco Works. 
It is also proposed to invite shortly 
global tenders for supply of 42 AC. 
Freight type locos with their progres
sive manufacture at Chittaranjan

In regard to diesel locomotives, pro
posals from three firms, who have 
indicated their desire to manufacture 
diesel locomotives are under scrutiny.



Shri AJtt Staih Sarluuli: May I 
know whether TELCO, TKXMACO 
and Hindustan Motors have been sue* 
cental in having foreign collaboration 
in the manufacture of diesel engines?

Shri S. V. Bamaswamy: No. The
Hindustan Motors has been replaced 
by the National Engineering Industrie* 
of the Birla Group; therefore, Hindu
stan Motors is out of the picture. The 
three now are: TELCOS, National 
Engineering Industries and TEXMACO. 
They have submitted proposals which 
are under scrutiny.

Shri Ajit Singh Sarh&di: I wanted 
to know whether they have been suc
cessful in having any foreign collabora
tion, and, if so, with whom

Shri S. V. Bamaswamy: Yes; they 
have secured.

Shri Nag! Reddy: We were told las* 
time that ten locomotives are received 
in Chittaranjan in a knocked-down 
condition for being assembled here. 
May I know whether the hon Minis
ter’s information about the manufac
ture of electric locomotives only meana 
the assemblage of these locomotives 
which have been brought in a knock
ed-down condition?

Shri S. V. Ramaswamy: No, Sir; the 
conditions imposed by them were so 
onerous that we are giving up im
porting them in a knocked-down condi
tion. We are actually going to manu
facture them at Chittaranjan.

Shri Nagi Reddy: May I know what 
percentage of the parts will be manu
factured in our country and what per
centage will be imported?

Shri S. V. Ramaswamy: With regard 
to the manufacture of tenD.C. locomo
tives of 1500 volts, we have got the 
know-how. We are already assembl
ing them for the Central Railways. 
Therefore, there won’t be any difficulty 
About manufacture so far as the 
mechanical part is concerned and we 
can deal with them. Regarding electri
cals like registers and so on, we have 
got to import them for some time till 
the heavy efectrieafr at Bhopal deve
lop capacity.
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Shri T. B. Vlttal Baa: In vi*w of the 
iact that we are switching over to A.C, 
what is the point in manufacturing 
Jj.C. electric locomotives?

S. V. Ramaswamy: We are o*ily 
manufacturing 10 D.C. locomotives be. 
cause they are immediately needed for 
Central Railways. We are going to 
invite global tenders for 42 A.C. loco
motives just because we have switched 
over to A.C. and we want to develop

MW Orat A m oert 1094

Shri Jadhav: May I know whether 
there is a long-standing shortage of 
electric motives felt by the Central 
Railway?

Shri S. V. Ramaswamy: Yes; it is to 
meet that we have placed an order 
with Chittaranjan for ten locomotives.

Shri Joachim Alva: The hon. Deputy 
Minister will see that the three firms 
whose names he has mentioned are 
firms where there is a very heavy con
centration of industries. Has the Rail
way Board encouraged any new 
entrepreneurs, people who have not 
concentrated so much industry in their 
hands?

Shri S. V. Ramaswamy: It is such a 
heavy material that has necessarily got 
to go to heavy industries.

Shri Ajit Singh Sarhadi: May I
know whether any students have been 
sent for training with our consultants, 
the French National Railways, in the 
manufacture of electric locomotives?

Shri S. V. Ramaswamy: There is an 
agreement, Sir; but since the condi
tions imposed are onerous for train
ing and manufacture as such, it Is 
under consideration.

Shri T. B. Vlttal Rao: Before taking 
a decision to get the locomotives manu
factured in the private sector, may I 
know whether all the possibilities fbr 
their manufacture in the public sector 
were explored?

Shri S. V. Bamaswamy: Electric 
locomotives will be In the iwrttjW* 
sector; it is only the 4tteml that 4a 
going to be in the private sector.
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B M  T. II. TttU  8 i» !  My question 
is about diesel, whether all possibi
lities of its manufacture m the public 
sector have been explored

The Minister o f Railways (Shri 
Jagjivaa Ram): There is no question 
of exploring possibilities in the public 
sector, because the public sector is not 
Incapable of manufacturing them The 
point is not that we can’t do it If 
we can do electric locomotives we can 
do diesel also, therefore, there is no 
question of our inability to do so But 
on all considerations it was thought 
•that it would be better to leave it to 
the private sector.

Shri T. B. Vlttal Rao* Sir, he must 
give some reasons or grounds for it

Mr. Speaker* Order, order I can
not go on allowing questions endlessly

Shri Subiman Ghose: Since we have 
been told that Chittaranjan will under
take the construction of these locomo
tives, may I know when it will first 
come out from Chittaranjan and when 
It will be put on the rails’

Shri S. V. Ramaswamy: We shall try 
to expedite the whole thing and put 
them on the rails as soon as possible

Pochampad Project 
+

{Shri Nagi Reddy:
Shri T. B Vlttal Rao:

Shri e . Madhusudan Rao:
Will the Minister of Irrigation »»*  

Power be pleased to refer to the reply 
given to Unstarred Question No 3644 
on the 28th April, 1959 and state:

(a) whether the Central Water and 
Power Commission has since conclud
ed its examination of the report sub
mitted by the Government of Andhra 
Pradesh regarding Pochampad Pro
ject; and

(b) if so, the decision taken thereon?
Hie ttopaty Minister of Irrigation 

«&AP«wer (Shri Hathi): (a) No, Sir
(b) Does not arise.

Shri Nagi Reddy: May 1 know
whether the Central Water and Power 
Commission is prepared to finalise its 
proposals regarding the scheme within 
the Second Plan period’

Shri Hathi: The report has been sub
mitted and I am sure that the Central 
Water, Power Commission may exa
mine it dunng the Second Plan period, 
there is no question about it They 
will complete the examination

Shri T. B Vittal Rao: This project 
report was submitted to the Central 
Water, Power Commission some six 
months ago May I know why there 
is delay, because after it ha* been 
examined by the Central Water, 
Power Commission it has to go again 
to the Technical Committee’

Shri Hathi: The project report was 
submitted to the Central Water, 
Power Commission on 7th April, 1959 
—not six months ago Once the Cen
tral Water, Power Commission exa
mines it, it will go to the Technical 
Advisory Committee of the Planning 
Commission It is not yet six months, 
it was only three or four months ago 
that this report was submitted by the 
Andhra Government for examination

Shri Heda: May I know whether it 
is a fact that different phases in which 
this project can be undertaken have 
been mentioned in the report, if so, 
how many phases they have mention
ed there9

Shri Hathi: There are two stages 
which the project report mentions.

Shri Rami Reddy: May I know 
whether there are any special cir
cumstances for the Central Water, 
Power Commission taking so many 
months for examining this report*

Shri Hathi: It is not a question of so 
many months The other point is that 
this project is not included in the 
Second Five Year Plan. The Central 
Water, Power Commission has first 
to finalise those schemes which are al
ready in the Second Five Year Plan. 
Hus project is not included in the 
Second Plan, this is an additional one.
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Bhri T. B. Vittel Kao: May I know
whether there is any distant prospect 
at this project being taken up during 
the Second Five Year Plan, in view of 
the fact that the Andhra Government 
has abandoned some other projects in
cluded in the Second Five Year Plan 
in lieu of this?

Shri Hath!: I can’t say, until the 
technical examination is over

Cooperative Sugar Factories is  the 
Ahmednagar District of Bombay

*210. Shri Pangarkar: Will the
Minister of Community Development 
and Cooperation be pleased to state

(a) whether Government of India 
hsve been requested by Bombay Gov
ernment for permission for setting up 
of two cooperative sugar factories m 
Ahmednagar District, and

(b) if so, the decision taken thereon7
The Deputy Minister of Community 

Development and Co-operation (Shri 
B. S Murthy): (a) No, Sir

(b) Does not arise 
But, with your permission, Sir, I may 
add that there are four co-operative 
sugar factories so far set up in Ahmed
nagar District about which the ques
tion has been put

Shri Pangarkar: May I know
whether there is any proposal to estab
lish a co-operative sugar factory in the 
Marathwada region of Bombay during 
the Second Plan period7

Shri B S Murthy: No, Sir
Shri Pangarkar* May I know the 

number of co-operative sugar factories 
•et up so far m India7

Shri B S. Murthy: 21
Mr. Speaker: Order, order I am 

unable to hear what is going on Hon 
Members will rise m their seats and 
put their questions loudly

Shri Raghubir Sahai: May I know 
if any quota has been fixed for putting 
up co-operative sugar factories in 
various States; if so, what is that

quota? May I also know the number 
allowed to U.P.

Mr. Speaker: We are going away> 
from Ahmednagar to UP.

Shri B. S. Murthy: UP has been 
allowed five co-operative sugar lacto
nes m the Second Five Year Plan, and 
the total number of sugar factories 
thought of for being allotted during 
the Second Five Year Plan is 35

Shri B. K Galkwad: May I know 
whether there is any proposal to start 
a co-operative sugar factory in Nasilc. 
District, if so, what action Govern
ment have taken on it7

Shri B. S. Murthy: There is no pro
posal

8oa>g Hon. Members rose—

Mr Speaker I am not going to allow 
references to other States

Shri Shivananjappa. 1 want to put. 
a general question

Shri N. N Patel. May I know 
whether the Bombay Government ha» 
made any recommendation to set up *  
co-operative sugar factory in Surat 
District7

Shri llathi: No, Sir
Surplus Machinery of Hirakud 

Project
*211 Shn Panlgrahi: Will the*

Minister of Irrigation and Power be
pleased to state

(a) whether surplus machinery o f 
the Hirakud Dam Project has been 
disposed of by the Project authorities; 
and

(b) if so, the amount of money 
received as a result of such dis
posals7

The Deputy Minister of Irrigation 
and Power (Shri Hath!): (a) and (b). 
The surplus machinery on the Hira
kud bam Project is being disposed1 
of by the Project authorities so far 
machinery of the value o f 
Rs 3,47,67,000 approximately has been 
disposed of The total amount realis
ed so far is Rs 1,62,83,631*79 nP.
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gbrl Panlgrahi: May I know whe
ther the Government has completed 
any final stock-taking of the entire 
surplus machinery available in Hira- 
kudt

Shri Hathi: We have got the list of 
the entire surplus machinery at 
Hirakud. It is about the value of 
Rs. 5*05 crores.

Shri Panlgrahi: May I know whe
ther before transferring this surplus 
machinery from Hirakud to other 
projects the Government of Orissa 
was consulted and, if so, whether the 
Government of Orissa did not like 
this transfer?

Shri Hathi: The procedure laid
down for the transfer of surplus 
machinery is, first priority is given 
to the State Governments They are 
consulted. If they think that the 
machinery is surplus then only it is 
disposed of to others.

Shri Panigrahi: How much of this 
machinery which has been disposed 
of has been taken over by the State 
Governments?

Shri Hathi: That which has not 
been disposed of is still lying with 
the State authorities in the Hirakud 
project.
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Shri Sonavane: Was this surplus 

machinery not required by any other 
irrigation project in any of the States7

Shri Hathi: In fact, this surplus
machinery is sent to the various pro
jects m different States. The Chambal 
project has got something, for 
example; the DVC has got something 
Something has been sent to the 
Nagarjunasagar project. It is not 
that this has been disposed of to any

one river valley project. It has been 
disposed of to various other river 
▼alley projects.

Shri Narasimhan: Is there anv
scheme for creating a central pool for 
all these things and then distributing 
them, or, is it all distributed as and 
when they like? Are there schemes 
for having a central pool for the 
surplus machinery from the various 
projects like the Hirakud project 
which are near completion and those - 
projects which have been practically 
completed? Further, what attempts 
are being made to get the maximum 
price for the machinery, instead of 
their being sold at cheaper prices7

Shri Hathi: We have got a direc
torate under the Central Water and 
Power Commission which deals with 
these matters such as surplus 
machinery It receives all the lists; 
the officers go there; they inspect the 
machinery and they write to the 
different projects and then according 
to the price fixed by the Central 
Water and Power Commission th* 
machinery is being disposed of to 
different States. There is a regular 
procedure followed for the systematic 
transfer of machinery from one pro
ject to another.
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Scheme for Intensive Cultivation
•SIS. Shri Vajpayee: Will the

Munster of Food and Agriculture bo 
pleased to state:

(a) whether any scheme lor inten
sive cultivation of irrigated wheat has 
been finalised;

(fa) if so, the main features thereof;
(c) whether any experiments have 

fseen made or are being made to
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determine the usefulness of the 
scheme; and

(d) if so, the result thereof?
The Deputy Minister of Agriculture

(Shri M. V. Krishnappa): (a) to (d). 
There is no specific scheme for 
intensive cultivation of the irrigated 
wheat Such schemes form part of 
general research and development 
schcmes for wheat.

Shri Vajpayee: In view of the fact
that intensive cultivation is the only 
solution of our food problem, may I 
know what assistance or encourage- 
zncnt Government is going to offer 
to the farmers to increase production 
by the method of intensive cultiva
tion’

Shri M. V Krishnappa: Intensive
cultivation is adopted by a number 
of States in the country and various 
facilities are provided for fanners in 
the form of manure, loans and various 
other things But intensive cultiva
tion as such will be taken up in the 
Third Five Year Plan; not now

Shri Vajpayee: May I know if
intensive cultivation has been under
taken in any one of the Government 
farms up till now’

Shri M. V. Krishnappa: Yes; In the 
reply to the mam question itself it 
has been said that these schemes form 
part of general research and develop
ment schemes for wheat

Shri Vajpayee: What is the result 
and what has been the experience?

Shri M. V. Krishnappa: The experi
ence has always been good Intensive 
cultivation in any form is always 
good

Indian Ship Adrift la Arabian Sea
•214. Shri Raghuaath Singh: Will 

the Minister of Transport and Com
munications be pleased to state:

(a) whether it is a fact that Indian 
sailing ship “Bhawani Prasad” was 
set adrift by a cyclonic storm in the 
Arabian Sea in the last week of Kay;
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(b) if so, whether any steps were 
taken by Government to search lor 
the A lp; and

(c) whether it is a fact that its 
nine seamen were rescued by a 
Japanese freighter?

The Minister «  State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) Yes

(b) and (c) The Japanese Tanker 
"M V Nissyo Mam" rendered neces
sary assistance and picked up the 
entire crew No further action was 
necessary

Shri Raghnnath Singh. May I know 
whether a record of the arrival and 
departure of sailing vessels is not 
kept and what steps are being taken 
to ascertain the whereabouts of 
vessels when they are m danger or 
are in need of attention9

Shri Raj Bahadur: The matter is
under consideration As a matter of 
fact the number of sailing vessels that 
sail out from minor ports, of differ
ent types and of different sizes, is 
such that naturally it is not possible 
for us to maintain regular establish
ments to keep a record of their sav
ings, their departures or the expect
ed arrivals at their destinations That 
will require a large establishmert 
and we can see what can be done m 
this behalf

Shri Joachim Alva: What machir 
ery is the Government going to set 
up to render assistance to ships m 
distress9 Are not the shipping cor
porations at least asked to inaugurate 
a kind of service to render assistance 
to such vessels9

Shri Raj Bahadur: The rescue
operations normally are earned on by 
the navy and the merchant navy 
normally request them to do it, 
although the merchant navy vessel i 
also come to the rescue as best as 
they can in these cases

Shri H m  Baeva: May I know whe
ther it is a fact that three other sav
ing vessels besides "Bhawani Prasad’’

were on the high seas during the 
cyclonic storm in the Arabian Sea 
and they were also reported to be 
missing at the same time and, if so 
whether any information is collected 
about them or not?

Shri Raj Bahadur: Offhand, I can
not exactly say whether there was a 
similar occurrence elsewhere but I 
think if notice is given 1 shall try 
to collect information

Shri Hem Baraa: May I know if 
the meteorologists in Bombay made- 
any weather forecasts about the 
cyclonic storm in the Arabian Se* 
when this “Bhawani Prasad” launch
ed out on her voyage9

Shri Raj Bahadur: I am not aware
of any such meteorological forecasts. 
The vessel sailed on the 26th April 
from Mangalore and until 17th May,, 
when she sighted Ratnagin there was 
nothing wrong Then suddenly it 
came across adverse weather which 
continued for sometime She lost 
sight of land, and until about the 
26th of May the weather continued 
to be bad She, rather the crew, way 
rescued on the 27th

ft s  W W f fiqg . TOT
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Cattle Disease in Manipur
*215. Shri L. Achaw Singh: Wil?

the Minister of Food and Agrienltor*
be pleased to state*

(a) whether there was an epidemic 
of cattle disease in Manipur during: 
May and June, 1959,

(b) the number of cattle heads who 
died m the territory during this 
period, and

(c) the steps taken in this regard?



The Minister «f Food Mid Agrlenl- 
*tare (Shri A. P. Id a): (a) Yes, Sir.

>(b) 159
(c) Cattles in the villages where 

cattle diseases were reported, have 
been inoculated against such diseases

Shri L. Athtw Singh: May I know 
whether the disease has been identi
fied and whether these inoculations 
have proved efficacious and, if so, 
whether any effective steps have been 
taken?

Shri M. V. Krishnappa: Yes, it was 
identified owing to black quarter 
'disease, 80 cattle died, from Anthrax 
about 17 died and from Haemorrhagic 
Septicaemia about 62 Wherever these 
diseases occur, mass inoculation has 
been done and we are considering to 
introduce legislation also whereby we 
will compel every cattle-owner to 
have their cattle inoculated

Rabi Campaign

f  Shri Ram Krishan Gupta: 
*218.  ̂ Shri Tridib Kumar Chaudhurl: 

 ̂Shri Vajpayee.
Will the Minister of Community 

Development and Cooperation be
.pleased to state

(a) whether the observations con
tained in the preliminary report 
prepared by the Programme Evalua
tion Organisation of the Planning 
Commission on the ‘Rabi Campaign’ 
in selected Community Development 
Block areas of different Stales have 
been brought to the notice of Gov
ernment,

(b) whether Government have 
prepared any concrete scheme in 
collaboration with the State Govem- 
jnents for overcoming the deficiencies 
of Community Development Block 
Organisation in regard to the ‘cam
paign* pointed out by the Programme 
Evaluation Organisation,

(c) if so, the main features of that 
scheme, and

H 07 Oral A jm otrt

.  (d) whether this new scheme would 
be brought into operation at the time 
of the current ‘Khanf Campaign’ so 
far as Community Development Block 
areas are concerned?

The Deputy Minister of Community 
Development and Cooperation (Shri 
B. S. Worthy): (a) Yes, Sir

(b) and (c) The Annual Confer
ence on Community Development held 
at Mysore from the 23rd to the 28% 
July, 1959 considered the defects 
pointed out in the Report and made 
some suggestions as to the manner In 
which future production campaigns 
are to be organised

(d) Relevant decisions of the Con
ference in this regard will be convey
ed to the State Governments shortly 
to assist them in organising future 
campaigns

Shri Ram Krishan Gupta: May I
know whether there is any proposal 
to introduce this scheme m non-block 
areas in future?

Mr. Speaker* Is he asking for “all 
blocks” or “non-block” areas’

Shri B S Mnrthy: He is asking
for non block areas I have no juris
diction over non-block areas

The Minister of Food and Agricnl- 
tnre (Shri A. P. Jam): It is operative 
both in the block and non-block 
areas

Shnmati Kenu Chakravartty: May
I know whether in Mysore the aspect 
that one of the greatest difficulties 
in getting the rabi campaign under 
way is the question of timely distri
bution of agricultural loans has also 
been borne in mind and whether any 
steps have been taken in that regardT

Shri B. S. Mnrthy: All questions
relating to the stepping up of agri
cultural production have been discus
sed thoroughly and decisions have 
been arrived at

Shri Vajpayee: What are the main 
deficiencies in CD  Blocks pointed 
out by the Programme Evaluation 
Organisation?
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Shri B. 8. M atkr: Dure are a 
-number of deficiencies, viz., the sub- 
■<divisional officers did not take much 
interest in the campaign; the educa
tion department which was associat
ed  with the campaign work could not 
secure the services of the teachers. 
<etc

Mr. Speaker: Is the report available 
for Members of Parliament9

Shri B. S. Murthy: Yes, Sir

Mr. Speaker: Then hon Members 
need not put questions relating to the 
•details

Shri Thirumala Rao: I want to
know whether this campaign is beirg 
earned on under the aegis of the Food 

.and Agriculture Ministry or the Com
munity Development Ministry Mj 

•question arises out of the answer 
given by the hon Deputy Minister 
that he is aware of the campaign 
only in the community development 
block areas Is the Food and Agri
culture Ministry responsible for the 
non-project areas9

Shri B. S. Murthy: I did not say
“aware” , I only said “jurisdiction”

Mr Speaker: Apart from this
answer, the hon Member wants to 
.know whether this rabi campaign 's 
earned on by the Community 
Development Ministry or by the 
Food and Agriculture Ministry or by 
both

Shri A. P. Jain: This campaign was 
initiated by the Ministry of Food and 
Agriculture Both in the community 
■development areas, the conduct of the 
campaign was the special responsi
bility of the Community Development 
Ministry

Shri Jadhav: May I know whether 
it is a fact that all the States did 
not co-operate m this respect9

Shri B. S. Murthy: I do not think 
"the hon Member is correct m saying 
that all States are not co-operating

Ch. BaaMr Singh: May I know 
whether arrangements for supply of 
unproved seeds were also formulated?

Shri B. 8. Murthy: The position of 
supply of improved seeds is now 
better.

4

Ch. Ranbir Singh: May I know 
how much improved seeds have been 
supplied9

Shri B. S. Murthy: I require notice.
Shri Ram Krishan Gupta: May I

know the main suggestions made at 
the Mysore Conference to overcome 
these deficiencies9

Shri B. S. Murthy: In planning the 
campaign, m fixing the targets and 
in supervising the work, the gram 
sevaks, the panchayats and the cor
porations should be associated Th<s 
is the fundamental thing, so that the 
representative organisations of the 
people will be in charge of the pro- 
gidtnme

+
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1 would like to add that Are have 
on our part finalised the delegation 
and we are now waiting for the 
clearance of the Chinese Government 
from the other end
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Shri M. V. Kriahnappa: There are 
six members of the delegation Five 
of them are officials who are in 
charge of research stations and things 
like that The last one is a Krishi 
Pandit, a farmer

Shri Vtowaaatha Reddy: May I
know whether it is fact that already 
some centres have beei} started in 
which the Chinese method of rice 
production is being experimented, as 
for instance in Nellore District?

Shri M. V. Krishnappa: Yes, Sir, in 
all our research stations, whenever 
our officers feel that some better 
method has to be tested, they do it; 
Chinese method is one such thing

Shri Viswanatha Reddy: Centres
have been already started, sponsored 
by the Central Government Shri 
Tbomas says 31 centres have already 
been started How are they work* 
ing’

Shri M. V. Krishnappa: Some cen
tres have been started As to the 
exact number, I would require 
notice

f r  - w r  m v f c r  
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Shri gMMwaas: Hay X knew whe
ther we have tried sufficiently the 
Japanese method o f rice cultivation? 
Why are we running after the Chinese 
method9 May I know whether the 
latter is superior to the Japanese 
method or whether we have failed 
in trying the Japanese method?

Shri M V. Krishnappa: I myself had 
been to China as the leader of the 
delegation and after seeing the me
thods in China, I went to Japan also.
I came to the conclusion that the 
Japanese method is superior to all 
other methods in the world and we 
were following the Japanese method. 
But later on, there were certain high 
claims from the Chinese Government 
and our Minister for Agriculture had 
been there They say they have made 
a forward leap and so we thought we 
might send some of our scientists to 
see what improved methods they are 
following

N  : «nn fin w
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Some Bon. Members: Tfie English 
answer may be read.

Mr. Speaker: Yes.
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Shri Kanwrkar; (a) and (b)
The Central Council of Health, which 
considered the Dave Committee re
port including its recommendation for 
setting up a Central Ayurvedic Coun
cil, was of the opinion that under 
existing conditions it is not possible to 
lay down a uniform policy for all 
States As such no further action was 
taken on the matter

I would like to add that recently 
another Committee went thoroughly 
mto the matter It was presided over 
by Dr Udupah They have recommen
ded that a suitable council may be set 
up That matter is under considera
tion
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Mr. Speaker: Are we not gomg away 
from the question7

Dr. Sushila Nayar: This is about the
Central Ayurvedic Council That 
could not be established because of 
different standards and methods in 
different States So, one of the other 
proposals in the same line is that in 
medical college some ayurvedic teach
ing might be given I am asking 
whether that has been pursued and, 
if so, to what extent?

Mr. Speaker: He has not given up 
exploring the possibility of establish
ing an ayurvedic college Another 
report has been received by him He
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is examining it After that, if it is 
given up then the hon Members can 
put questions later on Now I will 
go to the next question

Shil M L. Dwlvedi: May I
know

Mr. Speaker: What is the object of 
pursuing it, I am not able to under
stand The Ayurvedic Council is con
sidering it

Shri M. L. Dwlvedi: What are the 
existing conditions under which it is 
not possible for the Central Govern
ment to establish this Council7 And 
if they cannot establish it, what is the 
function of the Government of India 
in this connection’

Mr. Speaker’ He has already said 
that one report was against it and 
another report is m favour of it What 
more does the hon Member want’

Shri M. L. Dwivedi. He said there 
are certain existing conditions because 
of which he cannot implement the 
proposals of the Committee I want 
to know those existing conditions 
which are preventing him from putting 
into operation such a Council, espe
cially when in several other spheres 
he has already established certain 
other organisations of this type

Shri Karmarkar: Now the question 
is clear to me The precise position 
is this As my hon friend knows, we 
m the Ministry of Health are more a 
coordinating factor We have no terri
tory of our own, except the Central 
territory Otherwise, we have to 
operate through States and we have to 
create conditions favourable for that 
and co-ordinate their efforts Now, 
different States are different m the 
intensity of their enthusiasm for 
Ayurved Our policy has been, 
wherever a constructive effort with 
regard to ayurved is going on, to help 
it to the best extent possible There
fore, suppose State ‘A* does not show 
enthusiasm about Ayurved I cannot 
march an army there and force them 
to accept Ayurved

Shri Baghunath Singh: There is no 
question of marching an army

Shri Karmarkar: I am speaking 
figuratively

Shri M. L. Dwivedi: Government is 
encouraging other systeftis of medicme 
Why are the same facilities not pro
vided for Ayurved’

Shri Karmarkar: When the condi
tions are ripe, we shall introduce m 
all educational institutions teaching 
in Ayurved also Now there is this 
question of Sudh Ayurved and inte
grated Ayurved, and there is a deep 
difference of opinion over that Now 
we cannot take a decision whether it 
should be Sudh Ayurved, integrated 
Ayurved or any other Ayurved, for 
that the conditions are not ripe now 
As soon as they are ripe, my friend 
can trust me for taking immediately 
action in the matter

Foodgrains from C.SA.

+
f  Shri Assar:

*219. J Shri Pahadia:
[  Shrimati Ila Palchoadhuri:

Will the Minister of Food and Agri
culture be pleased to state

(a) whether Government have re
queued the U SA  Government to 
suppi> 3 million tons of foodgrains,

(b) if so, whether negotiations have 
been completed,

(c) if so, what are the terms and 
conditions, and

(d) when the shipment will begin’
The Deputy Minister of Food and 

Agriculture (Shri A. M. Thomas):
(a) to (d) The question of supply of 
3 million tons of wheat by U SA  
under PL  480 is under discussion 
with the U S authorities

Shri Assar: May I know the rate at 
which foodgrains is bemg purchased 
from U S A ’

Shri A. M. Thomas: No rates are 
fixed It is purchased under PL 480, 
the chief characteristics of which have
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been explained more than once m the 
House

Shri Assar: May I know whether 
all the goods will be brought to India 
by Indian ships or by foreign ships9

Shri A. M. Thomas: 50 per cent will 
be undei Indian flag vessel and the 
rest under vessels of their flag

Shri Panigrahi: What is the total
amount of foodgrains bought from 
U SA  under PL 480’

Shri A. M. Thomas: As the hon
House knows, there have been three 
agreements One was m 1956 for a 
total quantity of 37 lakh tons There 
was an agreement in June, 1958 for a 
total quantity of 5,85,000 tons The 
third agreement in September, 1958 
was for a total quantity of 29,40,000 
tons

TOT vSTPT fj 
ITo % 'SfY IHI*1 I 3TT

T f T  t ,  TOT T I T O  T O I T t  5T *5»TT
qr jnrraT arr t^t m
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Shri A. M. Thomas: It cannot be
said that it was at the request of any 
particular country It is a mutually 
advantageous arrangement As far as 
the United States is concerned, they 
have surplus and we are short of 
wheat

Shrimati Rena Chakravartty: We
have had three agreements under 
PL 480 since the last two years May 
I know the rate at which we have 
bought this wheat, or we have agreed 
to accept it as a loan’  Is it the same 
rate throughout or there is fluctuation 
from agreement to agreement’  it so, 
what is the price under the last agree 
mentf

The Minister of Food and Agricul
ture (Shri A P. Jain): The position is 
this Under PL 480 the Government 
of the United States places certain 
funds at our disposal Out of these

fundi we have *c purchase wheat from 
the market The price at which we 
purchase depends upon the market 
price prevailing in the United States

Shrimati Rena Chakravartty: What
is the price at which we have bought 
under the last agreement’

Shri A. P. Jain: The price has been 
varying for each lot we have bought. 
But the prices are much lower than 
those prevailing in India Generally, 
they are round about Rs 12 a maund

Shri Vajpayee. May I know if all 
our requirements will be met after 
the delivery of three million tons’  
Or will we have to import more’

Shri A. P. Jain: For the time being, 
we will not be utilising all the three 
million tons We will be building 
some stocks out of it

Shri Assar: May I know whether
the Government is aware that food 
supplied to us by these countries many 
times comes out to be of a bad quality’  
What steps have the Government 
taken to see that we get good quality 
foodstuff’

Shri A. P. Jain: No Sir I do not
accept the view that the wheat 
supplied to us is of a bad quality It 
is of a good quality

Shri Vajpayee. The hon Deputy 
Minister has stated that the U SA  had 
to dispose of the surplus If so, may 
I know whether the surplus they are 
disposing of is of a bad quality and in 
case it is so what steps are being taken 
against that’

Shri A. P. Jain: It is not a particu
lar stock which they send to us They 
place the funds at our disposal and 
we buy m the market where good 
wheat is available

^  H TOT ^ I
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WRITTEN ANSWERS TO 
QUESTIONS

Western Yamuna Canal in Delhi
*2M. Shri D. C. Sbarma: Will the 

Minister of Irrigation and Power be 
pleased to refer to the reply given to 
Starred Question No. 2162 on the 1st 
May, 1959 and state:

(a) whether the project report on 
the Western Yamuna Canal in Delhi 
has since been received in the Central 
Water and Power Commission for 
technical scrutiny; and

(b) if so, the action taken thereon?
The Deputy Minister of Irrigation 

and Power (Shri Hathl): (a) No, Sir.

(b) Does not arise. 

Gndivada-Bhlmavaram Ballway Line
/'Shri Knnhan:

***• \  Shri T. B. Vittel S u :

Will the Minister of Railways be 
pleased to refer to the reply given to

Starred Question No, 3008 on the 28rd 
April, 1858 and state:

(a) the progress made up-to-date 
in the work on the conversion of Gudi- 
vada-Bhimavaram line from metre 
gauge to broad gauge; and

(b)when it is likely to be completed?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Initial 
work on the project has been started. 
Tenders for earthwork and bridgework 
have been received and are under 
scrutiny by the Railway Administra
tion.

(b) By about March, 1862.

Squatting on Railway Track

f  Shri Nath Pal:
| Shri Raghunath Singh:

*221. -i Shri Assar:
I Shri Kodiyan:
(_ Shri Parnlekar:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that a large 
number of passengers squatted on the 
Railway track at Virar Station 
(Western Railway) on the 16th June, 
1959, and as a result thereof there 
was serious dislocation of traffic;

•

(b) whether Government have in
quired into the causes of this move 
on the part of the passengers; and

(c) which were the trains that were 
affected as a result of this squatting?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Yes,
near Bassein Road station.

(b) Yes.

(c) A  statement is laid on the 
Table of the Sabha. (See Appendix
I, annexure No. 63}.
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Xfanbcr K iiw h n

( Fudlt Mudsfawar Datt 
Bpadhyay:

Shri M. L. Dwlvedi:
^ Shri S. A. Mehdi:

Will the Minister of Food and Agri
culture be pleased to state

(a) what steps are being taken to 
make arrangements for augmenting 
timber seasoning and preservation in 
the country in view of the growing 
importance of timber for rural hous
ing, and

(b) whether it is a fact that 40 per 
cent of our timber is wasted for want 
of seasoning and preservation arrange
ments?

The Minister of Food and Agricul
ture (Shri A. P. Jain) (a) A state
ment is laid on the Table of the Sabha 
[See Appendix I, annexure No 64]

(b) Government have no statistics 
on this subject

Irwin Hospital, Delhi
f  Shri Warior:

*223.  ̂ Shri Vasudevan Nair 
Shri Punnoose:

Will the Minister of Health be 
pleased to state

(a) whether Government have exa
mined the report of the Delhi State 
Medical and Health Reorganisation 
Committee (1955) about revising the 
pay scales of the medical staff of the 
Irwin Hospital, Delhi, and

(b) if so, the decisions arrived at*

The Minister of Health (Shri Kar
markar): (a) Yes

(b) The Central Health Service has 
since been created and all medical 
and public health posts m Delhi have 
been included in the different grades 
of the service

Bhakra Dam
*224 Shri Hem Raj: Will the Minis

ter of Irrigation and Power be pleas
ed to refer to the reply given to 
Starred Question No 694 on the 28th 
August, 1958 and state*

(a) whether the Central Spillway 
training wall in the Bhakra Dam has 
since been repaired, and

(b) if so, the additional cost in
curred on its repairs7

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yes,
Sir

(b) Rs 4,07,500

Supply of Rice to Madras
*225 Shri Subbiah Ambalam: Will 

the Minister of Food and Agriculture
be pleased to state

(a) whether the Madras Govern
ment have made a request to the 
Centre for the supply of one lakh 
tons of rice out of its purchase m 
Andhra, and

(b) if so, the quantity supplied so 
fart

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) On a re
quest received from the Madras 
Government, the Government of India 
have agreed to supply one lakh tons 
rice to the Madras Government

(b) Besides about 2,000 tons of Nel- 
lore rice supplied earlier, the suppl/ 
of another 15,000 tons of raw nee is 
being arranged in accordance with fhe 
request of the State Government 
Further supplies of rice will be ar
ranged, as and when required, in con
sultation with the State Government

Ayurvedic Manuscripts
*226. Shri Shankaraiya: Will the 

Minister of Health be pleased to state
(a) whether any attempt has been 

made or scheme formulated to col
lect Ayurvedic manuscripts from all 
parts of India and to classify, tabu
late and publish them,
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(b) 'whether any research work has 
been carried on in this regard; and

(c) what are the facilities provided 
if any?

The Minister of Health (Shri Kar- 
markar): (a) No, Sir.

(b) and (c). Does not arise.

Kosi Canals

*227. Shri Hem Baraa: Will the 
Minister of Irrigation and Power be 
pleased to state:

(a) the progress so far made in the 
construction of the Kosi canals, and 
the time by which they are expected 
to be completed;

(b) whether any foreign assistance 
in the matter is being ob.ained from 
any source; and

(c) if so, the extent thereof?
The Deputy Minister of Irrigation 

and Power (Shri Hathi): (a) to (c). 
A statement containing the requisite 
information is placed on the Table of 
the House.

Statement

(a) Out of 73*82 crore cft. of earth
work to be done on the canals, the 
progress up to the end of May, 1959 
is 38*38 crore eft. Masonry structures 
have also been taken in hand. The 
canals are expected to be completed 
in 1963. Surveys and investigations 
are in progress in respect of the 
distributaries.

(b) Yes, for the Kosi Project as 
a whole.

(c) Under an agreement entred into 
between the Government of India 
and the International Co-operation 
Administration, an agency of the Gov
ernment of the United Spates of 
America, assistance will be provided 
to the Kosi Project to the extent of 
Rs. 7*78 crores. Out of this amount, 
approximately Rs. 7*24 crores will be 
on a loan basis and the balance of 
Rs. 0*54 crores on a grant basis.

Licensee tor Sadie Seta

*22*. /  Shri Shree Narayan Das: 
\ sh ri Radha Raman:

Will the Minister of Transport and 
Communications be pleased to state:

(a) the total number of owners of 
unlicensed radio sets who were allow
ed to obtain licenses without any 
surcharge during the period of gene
ral amnesty from the 1st January to 
31st March, 1959;

(b) whether intensive drives against 
owners of unlicensed radio sets are 
in progress after the expiry of the 
amnes y period; and

(c) if so, the results of such drives 
so far achieved?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) The total 
number of unlicensed sets and for 
sets whose licenses had expired for 
which licenses were issued without 
surcharge during ‘he amnesty was 
56,169.

(b) Instructions have been issued to 
launch intensive drives against radio 
license defaulters.

(c) During the drives that were 
launched after 31st March, 1959, 1445 
unlicensed radio sets have been de
tected upto July, 1959.

Reorganisation of the Central Water 
and Power Commission

{Shri Ram Krishan-Gupta: 
Dr. Ram Subhag Singh:

Will the Minister of Irritation and 
Power be pleased to refer to the 
reply given to Starred Question No. 
2007 on 23rd April, 1959 and state:

(a) whether the scheme of reorga
nisation of the Central Water and 
Power Commission has since been 
finalised; and

(b) if so, the nature of the scheme 
finalised?
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The Deputy Minister of Irrigation 
mi* Power (Shri Hathi): (a) No, Sir

(b) Does not arise

Alarm Chain Fulling

The Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) Yes, Sir

(b) Information is being collected 
from the State Government concerned 
and will be laid on the Table of the 
House as soon as possible

Shrimati Ila Palchoudhurl: 
Pandit D N Tiwary:

*230. j  Shri Ajit Singh Sarhadi: 
Shri Rasharmth Singh 
Shri Bibhati Mishra:

Will the Minis er of Railways be 
pleased to state

(a) whether there has been any 
improvement m respect of the incid
ence of alarm-cham pulling on Indian 
Railways since enforcement of the 
Indian Railways (Amendment) Act, 
1959, and

(b) if so, the extent thereof during 
the fiist three months the amended 
Act has been in force—as compared 
to the contsponding period before 
the amended Act became effective’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan), (a) and (b)
The Indian Railways (Amendment) 
Act 1959 has been enforced ft m 
2nd May, 1959

The figure  ̂ of alarm chain pulling 
during May and June 1959 do not 
show any improvement as compared 
with those foi May and June 1958, 
while the figures for July 1959 are 
not yet available

Kathua Feeder Canal
*231. Shn D C Sharma Will the 

Minister of Irrigation and Power be
pleased to lefer to the reply given
o Starred Question No 611 on the 

24th February, 1959 and state
(a) whether the scheme for con

struction of the Kathua feeder canal, 
has since been sanctioned and con
struction work smarted, and

(b) if so, the amount spent so far 
on the project?

Hindustan Shipyard
C Shn Nagi Reddy:

,o ,2 J Shri A K Gopalan:
] Shri Vasudevan Nalr:

Shri Kunhan:
Will the Minister of Transport and 

Communications be pleased to state
(a) whether Hindustan Shipyard 

has submitted any proposals for the 
extension of Jetty as an in'egral part 
of shipyard’s production programme,

(b) if so, what is the total cost
involved, and

(c) the foreign exchange necessary 
for the purpose’

The Minister of State In the Minis
try of Transport and Communications 
(Sh 1 Raj Bahadur): (a) Yes The
proposal has since been approved by 
the Government

(b) Estimated at Rs 25 lakhs
(c) Rs 7 lakhs approximately.

Surplus Railway Land
f  Shri Panigrahi:

233 \  Shn A M Tariq:
Will the Minister of Railways be 

pleased to refer to the reply given 
to Unstarred Question No 1155 on 
the 9 h December, 1958 and state*

(a) whether 28,000 acres of sur
plus land handed over to the State 
Governments has since been allotted 
to the cultivators m various States,

(b) if not, the nature of steps taken 
or proposed to be taken in the matter; 
and

(c) whether all this surplus land 
has been found suitable for crop pro
duction’
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-Hh« Deputy Minister of Railways 
(Shri 8. V Ramaswamy): (a) The
actual allotment of these lands rests 
with the State Governments This in- 
ftfntaafeon will therefore be available 
with the State Governments

(b) State Governments are being 
urged to allot all the land made over 
to them to cultivators

(c) Yes—the State Governments 
take over only such lands as are 
considered suitable for cultivation

s t a r  $

s s i *  t o t  «rre»
*  *r l , u u  v  irerm f t a

>̂t f^T T^T fa  3T̂ fT
$  «TT̂  ^  fa* f̂ PTt
m r snfT *5t % vsn «fk

* t tflr 5mnre jp r
t  f a t  t o k  t  t o t  a p R -

vr#  $ ’

* r w  m i  f f a  jofr («ft 90 sr« ^ ) 
*TT PHK faRTT *fr

E ft  f¥hr v r  fgm 3 n w  1

Food Production in Uttar Pradesh
*235 Shri Munlshwar Dutt 

Upadhyay. Will the Minister of 
Pood and Agriculture be pleased to 
state

(a) whether it is a fact that Uttar 
Pradesh has produced about two mil
lion tons of foodgrams more thus year 
as compared to last year,

(b) whether it is also a fact that 
in spite of this increased production, 
there has been little increase m the 
marketed surplus,

(c) how the inter regional ban on 
wheat movement has affected the 
pnces, and

(d) what is the monthly quota of 
Uttar Pradesh released by the Centre 
for fair price shops7

The Minister of Peot and Agricul
ture <Shri A  P. Jain): (a) The pro
duction of foodgrains in UP this year 
has been about 1 6 million tons more 
than that in 1957-58

(b) Precise information is not 
available for all the markets but, 
generally speaking, the arrivals in the 
markets this year have been less

(c) The price level of foodgrains is 
influenced by various factors from 
time to time and it is difficult to 
isolate the effect on prices of wheat, 
of the single factor of restrictions 
imposed on the movement of wheat 
on a regional basis

(d) There is no fixed monthly quota 
of wheat for supply by the Centre 
to UP for fair price shops Allot
ments are made from time to time 
according to the requirements of the 
State

Skymaster Air Service in Assam 
Sector

*236 Shri Hem Barua. Will the 
Minister of Transport and Communi
cations be pleased to state

(a) whether it is a fact that the 
Government propose to introduce 
Skymaster air services in the Assam 
Sector,

(b) if so, whether any deadline for 
the implementation of this proposal 
has been fixed and

(c) if not, what are the factors that 
are impeding the fixing of this dead
line?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur), (a) to (c) The 
Indian Airlines Corporation have pro
posals to introduce a Skymaster Ser
vice on their Calcut'a-Gauhati route 
as soon as the work of extension of 
the runway at Gauhati is completed 
which is expected to be sometime m 
the middle of 1960
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Second Brides ever the Taman*
C Shri Run Kriwhan Gaptm:

•237. J Shri D. C. Sharma:
(_ 8fari Bhakt Darshan:

Will the Minister of Railways be 
pleased to refer to the reply given 
to Starred Question No. 1293 on 17th 
March, 1959 and state:

(a) whether Government have since 
received report from the Central 
Water and Power Commission's Hy
draulic Research Station, Poona, re
garding the construction of second 
bridge on the Yamuna near Tugh- 
lakabad;

(b) if so, the details thereof; and
(c) its location?
The Deputy Minister of Railways 

(Shri S. V Ramaswamy): (a) No,
Sir

(b) Does not arise

(c) It has been tentatively decided 
to locate the Second Railway Bridge 
over the Yamuna near the Purana 
Qila Final decision as to the exact 
siting of the Bridge will be taken 
when final report is received from 
the Hydraulic Research Station

Extension of B. G Line from Barauni 
to Samastipur

f  Shri Shree Narayan Das:
*238. J Shri Radha Raman:

^ Shri Bibhuti Mishra:
Will the Minister of Railways be 

pleased to state
(a) whether the work m connection 

with the extension of broad gauge 
line from Barauni to Samastipur on 
the North Eastern Railway has com- 
menecd;

(b) if so, the precise nature of pro
gramme drawn up in this regard; and

(c) the estimated expenditure in
volved?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No, Sir.

(b) Does not arise.
(c) The estimated cost of the line 

will be aproximately Rs. 2‘09 crores.

Unauthorised Medical Practitioners
*239. Shrimati Iia Palcfaoudhurl:

Will the Minister of Health be pleas
ed to state:

(a) whether it is a fact that the 
Government of India have suggested 
to the State Governments to take 
steps to prevent unauthorised per
sons from practising medicine;

(b) if so, the details of the sugges
tions made; and

(c) the nature of response thereto 
from the State Governments?

The Minister of Health (Shri Kar
markar): (a) Yes, Sir

(b) The Draft Model Bill prepared 
by the Union Ministry of Health has 
been circulated to the State Govern
ments/Union Territories for adoption 
A copy of the Draft Model Bill is 
laid on the table of the Sabha. 
[See Appendix I, annexure No. 65],

(c) No reply has so far been re
ceived from any State Government, 
except the Union Territories of Lac
cadive, Mimcoy Islands, Manipur and 
Tripura

Panchet Hill Project
r  Shri Nagi Reddy:

•2iA J Shri A. K Gopalan:
' 1 Shri Vasudevan Nair: 

ihrl Kunhan:
Will the Minister of Irrigation and 

Power be pleased to state:
(a) whether any action has been 

taken against Texmaco for their fail
ure to supply spillway gates for the 
Panchet Hill Project under D.V.C. as 
per schedule; and

(b) whether their failure was the 
primary reason for the delay in the 
progress of Panq^et Hill Project?
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The Deputy Minister of Irrigation 
and Fower (Shri HatU): (a) No, Sir.

(b) No, Sir.

Corruption Cases la Bikaner Division
837. Shri Bam Krishan Gupta: Will 

the Minister of Hallways be pleased 
to state:

(a) the number and nature of cases 
of corruption committed by Railway 
employees during 1958-59 on the 
Bikaner Division of Northern Rail
way;

(b) the number of persons acquit
ted; and

(c) the number of persons con
victed (case-wise)?

The Deputy Minister of Railways 
(Shri Shahnawax Khan): ia) Number: 
15.

Nature:
(I) Misappropriation of Govern

ment money,
(II) illegal gratification,
( 11) misuse of Railway material 

and labour,
(iv) misuse of PT.Os.,
(v) sale of uniforms

(b) and (c). None of these 15 cases 
was put up before a Court. One case 
has been dropped and two have been 
finalised resulting in punishments of
3 employees. The remaining 12 are 
pending investigation and depart
mental action.

State Health Education Bureaus
f  Shri Ram Krishan Gupta:

338. ̂  Shri Assar:
Î Shri Wodeyar:

Will the Minister of Health be 
pleased to state:

(a) the targpt date for establishing 
Health Education Bureaus in the 
various States;

(b) the names of the States which 
have not set up the Bureaus so far;

(c) the nature of the steps taken or 
proposed to be taken for setting up 
these Bureaus in those States;

(d) whether United Nations assist
ance will be given to the Health Edu
cation Bureaus; and

(e) if so, the details thereof?
The Minister of Health (Shri 

Kannarkar): (a) It is proposed to 
establish Health Education Bureaux 
with Central assistance in ten States 
during the Second Five Year Plan;

(b) and (c). The Central Govern
ment have agreed to the establish
ment of Health Education Bureaux 
with Central assistance during 1959-60 
m the following States.—

1. Andhra Pradesh
2 Bihar
3 Bombay
4 Kerala
5 Madras
6 Orissa, and
7 West Bengal

The Government of Rajasthan do 
not propose to establish a Health Edu
cation Bureau during the Second Five 
Year Plan period

Proposals from the other States for 
the establishment of Health Educa. 
tion Bureaux have not yet been re
ceived

(d) and (e) Equipment and sup
plies, such as technical equipment, 
vehicles etc estimated at Rs. 87,000 
are expected to be provided by 
UNICEF for each State Bureau The 
details of UNICEF assistance are being 
finalised m consultation with UNICEF 
and the State Governments concerned

Railway Protection Force, Northern 
Railway

339. Shri D. C. Sharma: Will the 
Minister of Ballways be pleased to 
state:

(a) the strength of the Railway 
Protection Force of Northern Railway
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oa the 1st April, 1058, separately on 
»ch  division, and

(b) the total expenditure involved 
for maintaining the above protection 
force m each Division during 1958-59’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b)
The required information is given 
below —

D ivision Strength Exp
o f involved

Railway on the 
Protection mainten- 
Forcc as ancc ot 

on the Force
1-4 59 during

58 59 
(Figures 

in
thousands)

Delhi
Allahabad
B kaner
Jodhpur
Ferozpur
Lucknow
M  irudabad

Headquar ers Force

(a) Arm ed W ing
(b) Uniform ed f t  ret
(c) Intelligence

R  P h  I raining 
School, Lucknow

Nos R s

1,676 3.382
1,096 1,206

4*9 590
171 220
752 908

1,072 1,129
6b2 772

1.574 
15S \  

9 /

54

1.376
257

259

Commissions and Committees under 
the Ministry of Railways

340. Shri D C Sharma' Will the 
Minister of Railways be pleased to 
jta te

(a) the names of Commissions and 
Committees which worked under the 
Ministry of Railways during the 
period from the 1st April, 1958 to 31st 
July, 1959, and

(b) the work done by each Com
mittee?

The Deputy Minister of Railways 
(Shri S V Ramaswamy): (a) and
(b) A statement is laid on the Table 
[See Appendix I, annexure No 66]

Survey of New Lines m i  Central 
Railway

841 Shri Pangarkar: Will the Minis
ter of Railways be pleased to state*

(a) the details of the survey of 
Railway lines so far carried out on 
the Central Railway since 1956 up-to- 
date,

(b) how far the survey work has 
progressed, and

(c) when the actual work of cons, 
truction of these lines is likely to be 
completed7

The Deputy Minister of Railways 
(Shri S V. Ramaswamy). (a) and (b) 
A statement showing details of the 
Surveys earned out by the Central 
Railway in respect of new Railway 
lines since 1956, is laid on the Table 
[See Appendix I, annexure No 67].

(c) Construction can be taken up 
only when the lines are approved by 
the Planning Commission and esti 
mate for the work sanctioned 

Thefts of Treadles
342 Shri C K Bhattacharyya* Will 

the Minister of Railways be pleased 
to state

(a) whether theft of treadles, an
essential part of the automatic loc.k 
and block signalling system, have
increased on the Howrah-Bandcl 
Burdwan clcctnfied section of the 
Eastern Railway,

(b) whether the Railway Protec 
tion Force are finding it difficult to 
guard against such thefts because the 
miscreants are let off with six days 
rigorous imprisonment, and

(c) whether any step has been
taken to prevent such thefts and to 
have the miscreants properly puni li
ed’

Hie Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes
There were 55 incidents of such thefts
during six months ending June 1959, 
on this section

(b) It is not correct that miscreants 
are let off with 6 days’ rigorous im
prisonment as no case has been set
tled so far, all being sub judtce.
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(c) It is not feasible lor  the JUUway 
Protection Force to guard effectively 
each and every treadle round the 
clock during day and night. Special 
locking arrangements were devised 
and all other possible steps taken 
securing the co-operation of the local 
police to combat such thefts and to 
apprehend the miscreants
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Tnba-waUs In (M m

844 Shri B C Mallick: Will the 
Minister of Food and Agriculture be 
pleased to state

(a) whether any help has been pro
mised to Orissa for digging tube-welis 
dunng the current financial year, and

(b) if so, what is the amount?
The Minister of Food and Agricul

ture (Shri A. P. Jain): (a) Yes
(b) Rs 3 65 lakhs

Air Services In NEFA.
j . ,  f  Shri Ramam:

\  Shri T B. Vittal Rao*
Will the Minister of Transport and 

Communications be pleased to state
(a) whether there is q proposal to 

start freighter and passenger air ser
vices m North East Frontier Agency 
areas, and

(b) if so, the details thereof?
The Deputy Minister of Civil Avia

tion (Shri Ahmed Mehiaddln): (a)
and (b) Passighat and Along in the 
North East Frontier Agency are al
ready connected by air The Indian 
Airlines Corporation’s service Calcutta/ 
Gfauhati/Monhanhari/Passighat/Along 
operates to Passighat four times a 
week and to Along once weekly As 
for freighter services the Corporation 
is carrying out supply flights on be
half of the North East Frontier 
Agency Administration to points of 
their choice

The Corporation have no immediate 
plans for expansion of the passenger 
or freighter services in that Area

Hindustan Shipyard
846 Shri Morarka: Will the Minis

ter of Transport and Communication!)
be pleased to state

(a) whether it is a fact that stock 
of materials of the value of 
Rs 17,50,000 has remained stagnant 
for a considerable period in the 
Hindustan Shipyard, and

(b) if so. what action is being taken 
to dispose of the surplus stock?

The Minister of State la the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b)
Yes Surplus stores of the approxi
mate value of Rs 165 lakhs were 
taken over from Scindias when the 
Yard was taken over by the Hindus
tan Shipyard in March, 1952 At
tempts were made to dispose of the 
materials to the other public -ector 
organisations and also by inviting 
tenders by advertisement m news
papers, but without much success 
The management have since decid
ed to dispose of the materials
m lots by means of auction
So far, two auctions have been
held and a total sum of Rs 1 lakh ha& 
been realised The practice of hold
ing such auctions periodically to dis
pose of the remaining items of stores 
as quickly as possible is being conti
nued

Licensed Porters Union at Homah

347 Shn H C. Sharma: Will the 
Minister of Railways be pleased to 
state

(a) what is the yardstick laid down 
for fixing up the number of licensed 
porters to be kept at a station,

(b) what facilities are provided for 
the licensed porters at Stations for 
taking rest or attending to natural 
calls etc;

(c) whether they are authorised to 
use the amenities provided for 3rd 
Class passengers, and

(d) whether it is a fact that at 
Bombay Central Station of the 
Western Railway the licensed porters 
use the latrines provided for third 
class passengers causing a great in
convenience to the passengers?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) No yard
stick, as such, has been laid down for 
determining the number of porters to 
be licensed at each station. But



1X39 Written Answers AUGUST 7, 1899 Written Answer* 1140

their number is regulated by the local 
officers, having due regard to the num. 
ber of trains passing through the 
station, their frequency and the num
ber of passengers entraining and de
training

(b) and (c) No separate facilities 
are provided for the use of licensed 
porters At the same time they are 
not prohibited from using the waitir^ 
halls, lavatories and water taps pro
vided for passengers, in such a manner 
as not to cause inconvenience to the 
passengers

(d) No complaint has been received 
of such inconvenience caused to third 
class passengers at Bombay Central

Temporary Labour at Ports
348. Shri Anthony Filial: Will tne 

Minister of Transport and Communi
cations be pleased to state

(a) how many daily rated (othrr 
than the shore workers) and teir 
porary men are at present employed 
in the ports of Bombay, Calcutta and 
Madras, and

(b) to how many of them have the 
Provident Fund benefits been extend
ed as per Government’s decision on 
the Chowdhury Report’

The Minister of State in the Minis
try at Transport and Communications 
(Shri Raj Bahadur): (a) and (b) The 
information is being collected and 
will be laid on the Table of the 
House on receipt

UN Mission to Study CD.
Programme

r Shri Bajendra Singh:
I Shri Ram Krishan Gupta:

u 9  | Shri D. C. Sharma;

IS M  Shree Narayan Das: 
Shri Badha Banian:

Shri Bhakt Darshan

Will the Minister of Community 
Development and Co-operation bo 
pleased to refer to the reply gi yon

to Unstarred Question No. 2888 on 
the 9th April, 1959 and state.

(a) whether the UN Mission’s re
port on the working of the Community 
Development Programme in India has 
since been submitted to the Govern
ment,

(b) if so, what are the mam re
commendations, and

(c) the decision, if any, of the Gov
ernment to implement them’

The Deputy Minister of Community 
Development and Co-operation (Shri 
B S Murthy): (a) Not yet

(b) and (c) Do not arise

Beport on Ship-building and Ship 
repairs

350. r shrl Subodh Hansda:
\Shri S C. Samanta:

Will the Minister of Transport and 
Communications be pleased to state

(a) whether the report of the Ad
visory Committee on ancillary indus
tries relating to ship-building and 
ship repairs has been submitted to 
Government,

(b) if so, when, and
(c) the important observations made 

in the report?

The Minister of State in the Minis, 
try of Transport and Communications 
(Shri Baj Bahadur), (a) to (c) The
Committee is a Standing Advisory 
Committee and is expected to submit 
reports to Government periodically. 
Its first report is expected to be re 
ceived by the end of this month

DV.C.
Shri Bam Krishan Gupta: 
Shri Nagl Beddy:
Shri A. K Gopalan:
Shri Vasudevan Nalr:
Shri Kunhan:

SSL

Will the Mmister of Irrigation and 
Power be pleased to refer to tne



Written Anatom SRAVANA 16, 1881 (SAKA) Written An*u>ers 114a

reply given to Unstarred Question 
No. 3474 on 23rd April, 1959 and state.

(a) whether the Damodar Valley 
Corporation has since formulated » 
concrete programme of soil conseiva- 
tion measures, and

(b) if so, the details of the pro
gramme?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (aj The
reply is in the affirmative

(b) A statement giving the details 
of the programme is given beliw.

Statem en t

The Damodar Valley Corporation 
has taken up the soil conservation 
work in the upper catchment of the 
Damodar Valley with a view to im
proving and maintaining the produc
tivity of the land in this area and 
also to reducing the silting rate of 
the reservoirs to the minimum The 
programme of work includes main
ly —

1 Afforestation of highly eroded
lands and regeneration of the 
existing forests which are 111 
an extremely depleted con
dition to the extent of 5,000 
acres annually

2 Soil Conservation demonstra
tion on the cultivators’ fields, 
with the active partic-pat.on 
of the farmers which include 
treatments like construction 
of terraces with proper water 
disposal system, strip ciop- 
ping, crop rotation along with 
proper fertilisation and neces
sary plant protection meas
ures The programme also 
includes consolidation and 
reallotment of holdings aioug 
contour

3 Demonstrations on grass land 
development and management 
along scientific lines This is 
being done on both Govern
ment owned land as well ai 
on tenancy lands

4 Construction of different types 
of engineering structures in 
gullied waste lands for retard
ing runoff, safe disposal of 
excess runoff, trapping silt 
and retarding flood The 
nature and size of the struc
tures depend entirely on the 
local conditions and ca’J for 
precise designing.

Before the land is taken up for 301I 
conservation treatments a soil survey 
is carried out by the Soil Survey Unit 
and the soil is analysed m the Labo
ratory m order to classify the lands 
according to their fertility and poten
tiality so that they can be put to the 
best possible use Experiments re
garding run off, cropping practices, 
terrace designs, etc are conducted at 
the Deochanda Station for working 
out proper soil conservation tech* 
niques suitable under the local con
ditions These are then recommended 
to the farmers and ultimately adopt
ed in the cultivators’ fields

DVC Act
352. Shri Ram Krishan Gupta: W*I1 

the Minister of Irrigation and Power
be pleased to refer to the reply given 
to Unstarred Question No 3475 on 
the 23rd April, 1959 and state*

(a) whether the draft amendments 
to the Damodar Valley Corporation 
Act have since been examined, and

(b) if so, the nature of the decision 
arrived at’

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The draft 
amendments are still under considera* 
tion in consultation with the partici
pating Governments

(b) Does not arise

Radar at Gauh&ti Airport

353 Shri Ram Krishan Gupta: Will 
the Minister of Transport and Com
munications be pleased to refer to the 
reply given to Starred Question 
No 2013 on 23rd April, 1959 and state
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the nature of the progress made to 
far in equipping the Gauhati aiipirt 
with radar?

Hie Deputy Minister of Civil Avia
tion (Shri Ahmed Mohiuddin): It has
been decided to instal a storm warn
ing radar on the terminal building at 
the Gauhati airport The estimates 
have been drawn up for the nece»saiy 
action, eg., creation of a steel-staging 
on the terrace of the terminal build
ing, provision of power points and 
execution of certain other minor cun 
struct on works The construction 
works will be taken in hand as soon 
as the present heavy monsoon season 
abates and the radar will be installed 
at the earliest date possible

Irrigation and Power Potential of 
Indian Rivers

. . .  f  Shri Bam Krishan Gupta:
"*•  \  Shri D. C Sharma:
Will the Minister of Irrigation and

Power be pleased to refer to the reply 
given to Starred Question No 422 on 
19-2-1959 and state

(a) whether the work of overall 
study of the irrigation and powtr 
potential of the remaining river zones 
and sub-zones has been completed, 
and

(b) if so, the details of the *oik 
studied’

The Deputy Minister of Irrigation 
and Power (Shri Hathi) - (a) The
answer is m the negative

(b) Though the overall study of the 
irrigation and power potential of 
Indian rivers has not been completed 
draft reports on the irrigation poten
tial in respect of the following sub 
zones have been prepared m addition 
to the progress indicated in the reiljr 
given to Starred Question No 422 on 
19-2-1959

Ganga River Basin
1 Sone end other river basins 

between Tons and Sone

2 Gogra river basin.
3 Gumti river basin
4 Right bank tributaries below

Sone
5 Left bank tributaries below

Gogra

Bent for Leased Bailway Land
355. Shri Bam Krishan Gupta: Will 

the Minister of Bail ways be pleased 
to state

(a) whether it is a fact that huge 
amount of rent for Re’lway leased 
land is to be recovered from outs ders 
at a number of station areas,

(b) if so, the total amount to be 
recovered, and

(c) the nature of steps taken oi pro
posed to be taken for the recover> of 
the amount’

The Deputy Minister of Railways 
(Shri S V Ramaswamy): (a) It is a 
fact that some amount of rent tor 
Railway land licensed is to be recover
ed from outsiders at a number or 
stations

(b) The total amount to be reco\er- 
ed is approximately Rs 27 19 lakhs

(c) Parties are served with notices 
by Railway Adrumstrations for 
making the payment within a speci
fied time Suits are also filed against 
defaulters if considered necessary

Surplus Machinery with Irrigation 
and Power Projects

f Shri Bam Krishan Gupta:
356. J Shri Subodh Hansda:

Shri S. C. Samanta:
Will the Minister of Irrigation and 

Power be pleased to refer to the 
reply given to Starred Question 
No 2266 on the 6th May, 1939 and 
state

(a) whether the Report of the 
Officer appointed for the assessment 
work regarding the availability of 
capital equipment and spnre-parts
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which are surplus with the Irrigation 
and Power Projects has since been 
submitted; and

<b) if so, the details thereof?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The 
reply is in the affirmative

(b) A statement containing a sum* 
mary of the salient observations made 
by the officer in his report is laid 
on the Table [See Appendix I, an- 
nexure No 69]

State Agricultural Credit (Relief and 
Guarantee) Funds

357. Shri Radha Raman: Will the 
Minister of Community Development 
and Co-operation be pleased to state 
whether the State Agricultuial Cred't 
(Relief and Guarantee) Funds have 
been created in the various States 
and are m operation7

The Deputy Minister for Community 
Development and Co-operation (Shri 
B. S. Murthy): Yes, m all States, 
except Madras and West Bengal The 
funds have not been operated upon 
as yet.

Pile Bridge near Badla Station

__ f  Shri Shree Narayan Das:
^  Shri Radha Raman:

Will the Minister of Railways be 
pleased to state

(a) whether the construction of a 
Pile Bridge near Badla Station on 
Mansi Supsul Branch of the NE 
Railway has been completed;

(b) if so, whether trains nre run
ning over the bridge, and

(c) the amount of expenditure 
incurred on this work7

The Deputy Minister of Railways 
(Shri 8. V. Rastaswamy): (a) Yes,
Sir

(b) Yes, since 3rd July, 1959

(c) The estimated cost of the 
bridge is Rs 4:73 lakhs The actual 
expenditure incurred is not yet 
known

Ice-cream Plant in Delhi

359. Shrimatt Da Palchoodhnri:
Will the Minister of Food and Agri
culture be pleased to state:

(a) whether it is a fact that the 
Government of India have decided to 
install an ice-cream making plant in 
Delhi,

(b) if so, the reasons for taking 
such a decision, and

(c) the details m regard to cost, 
capacity and date of going into pro
duction of the plant?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes Pro
vision has been made for the manu
facture of ice cream and other milk 
products under the Delhi Milk 
Scheme

(b) Due to seasonal differences in 
milk production, it will not be possi
ble for the scheme to dispose of, for 
liquid consumption, the entire 
quantity of milk procured by it. 
Milk surplus to liquid consumption 
will, therefore, have to be marketed 
by manufacturing it into milk pro
ducts such as sterilized milk, cream, 
butter, ghee, cheese, ice cream and 
milk powder and equipment for the 
manufacture of these products has 
been provided

(c) The cost of ice cream plant is 
Rs 4,28,047, it can produce about 300 
gallons of ice cream per hour; and 
it is expected to go into production 
this year

147 LSD-3.
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HMbm »  at Malar t a d

SW. Shri Harish Chandra Mathur: 
Will the Minister of Transport and 
Communications be pleased to state:

(a) what is the total value of pil
ferage reported at each major port 
during each of the last 3 years;

(b) what steps have been taken to 
tighten control; and

(c) who were the people generally 
found responsible for the pilferage?

The Minister of State in the Minis
try of Transport and Communications 
(Shri BaJ Bahadur): (a) Hie infor
mation is being collected 9nd will be 
laid on the Table of the House on 
receipt.

(b) Each major port has its Police 
force and also a watch ind ward 
organisation to keep down crime and 
check pilferage. The nature and 
magnitude of the pilferage problem 
differs from port to port. Accord
ingly the measures also differ. The 
measures taken by each of the major 
ports to tighten control against pil
ferage are as follows:—

Calcutta Port:

(1) A  Scheme for regulating entry 
into the Dock and Jetty enclosures 
by a system of permits has been 
drawn up by the Port authority.

(2) Boundary walls around the 
Docks have been constructed. Con
struction of walls around the Yards 
hag been undertaken.

(3) A programme for improving 
lighting arrangements in the Yards 
has been initiated.

(4) Lockfasts in the sheds arc being 
strengthened.

(5) To prevent lorries slipping 
through gates, a scheme to provide 
second barriers at the gates is being 
tried.

(6) Special packages which have to 
move from transit sheds to ware

houses will in future move by lorriea 
and not by wagons.

(7) Measures are being devised to  
curtail the detention of cargo in the 
transit sheds.

(8) The Commissioners propose als* 
to set up a special section to ensure 
that cases against persons arrested 
for pilferage are more effectively 
dealt with on behalf of the prosecu
tion.

(9) Special instructions In t t t
matter of security arrangements have
been drawn up for observance by
Superintendent of Sections.

Bombay Port:

(1) Lockfasts are being provided at
all sheds and warehouses at the
Docks, where valuable cargoes are
secured.

(2) Cash awards are given to Pert 
Trust staff for detection of theft and 
pilferage of cargoes etc. at the Docks.

(3) Entry into the Docks i3 regulat
ed by the issue of permits.

(4) Flying squads have been form
ed to patrol the Docks all the twenty- 
four hours.

(5) The Police carry out snap 
checks of vehicles.

Madras Port:

(1) Practically the entire landed 
area of the .harbour area has been 
walled in.

(2) Entry into the Harbour iff 
regulated by the issue of passes.

(3) Valuable goods and loaded 
wagons left over at nights are special
ly guarded.

(4) During nights, only the Mini
mum number of doors of Transit 
sheds are kept open.

(5) Floodlighting is being anranmA 
at all vulnerable points.
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Cochin Port:
(1) The Port's watch and ward staff 

are posted at all vulnerable points.
(2) The Port Police force has been 

augmented.
(3) A  system of vehicles sennits 

and passes for persons has been 
introduced.
Vizaga.patam Port:

(1) The Police force has bc<*n 
strengthened

(2) Wherever necessary, areas are 
being fenced and walls raised
Kandla Port:

(1) All the important traffic points 
are manned round the clock

(2) A  compound wall around the 
Docks is under construction so that 
the entry of persons into the Docks 
can be regulated

(c) Labourers employed at the 
Port, habitual offenders and hired 
vagabonds have generally been found 
responsible for the pilferage

Departmental Catering
361. Shri D. C. Sharma: Will the 

Minister of Railways be pleased to 
state:

(a) whether it is a fact that after 
taking over vending and calenng 
business from contractors on North
ern Railway, the Railway Administra
tion is incurring a loss;

(b) if so, what was the loss 
incurred during the years 1957-58 and 
1958-59 so far; and

(c) the reasons for this loss?
H u  Deputy Minister of Railways 

(Shri Shahnawaz Khan): (a) Ye«
(b) Year Loss incurred

Rs.
1957-58 79,000 (Actual
1958-58 64,000 (Revised

Estimates)

(c) (i) Payment at the Central 
Government’s prescribed scales of pay 
to the staff, with the service condi
tions applicable to Central Govern- 
ment employees:

(11) The sale of better quality ot 
edibles; and

(m) Maintenance of better service 
to the public

Purchase of Aircrafts and Aircraft 
Parts

362. Shri D. C. Sharma: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) the total value of aircrafts and 
aircraft parts purchased by India 
from Britain during 1959 (upto 31st 
July, 1959) for Civil Aviation; and

(b) the total value of aircrafts and 
aircraft parts purchased from other 
countries during the same period?

The Deputy Minister of Civil Avia, 
tion (Shri Ahmed Mohinddin): (a)
and (b) The value of aircraft and 
aircraft parts purchased by the two 
Corporations, Civil Aviation Train
ing Centre and Gliding Centres dur
ing 1959 (upto 30th June, 1959) is 
given below—

(I) From Britain, Rs 26*70 lakhs.
(II) From other countries, 

Rs 129 72 lakhs.
N ote The above figures include 

advance payments made by the Air 
India International m the U S A. ind 
in the UK against 3 American Btie- 
mg 707 aircraft fitted with British 
Engines, on order.

Ticketless Travel

f  Shri D. C. Sharma:
S63. ^ Shri Bibhuti Mishra:

[  Shri Hem Raj:
Will the Minister of Railways be 

pleased to state:
(a) the number of ticketless 

travellers detected on the Railways
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during 1959-60 (upto Slat July, 1959), 
Zone-wise;

(b) the total amount of loss of 
revenue during the same period on 
the above account (Zone-wise);

(c) the number of those who were 
penalised (Zone-wise), and

(d) the total amount realised from 
them (Zone-wise)?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a), (c) and
(d) The information is being collect
ed and will be laid on the Table of 
the Sabha

(b) It is not possible to estimate 
the loss due to ticketless travel from 
the results of day-to-day checks, 
since from the statistics of such checks 
no estimate can be made of the cases 
that go undetected Special check
are necessary for estimating the 
extent of ticketless travel that pre
vails Such checks were conducted 
during the year 1957, and the loss 
estimated was Rs 5 crores per annum 
approximately

Surface Drainage
364. Shri D. C. Sharma: Will the 

Minister of Irrigation and Power be
pleased to refer to the reply given 
to Starred Question No 54 on the 
11th February, 1959, and state the 
progress made so far in the surface 
drainage improvement works out of 
the funds available for flood control 
in the country as approved by the 
Central Flood Control Board7

The Deputy Minister of Irrigation 
and Power (Shri Hathi): A statement 
showing the progress made so far 
with regard to surface drainage 
improvement works in the States of 
Andhra Pradesh, Assam, Uttar Pra
desh, Punjab, Rajasthan and m the 
Union Territory of Delhi is laid on 
the Table [See Appendix I, annex- 
ure No 70] No drainage schemes 
have been received from other State 
Government/Union Territories

Orientation Training Central

Jg. r Shri R. C. Majhl:
\  Shri Snbodh Hansda:

Will the Minister of Community 
Development and Co-operation be
pleased to state whether the Orienta
tion training centres have been set 
up at Jubbulpore and Junagarh?

The Deputy Minister of Community 
Development and Co-operation (Shri
B. S. Murthy): Yes, Sir.

Commonwealth Coaxial Telephone 
Cable System

366. Shri Ram Krishan Gupta: Will 
the Minister of Transport and Com
munications be pleased to refer to the 
reply to Unstaired Question No 2722 
on the 6th April, 1959 and state the 
nature of steps taken so far to have 
Commonwealth coaxial telephone 
cable system?

The Minister of Transport and Com
munications (Shri S. K. Patil): The
position has not mateually changed 
fiom that indicated in the reply given 
to the Un starred Question No 2722 
on the 6th April, 1959

P. & T. Building, Chandigarh

367 Shri Ram Krishan Gupta: Will 
the Minister of Transport and Com
munications be pleased to refer to 
the reply given to Unstarred Question 
No 3059 on the 15th April, 1959, and 
state at what stage is the scheme for 
constiuction of a Central Post and 
Telegraph Office building at Chandi- 
gaih?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): The scheme for 
the construction of a Central Posts 
and Telegraph Office at Chandigarh 
including office of the Postmaster- 
General, which is now at Ambala, has 
been under consideration for some 
time The immediate requirement of 
the P & T do not justify construc
tion of an eleven storeyed building 
which has been insisted upon by the
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Chief Town Planner of Chandigarh. 
Hie coat of the 11 storeyed building 
is approximately Rs. 1‘10 crares. The 
question whether such a big building 
is required immediately for the P&T 
is still under consideration.

In the meanwhile, a building for 
accommodating Post Office and small 
telegraph office is under sanction in 
a separate plot of land. This will 
meet some of the requirements of 
Posts and Telegraphs Office at 
Chandigarh.

Air Services

368. Shri Ram Krishan Gupta: Will 
the Minister of Transport and Com
munications be pleased to state the 
names of foreign countries with which 
new air services are proposed to be 
started durmg 1959-60*'

The Deputy Minister of Civil Avia
tion (Shri Ahmed Mohiuddin): The
two Coiporations—Air India Interna
tional and Indian Airlines Corpora
tion—have no definite plans at present 
to start new air services to any 
foreign country during the year 1959- 
60

Fisheries Technological Institute
369. Shri Shivananjappa: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether a Fisheries Technolo
gical Institute will be set up in Mysore 
State; and

(b) if so, what assistance the 
Union Government have given to the 
State Government, in this connec
tion’

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) There is 
no proposal at present to establish a 
Fisheries Technological Institute in 
Mysore State.

(b) The State has not set up any 
Fisheries Technological Institute and 
the question of giving assistance has 
not, therefore, arisen.

C.D. Programme In Bombay Stale

370. Shri Pangarkar: Will the
Minister of Community Development 
and Co-operation be pleased to state:

(a) whether it is a fact that the 
programme of the N.E.S. and C.D. 
blocks in some regions of Bombay 
State has been upset due to the 
reduction of allocation by the Gov
ernment of India;

(b) the amount of allocation applied 
tor 1959-60 by the Government of 
Bombay; and

(c) the amount of allocation sanc
tioned for the same period’

The Deputy Minister of Commnnity 
Development and Co-operation (Shri 
B. S. Murthy): (a) The annual plan 
allocation was made as usual by the 
Planning Commission in consultation 
with the State Government. No 
reduction was made later on.

(b) Rs 690 00 lakhs
(c) Rs 437 00 lakhs.

Co-operative Sugar Factories in 
Bombay

371. Shri Pangarkar: Will the
Minister of Community Development 
and Co-operation be pleased to state:

(a) the position with regard to the 
establishment of the Co-operative 
Sugar Factories allcHed to Bombay 
State,

(b) the amount of profit paid to 
the cane growers m the areas of the 
co-opeiative sugar factories durmg 
the year 1958-59, and

(c) its percentage on the amount 
of capital invested by the cane 
growers?
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The Deputy Minister of Cwmwrily 
Development and Co-operation (Shri 
B. S. Murthy): (a) Of the 18 co
operative sugar factories allotted to 
the Bombay State upto the end of 
the Second Five Year Plan, 14 had 
gone into production by the 1968*59 
crushing season One factory is 
expected to go into production m the
1959-60 season and another in the
1960-61 season The 17th factory is 
negotiating for an old plant and if it 
succeeds, it will also go into produc
tion m 1960-61 The 18th unit, 
though included m the Second Plan, 
has not yet been given a licence under 
the Industries (Development and 
Regulation) Act 1951 on account of 
foreign exchange difficulties

(b) The audited accounts for the 
year 1958-59 have not been complet
ed and it is, therefore, not possible 
to indicate the amount of profits paid 
to the cane growers.

(c) Does not arise

Development of Ports on West and 
East Coasts of India

. . .  f  Shri Goray:
\  Shri Assar

Will the Minister of Transport and 
Communications be pleased to state:

(a) names of minor ports on the 
West and East Coasts of India which 
are to be developed during the re
maining period of the Second Five 
Year Plan; and

(b) which of them will be deve
loped as all weather ports?

n ie  Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b) In
formation in respect of the minor 
ports in the Bombay and Kerala 
States is awaited from the Govern
ments of Bombay and Kerala. The 

will be laid on the Table of the 
Sabha, when received. Information 
in respect of other minor ports is 
given below:—

Vam es o f  M inor T o  be developed a 
Ports on the W est aU-weather ports 
and Coasts ot d o n a g  second Plan 
India w hich to 
be developed dur-
ing the remaining 
period o f the 
Second F ive Y ear 
Plan

r a

Chandbali (Eastern Already an all-weather 
Coast) Port- 

Paradip D o U nder consideration.
Kakinada D o. Under consideration-

Masulipatnam D o. N o.

Krishnapatnam (Eastern 
Coast)

N o

Pondicherry D o N o.

Cuddalore D o. N o

Nagapattinam D o. N o.

Karvtar (W tstirn  
Coast)

No

M alpe D o. No

Ilonnavar D o. N o.

Bihkcre D o N o

Kum ta D o. N o.

Bhatkal D o. N o

CoonJapur D o No.

Tadri D o N o

Kharif Campaign

3 7 3 . Shri Goray: Will the Minister 
of Food and Agriculture be pleased to 
state:

(a) whether all the State Govern
ments co-operated with the Central 
Government so far as the “Kharif 
Campaign”  is concerned; and

(b) which State did not co-operate 
and for what reason?

Th« Minister ot Food and AgrfeiF- 
tore (Shri A. P. Jain): (a) Yaa.

(b) Does not arlaa.
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<r b f  ^  *«rc $  ewi 
«M  $  gw

' * f t  Tm  :
*ft wwtsft : 

w«rV^» m  :

TOT * W t  * T f  ! * T
f a :

(«p ) t o t  a 5*  |  f a  srcw rc f c r
I R ^ ^ T ^ m ' T T a P R V  5?ft ^  

fkzrr*; ssrarffa
V T V W  5 5 T R  T O  f « r < R  V* T ^ t  $  ;

( * r )  *rflr f t ,  ?ft o t t o  s f k r  t o t

$  ;

( n )  TOT ifo p T T  w n ff a  %  W
*  < r e m  M t  t o t  |  ; *fa c

(* )  %?nr^if*rrffqr j ' f f ^  f?mtor 
y  5  fa y p f t  t t t o  f i ’OTT'O 5  n r ^ ft  
iftspnt OT cR? wft | ?

* T * p f t  ( * f t « o  $ o T T O * * T * f t ) :  
( * ? )  ( * T ) .  ^  f t ,  s n f t  f R T  ^  TTSST

S T T O T f  %  fa&H  f s R T  T O T  |  %  ^ T T t  
T ^ f h r  im fhiP TT ^ t  a n tft t f t r  

e f t s t t  « r ^ f k  t m r t ^ r r  5  #  f ^ r  m -  
qiff ( Level crossings ) <ft ^
3 T l f t  *TT f ? f ^ r  S r e V - f T  T O  ^ fT R T  s P F f t
stof, o t t o  «tn<m fare ^  i w f f t m  
T O f t ^ ^ * m T f  f c ^ T O f W T O T t f a  
W  ? re f «tft * n f t  v t 3 R R  T T ^ r-W Ffta r- 

( State plans ) ^  «HTl
x s f Y s m r i  T R j t f ^ q w  r r  j fts r c n ff 

*rrt f^5% to  ycr toct v  ftrt
y y f t  T T O T ^ f t a f q w  T T  # f t ,  5ft *  

^ r - J R I R R t  ^ T #  * H T 5 W
t o  i p r f T  « n r r  w i t  * t r  w n w t  f a  
1 %  *  f r o r  m  5  r r  T O *r f * t  v * R r  ^ n f r f t  
$ 1 * m h a n r  v f t s n  Sr

%Jr  ?tto s r v f f  «ra$ to «r* TOt 
wft o t  Troff $  t̂t toc «roft f  aft
tt®t wftaRnfif ft infhr fan>HHW*^t 

faftrtr to*t ^  ?rnsr flxvrc ^  
t  i f a n t  »rc t w  *ft flft v m  

trssr wwrdf % ^  ^
» ( t q f  f p t ^ r f a u r a i T O T s a T ^  i ^ p t t  
fjTH# TC t5T-SRim TO T&
yirfNw # ’p r w ( R f ^  t

(?)  ?r»ft cfSF % ^ r  f ^ T ^ T ^ T ,  
^  f l k  H S R T , 3 ^ r  T TT O  ^TTTOTt t  
H V f t l f t 5 R T t q 5 r S F t |  I
>1̂ 1 ^ y r  «*-iH t  f̂ nr n l̂ f i w  11 

T TTO t  ^  <t ffPftawr

v  zvft  ? t  ^ r f  t o  *nrra- h t ^ t t  #
%^5T fr  T O W i  V3TT t  I

f ^ r  w t  w r r : ^ ft  z r o r r

fv fi  v m ^ f t  :
\« f t  ?Tv3j «mi :

t o t  x H t  e  * n ^ ,  U K S .  ^  
^ I R i f a d  SJTO ^TTOT %  g^TC  ^

a  *if srent f^r ^ r  fa  :

( * F )  TOT »THT ^  S m ft- s p T ^ T  
^ 5 R  v  foCTW «rtr TfNrr ^  

%t\X faRT 2W t
^ t  sri? t  f?rt fagro ^ fro r  

« m f t  ?rf*r% ^  «rnft f t^ tt  ^  <t

I ;
(’sr) qf?r ft, eft ^ t  ^ to-^to

wrar t o t  |  ^

(» t )  t o t  ^  a r t r o v f  ^  t r f p r R f  
«F t «RT !Tfr a f d ^ tff  ^ t  ^  t  * m T  
^  TO fa^T  I  ?

^ r » N t  («< t *•> 1o m -  
f ^ r w t )  :  ( ? )  a ft f t  I

(sr) airsr <pit€t to  fi^T | fa  
j ^ s t̂t  | ^ e x  f n p r  s rc r v i f a F a r  w
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% TO ’W l % f t  I
v m  *  ^Wtarc 3

$  f r f r c  #  w a v  w  arar 
v c  f i c m r r  fim  «#k vnc  ̂  nrft 

m  faratf * * *  % yfe5fT $  «rtt i
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« w « m r
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v t  fJp w n r  f w  »nrr ? m  *nrr t t  « r f ,

( « )  im x  w»mT ^  *rof 
% irafs t w l t w f  fa r tt  rrftr 
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(«r) frr-ran fttf wrfaref
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t

jfar

* «

^ e .

w

3 ?y

( « )  5 * r  T i f t r  ’sft 3 ° - V X 5 .  m t  f  * h r  
* 4 * w r% srq f ^ r a f t n f  i | =#fr

?T»F 5PRT M  «RT3T

«ftr * r m

*fr»r

V IM

=#ft

u , m

•nnnr ?»5^  *r  
£ « o *nr

*R

(*r) aft T t̂ i
( * )  ^  sr=*r *s?it ifr *cgt i
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Sea Cm—rrrtl—
*77. Shri Bril Baddy: Will the

Minister of I M  and Agrieultare be 
pleased to state:

(a) whether the expert assigned by 
the FA.O. in 1056 to advise the Gov* 
eminent of India on soil conservation 
has submitted his report; and

(b) if so, what are the recommenda
tions made in the report?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) The Hon*ble 
member is perhaps referring to Dr.
R. M. Gome who was deputed by 
the Food and Agriculture Organisa
tion for a period of six months to ad
vise On the Control of erosion and 
Soil Conservation in the Forest Zone.
If so, the answer is m the affirmative.

(b) His mam recommendations are 
given in the statement laid on the 
Table [See Appendix I; annexure 
No 71].

Irrigation and Power Schemes iu 
Orissa

378 Shri Panlgrahl: Will the Minis
ter of Irrigation and Power be
pleased to refer to the reply given to 
Unstarred Question No 338 on the 
16th February, 1959 and state:

(a) whether the necessary informa
tion with regard to Orissa State in 
respect of investigations for irrigation 
and power schemes included in the 
Second Five Year Plan and for future 
projects has since been made avail
able; and

(b) if so, the number of power and 
irrigation schemes which have been 
investigated so far?

The Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) The
answer is m the affirmative.

(b) Investigation on the Bhimkund 
Hydro-Electric Scheme on the Baitern 
River has been completed. Investi
gations on the following multipurpose 
projects in which power development 
is also envisaged, are in progress.

1. Tikarpara on liahanadi river.
2. Rongali Project on Brahmni river-
3. Balimela Project on Siieru river.
According to the information avail

able the following irrigation schemes, 
were under investigation:

1. Bahuda.
2. Dombaundhapia Canal Scheme.
3. Khandapada.

Bond Water Supply H rlin m c i». 
Orissa

379. Shri Panlgrahl: Will the Minis
ter of Health be pleased to refer to 
the reply given to Unstarred Question 
No. 788 on the 24th February, 1959> 
and state:

(a) whether the Government have 
received list of Rural Water Supply 
Schemes from Orissa Government for 
the remaining period of the Second 
Five Year Plan; and

(b) if so, the names of the schemes 
received with their respective esti
mated costs’

The Minister of Health (Shri Kar
markar): (a) No.

(b) Does not arise.

Consolidation of Land Holdings
380. Shri Raghunath Singh: Will the 

Minister of Food and Agriculture be
pleased to state how many States of 
India are pursuing the policy of con
solidating land holdings or have given 
up the idea of consolidation or have 
revised their policy regarding consoli
dation since the policy of co-operative 
farming has been adopted by the 
Central Government?

The Minister of Food and Agricul
ture (Shri A. P. Jain): The scheme 
of Consolidation of Holdings is includ
ed m the Second Five Year Plan. 
This is being implemented by (1) 
Andhra Pradesh (2) Bihar (3) Bom
bay (4) Madhya Pradesh (5) Mysore
(6) Punjab (7) Rajasthan (8) Uttar 
Pradesh and (9) Himachal Pradesh. 
Assam and Jammu and Kashmir have 
made provision for the Bcheme during
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the current financial year. West 
Bengal has also made a token pro- 

-visum.
La OnsM and Kerala, consolidation 

could be taken up at this stage until 
land reform measures are implement
ed. In Madras provisions for consoli
dation of holdings has been made in 
the Second Five Year Plan, but the 
State Government have not yet been 
able to take up the programme. In 
the Union Territory of Delhi consoli
dation has already been earned out in 
a large number at villages and the 
work will be taken up in the few 
remaining villages after the imple
mentation of the Delhi Land Reforms 
A ct

There is no conflict between the 
scheme for Consolidation of Holdings 
and that of co-operative farming.

3 * ? .  «fr f a f  : «wr

f c r t  t fr  ‘̂ TT *  f a

( * )  *q r  I  far

^  *fft

s f a p j f t  'TaTT sftfPTT 5FJ5PTT %  « f r *
*T^T 3>T *I7 T

t  O T r  f s r z r  qfr f«r%r 5fr f o r  s q m  
in n  f e r r  *nrr |

(®?) q f c  f t ,  <Tf f r f a  *tsr 

f«n rr *p t t  5 w r »><wr w  ^ r r  f ^ r  « n r r ,

(»T) T f a  <T«> *  *Tt<W

%  w r  «irre?r | 7

^ w a w f t «?o#o T i n w w f t )  :

( v )  ( « r ) .  <ET^fy,

i f  firarr « m  «tt f a
*fhc sftfsrr

j r t r  n P < yrfcffir ^  ^  s t a r

afnr 1

v  %■ f r̂t  ̂ fbnr

f t  ^  * n  
f t  v& t  ^ * r r  ^ sr ft

1

( n )  q p M | *  $  a ft  s i ^ t t

w i w w r  | M t  &  5 3

w t  *f4 t  1 «? w f r r r p i r  «pf t f \r 

$  1  ^  t  f t  *rr^i

fa ^ a r c ,  U U  5  3fTT,n 1

P. <e I . Committees and Bawds for
Kerala State

«m f  Shri Narayanankntty Menon: 
’ \  Shri F unnoose:

Will the Minister of Transport and 
Communications be pleased to state:

U) the number of Committees and 
Boards formed by the Posts and Tele- 
fpsfrh Department m  the Xerala 
State;

(b) whether any Member of Parlia
ment or State Assembly have been 
nominated on them; and

(c) if so, the political party to 
which they belong?

The Minister of State In the Minis
try of Transport and Communications 
(ShH Raj Bahadur): (a) Four. One 
Regional P&T Advisory Committee 
and three Telephone Advisory Com
mittees one each at Trivandrum, 
Kozhikode and Cochin.

(b) Yes.

(c) Members of Parliament:

(1) Telephone Advisory Com
mittee at Cochin.—One Inde
pendent.

(2) Telephone Advisory Com
mittee at Kozhikode.—One
Congress.

(3) Telephone Advisory Com
mittee at Trivandrum.—One 
Communist

(4) Regional PfcT Advisory Com
mittee Sox Kerala State.—Two 
ConfNM.
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Member* of Legislative Assembly

(1) Telephone Advisory Com
mittee at Cochin.—One Con
gress

(2) Telephone Advisory Com
mittee at Kozhikode —One 
Congress

(3) Telephone Advisory Com
mittee at Trivandrum —One
Communist

National Co-operative Development
and Warehousing; Board Grants to 

Orissa

S83. Shri Panigrahi. Will the Min
ister of Community Development and 
•Co-operation be pleased to state

(a) whether Orissa Government 
had full} drawn the grants sanction
ed by the National Co-operative De
velopment and Warehousing Board 
durmg 1957-58 for assisting the co
operative societies in the State, and

(b) whether the programme for
1958-59, which got the technical ap
proval of the Board, has been com
pleted7

The Deputy Minister for Communi
ty Development and Co-operation 
(Shri B S Murthy): (a) Yes, but 
subsequently out of a total grant of 
Rs 4 76 lakhs the State Government 
refunded an amount of Rs 88,838 on 
the basis of actual expenditure

(b) Yes, except in respect of set
ting up of Co-operative Cotton gins

Village Co-operative Societies

fShri A. K Gopalan:
Shri Kanban:

Shri Ajit Singh Sarhadi:
H i  V Shri Daraani:

1 Pandit Muniahwar Dntt 
1 Upsdhyay:
IShci M. L. Dwivedi:

Will the Minister of Community 
Development and Co-operation be 
pleased to state:

(a) whether the Government of 
India propose to give loans to States

to contribute to the capital of Pri
mary Village Co-operative Societies;

(b) if so, what are the conditions 
for the loans, and

(c) what ui the amount proposed 
to be given to each State7

The Deputy Minister of Community 
Development and Co-operation (Shri 
B. S Murthy): (a) No

(b) and (c) Do not arise.

Kharagpur-Waltair Passenger Train

fShri Surendranath Dwivedy:
385. J Shri B C Malik*:

[  Shri Panigrahi:
Will the Minister of Railways be 

pleased to state
(a) whether it is a fact that the 

Kharagpur-Waltair passenger train 
has been withdrawn,

(b) if so, the reasons therefor; and
(c) whether it is proposed to intro

duce any new passenger tram to meet 
the needs of the passengers m the 
Orissa Section of the S E Railway 
between Kharagpur and Paisa9

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) No, but 
the runs of Nos 325 Up and 326 Dn 
Kharagpur-Waltair passenger trauia 
have been temporarily curtailed over 
the Kharagpur-Khurda Road section 
with effect from 22-5-1959

(b) As the capacity on the Kharag
pur-Khurda Road section is over
taxed, the runs of Kharagpur-Waltair 
passenger trains have been curtailed 
on the aforesaid section to conserve 
capacity for the movement of essential 
goods traffic

(c) Not at present

Agricultural Loans in Tripara
386. Shri Das&ratha Deb: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) how many petitions have been 
received by the Tnpur* Admlnistra-



XI67 Written Answers AUGUST 7, INI Written Answers Zi69

tkm for agricultural lean this year 
throughout the Tripun State;

(b) the number at applications re
ceived from Displaced persons and the 
applications received iron local pea
nuts lor agricultural loan; and

(c) the number of cases in which 
loan was advanced?

The Minister at Food and Agricul
ture (Shri A. P. lain): (a) 20,784 
petitions for agricultural loans were 
received by the Tripura Administra
tion from January to June, 1959.

(b) 12,076 applications were receiv
ed from displaced persons and 8.708 
applications from other agriculturists.

(c) Loans have been advanced in 
3,760 cases so far.

»r<TT frnwf W o f

3«;«. Sft f*W 'Ptt
W I W I  « P T H  * t  ?TTT f a

( * )  w r »?* | fa
Pr*nff *r»ar^r ‘m *  

q ft i p .  W  %  f a r *  ^  f a '- iT O
s r c y r  srr?Tt f t ,  m?

(«r) *rf< r̂, «fr pr>«r 
«rt t ?

w w w r  * o r t  ( « f t  v o t t v t ) . 
( * )  cfar ^rtf sf-ttt ^  % i

(*T) srw xTSrTT »

ffcftn tfawr v  w?a»ra
fafa?m fw m  

?«*:. «ft ffyfir f«w
WWW «T*> 5RTH $<TT qr^f fa

( * )  f ic fftr  *T=ar^effxr jf^O R T %  
C T 3  f 3 R T  W T c T T ^ f A t t
f a f a ^ T  f t r m n  s ft a tf  v t  JTtasrr * t  
«p§r ?w fw fa ra  fanT arr ^  f  , iftr

(m)  * t * f f  f *  %

w i m  iW> («ft v w w w r ):
( v )  ftefta afaprr iw fa *

tffeRT % «FJ3TT TTWTt % f^ n -
iiwmfff *  h ® fafawT finrpi 

t* iw r P iftw ir
f a s r o f  s f t « n  v t  f t  3tT 
| farw % fafarBT fannr
^  t  *ftr  u  ftwiT *t

«pt fa*rrr 11

(J? )  JTf? r̂rnrr to t | fa  
qrra % sftort vt v *  ^  t t  fafacar 
fa^r'ft % ^T-fNfa^T Tt $fa<fr«r 
sitsr 5> jtT t̂ 11

Himachal State Transport
389 Shri Mohammed Ellas: Will 

the Minister of Transport and Com
munications be pleased to state:

(a) the total strength of workers 
employed in Himachal State Trans
port including clerical and managerial 
staff; and

(b) the number of permanent and 
temporary staff, category-wise?

The Minister of State in the Minis
try of Transport and Communications- 
(Shri Raj Bahadur): (a) and (b).
A statement giving the required in
formation as on the 30th June, 19591 
is laid on the Tabic (.See Appendix 
I, annexure No 72],

LA.RX

390. Shri Tangsmani: Will the Min
ister of Food and Agriculture be
pleased to refer to the reply given 
to Unstarred Question No. 1160 on the 
9th December, 1958 and state:

(a) the rate o f wages which was 
paid to the montftly-men of the 
Indian Agricultural Research Insti
tute during the period from 1st April,. 
1948 to 31st December, 1951;
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(b) whether it included the dement 
•at compensatory allowance; and

(c) if not, the reasons therefor?
The Minister of Food and Agricul

ture (Shri A. P. Jain)f (a)

(Rs. p.m .)

1 .  D airy Chow dhnes or mates . (0  38
(») 45

2. D airy Gwalas (1) 33
(»«) 40

3. Ploughmen and other
momhly-men . (1) 33

ft*) 40

Those employees who were provid
ed with Government accommodation 
in the IA  R 1 were placed under 
category (1) and those who were not 
provided with any Government ac

commodation were under category
( 11)

(b) Yes
(c) Does not arise

Wages of Workers in 1A.RI
391. Shri S. M. Banerjee: Will the 

'Minister of Food and Agriculture be
pleased to state:

(a) the minimum wages fixed 
under the Minimum Wages Act, 1943 
for various categories of workers in 
the Indian Agricultural Research 
Institute,

(b) whether Register of Wages is 
maintained,

(c) whether wage slips, as required 
under section 26 of the Minimum 
Wages (Central) Rules, 1950, are 
giver) to the workers; and

(d) if not, the reasons therefor’

The Minister of Food and Agricul
ture (Shri A P. Jain): (a) to (d) A 
statement is laid on the Table of the 
House

Statem ent

(a) The minimum wages fixed 
-under the Minimum Wages Act, 1948

for various categories of workers in 
the Indian Agricultural Research 
Institute are furnished as under:—

(t) Adult Mazdoors 
(Male)

(<t) Adult M azdoors 
(Female)

(u») Boys (big) 
(w )  Boys (small)

Rs.

1-8-0 to ' P er bead
2-0-0 pet day

according
r-4-0 • to ope»-

to ation on
1-8-0 which

engaged.

1-0-0 \ Per head
0- 12-0  j  per day.

(b) Registers of wages are main
tained

(c) and (d) No wage slips were 
being issued to the labourers hither
to. Acknowledgements for wages re
ceived were taken from the labourers 
on the muster rolls, on which the 
details of wages paid are entered Ins
tructions have now been issued for 
issuing wage slips to the labourers

Assam Co-operative Societies' Act
392. Shri L. Achaw Singh: Will the 

Minister of Community Development 
and Co-operation be pleased to state:

(a) whether the Assam Co-opera- 
tivc Societies Act has been extended 
to Manipur, and

(b) if so, whether rules have been 
framed under the Act and the steps 
taken to implement the provisions of 
the Act’

The Deputy Minister of Community 
Development and Co-operation (Shri 
B S. Murthy): (a) Yes

(b) The Administration is taking 
necessary steps to frame the rules for 
implementing the provisions of the 
Act.
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Adulteration el Food-stufl
SM. Shri Jhulan Sinha: Will the

Minister of Food and Agriculture 
be pleased to state.

(a) whether it is a fact that quite 
a number of cases of adulteration in 
food articles like Ghee or non-essen- 
tial (edible) oil bearing Ag-mark 
labels, have been detected recently; 
and

(b) if so, the steps taken to ensure 
purity m the supply of those articles7

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) No, Sir

(b) Does not arise.

Health Insurance Scheme In Delhi
395. Shri N. Keshava: Will the

Minister of Health be pleased to state
(a) whether there is any proposal 

to introduce Health Insurance Scheme 
in Delhi; and

(b) if so, the details thereof7
The Minister of Health (Shri Kar- 

msrkar): (a) and (b) There is no 
proposal at present for the mtroduc- 
tion of Health Insurance Scheme in 
Delhi, apart from the Employees 
State Insurance & Contributory Health 
Services Schemes, are already in 
operation
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Purchase of Oil Tankers

f  Shrimatt Ha Palchoadhnri:
I Shri Vajpayee:

398 W Shn Bagfcunath Singh:
| Shri Sadhan Gupta: 
^Shrimati MaSda Ahmed:

Will the Minister of Transport ind 
Communications be pleased to state*

(a) whether it is a fact that Govern
ment are considering a proposal to 
purchase three ocean-going tankers;

(b) if so, their capacity snd cost; 
and
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(c) fhe country from which they are 
proposed to be purehised?

The Minister of State In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c). The 
matter is still m a preliminary stage 
of consideration and therefore, it is 
not possible to give any information 
at this stage

Quarters for P. & T. Employees
J  Shri Kantian:

* \  Shri T. B. Vittal Rao:

Will the Minister of Transport and 
Cemmonications be pleased to state:

(a) whether there is any proposal
for the construction of quarters for 
Post and Telegraph employees at
Nagpur, during 1959 60,

(b) if so, the number proposed to 
be constructed, and

(c) the amount likely to be spent 
on the same9

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c) A
proposal to construct six Type 11(a) 
quarters at Nagpur approximately at 
a cost of Rs one lakh is under con
sideration

Doubling of Vijayawada-Gudur Section

40A /  ^  Kunhan:
\Shri T. B. Vittal Rao:

Will the Minister of Railways be 
pleased to state:

(a) in how many parts the work ot 
doubling the track between Vijaya
wada and Gudur, Southern Railway, 
is being earned out;

(b) whether the work is being done 
according to schedule; and

(c) whether Government propose 
to accelerate the pace of work m 
view of increase in the volume of 
traffic in this section?

The Depsty Minister ot Railways
(Shri S. V. Ramaswamy): (a) In eight 
parts, viz.

Miles.
(1) Gudur-Manubolu 5*5
(ii) Talamanchi-Musunur 17 5 
(in) Tettu-Ulavapadu 8*5
(iv) Ulavapadu-Surareddipalem 17 0
(v) Uppugundur-Chinnaganjam 4'0
(vi) Chmnaganjam-Kadavakuduru

25
(vn) Kadavakuduru-Bapatla 19 5 
(vm) Bapatla-Tenali 2fl’5

Total 101-0
(b) Yes, Sir.
(c) These works are being done to 

specific target dates which have been 
fixed giving due consideration to 
various factors like supply of mate
rials, volume of traffic and interferen
ce with the existing tram services by 
the imposition of speed restrictions. 
It is, therefore, not possible to acce
lerate the progress any further.

Civil Hospital, Imphal
401. Shri Warior: Will the Minister 

of Health be pleased to state:
(a) the pay scales of medical staff 

in the Civil Hospital, Imphal, and
(b) whether Government have 

taken a decision to revise their pay 
scales’

The Minister of Health (Shri 
Karmarkar): (a) A  statement show
ing the pay scales of medical staff m 
the Civil Hospital, Imphal is laid on 
the Table [See Appendix I, an- 
nexure No 73]

(b) The existing scales of pay of 
the gazetted permanent posts included 
m the Central Health Cadre will be 
revised with effect from the 1st June, 
1959, to those prescribed under the 
Central Health Service Rules, 1959

The Manipur Administration ara 
considering the question of upgrading
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the non-gazetted posts of Assistant 
'Surgeon, Grade II, to Assistant Sur
geon, Grade I

T. B. Clinic of the Civil Hospital, 
Imphal

402. Shri War tor: Will the Minis
ter of Health be pleased to state

(a) whether it is a fact that the TB 
'Clinic attached to the Civil Hospital, 
Imphal does not have a full time TB 
^Specialist, and

(b) if so, whether Government have 
'decided to appoint such a doctor7

The Minister of Health (Shri 
Xarmarkar). (a) A miniature TB 
Clmic has been attached to the Civil 
Hospital Imphal pending the cons
truction of the building for a full- 
fledged TB  Clinic Hence a full time 
T B  Specialist has not yet been 
appointed

(b) A  specialist will be appointed 
when the T B Clinic is established

Export of Wheat from Punjab
493. Shri Daljit Singh Will the 

Minister of Food and Agriculture be
pleased to state

(a) the actual quantity of wheat 
exported from Punjab during the 
months of May, June and July, 1959, 
and

(b) the names of States and quan
tity exported to each State’

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) and (b)
No wheat was exported from Punjab 
on Government account during the 
months of May, June and July 1959 
The export of wheat on trade account 
from a place in the Zone comprising 
the State of Punjab and the Union 
Territories of Delhi and Himachal Pra
desh to a place outside the Zone, 
except to the State of Jammu and 
Kashmir, is prohibited, and no statis
tics are maintained of movements of 
wheat on trade account within the 
Zone or to the State of Jammu and 
'Kashmir

PuebaM of Ilea from Paajab
494. Start Daljit Siagfa: Will the

Minister of Food and Agriculture be
pleased to state:

(a) the total quantity of rice which 
the Central Government have pur
chased in Punjab dunng 1959 so far; 
and

(b) the price at which purchased*
The Minister of Food and Agricul

ture (Shri A. P. Jain): (a) About
45,000 tons up to July 25, 1959

(b) The prices at which different 
varieties of rice have been purchased 
in Punjab are given below —

Variety P '  cc
p r̂ .

maund
bagged

Rs nP

Bcgm i . 18 00

Dara and Sela Joshi . 16 50

Basmati R aw  . 25 00

Sela Basmati 22 75

Hansrai and Parmal
(а) R aw  . 22 25
(б) Boiled 20 50

W hite T o ta  . 12 25

M ongra . 16 25

The priccs specified are for fair 
average quality conforming to the 
specifications fixed for each variety 
and subject to quality cuts as provi
ded for m the specifications

Purchases from Snail Scale Industries
495. Shri Bibhuti Mishra: Will the 

Minister of Railways be pleased to 
state

(a) the purchase made so far this 
year from the 1st January, 1959 to the
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Slat July, 19S9 by the various Railway 
offices from small scale industries;

(b) the names of the important goods 
purchased and amount spent thereon; 
and

(c) to what extent they are servi
ceable in comparison with foreign 
goods?

Ik e  Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) The
particulars of purchases from Small 
Scale Industries as well as Cottage 
Industries during the pe'iod from 1st 
January, 1959 to 30th J'tnc, 1959 are 
furnished m the statement (A) placed 
herewith on the Table of the House. 
Figures for the month of July, 1959 
are not yet available

(b) A statement (B) is placed 
herewith on the Table of the House 
[See Appendix I, annexure No 74].

(c) Such purchases are made to the 
required specifications and/or approv
ed samples

Gobind Sagar
406. Shri Hem Raj: Will the Minis

ter of Irrigation and Power be pleas
ed to state

(a) whether it is a fact that the 
water from Gobind Sagar during the 
summer season 1959 could not be re
leased; and

(b) if so, the reasons ♦herefor?
The Deputy Minister of Irrigation 

aad Power (Shri Hathi): (a) No.
(b) Does not arise.
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Indo-Russian and Indo-Pollsh Shipping 
Services

408. Shri Kalika Singh: Will the
Minister of Transport and Communi
cations be pleased to state*

(a) whether India and US.S.R. and 
India and Poland have reciprocal 
shipping services for carriage of import 
and export cargoes; and

(b) if so, what percentage of total 
Indian import and export cargoes did 
the Indo-Russian and Indo-Polish 
services constitute during the year 
1958-59?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) India has
concluded separate agreements with 
the U S S.R. and Poland for the opera
tion of joint shipping servicer between 
India and the Black Sea Ports of 
Russia and between Indn and Poland, 
with equal tonnage participation by 
both the parties. The Shipping Ser
vice between India and U.SSR. has 
already commenced. The Service bet
ween India and Poland has not yet 
commenced

(b) Information in res’iect of Lndo- 
Russian Service is being collected and 
will dc la'd on the Table of the Sabha 
as soon as possible.
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M r^ ^ r  «1 latflm Cargoes br British 
Shlppinr Bcnleei

4M. Shri Kalika Singh: Will the 
Minister oI Transport and Commani- 
cations be pleased to state:

(a) what percentage o* total Indian 
import and export cargo was handled 
lay British shipping services during 
the year 1958.59; and

(b) the amount of freight paid to 
British shipping services for the 
carriage of cargoes in tint year?

Thti Minister of State la the Minis
try of Tt unsport and Communications 
(Shri Raj Bahadur): (a) and (b>. Irv- 
formaitcii is being collected and will 
be placed on the Table < i  the Sabha 
as yoon as possible.

Railway Primary Schools
. . .  /S h r i  Kalika Singh:

\  Shri Pahadia:

Will the Minister of Railways be 
pleased to state:

(a i wI'other students of Railway 
Primary Schools have been prescribed 
uniforms which they have to wear 
compu!&orily;

(b) if so, the details of the scheme 
and the uniform prescribed;

(c) whether there is any discrimi
nation in lespect of the wearing of uni
forms which excludes the children of 
parents getting salaries above Rs. 200;

(d) the estimated cost of provid
ing free uniforms to prmary class 
children in a year;

(e) whether free meals or snacks 
Are provided to children of Railway 
employees; and

<f) if so, upto what classes?

The Deputy Minister of Railways 
(Sfcrl rihahnawas Khan): (a) Yea.

(b) A statement is laid on the Table.

SXAXSMWT
In Accordance with the announce

ment made by the Minister for Rail* 
ways in para 52(i) of his Budget 
Speech, while presenting the Budget 
for 1959-60 in the Lok Sabha, the 
Ministry oi Railways decided that 
from the current school session te. 
June-July 1959, uniforms of a simple 
style on a modest scale, and at a low 
cost, mcy be supplied at the cost of 
Railway Revenues to the children of 
railway employees drawing pay (in
cluding dearness pay) below Rs. 200 
per month studying in Railway Pri
mary Schools and that employees 
drawing pay plus dearness pay at 
Rs. 200 per month and above and non- 
railwaymen will have to provide uni
forms at their own cost to their 
children studying in Railway Primary 
Schools. The style of uniforms is to 
be prescribed by the Railway Admin* 
istrations to suit the local conditions 
and they have been advised that the 
scale should not exceed three sets of 
summer uniforms per year in places 
where there is no winter, or two sets 
of summer uniforms per year and one 
set of winter uniforms once in two 
years in places where there are both 
winter and summer.

(c) No.

(d) Instructions on the subject 
having been issued only during the 
middle of June, 1959, approximate 
costs are being worked out and will 
be laid on the Table of the House in 
due course.

(e) No.
(f) Does not arise.

Bone Manure

411. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a very 
large portion of bones resources 
availab’e in the country and capable 
of being utilised as manure is being 
wasted for want of organised efforts to 
collect them; and
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(b) if so, the measures proposed 
to be taken to utilise the manure for 
growirg more food?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) It is esti
mated thst at present about 40 per 
cent of bones are being collected and 
it may be possible to increase the 
collection to 70 or 75 per cent of the 
potential availability of about 3 lakh 
tons of bones

(b) Tne question of utilisation of 
the bone resources of the country fully 
was considered at the Seminar on 
Local Manunal Resources held at 
Madras from the 19th to the 22nd 
Januaiy, 1959 Amongst others, the 
following recommendations were 
made.—

1 The right of ownership on the 
dead oodies of animals should either 
be vetLfd in the States or Gram Pan- 
chayat' so that States or Gram Pan- 
chayats can give contract to an agency 
which may be found to do the work 
on proper scientific basis

2. Tht» State Governments should 
take such measures as might be neces
sary to make available increased col
lection of bones and also make availa
ble large quantities of bones for 
bone digesters with the help of which 
raw bones are completely converted 
into s teamed bonemeal

3. As lar as possible, all the bones 
which are unutilised at present, should 
be converted mto bonemeal. In 
places where it is not possible to in- 
stal bone digesters, mobile-crushing 
units worked by tractors may be re
commended.

4  Hie preparation of steamed bone- 
meal should be organised on coopera
tive basis, as for as possible, but if 
any individual wants to take up this 
work, he should be encouraged

The States have been urged to take 
urgent action on the recommenda
tions.

It nas been reported that about 360 
bone digesters have so far been set up. 
The Ail-India Khadi and Village 
Industries Commission gives financial 
assistance for the setting up of flaying 
centres where carcass recovery, in
cluding bones, is one of the items 
attended to.

Milestones on National Highways

412. Shri K. S. Ramaswamy: Will
the Minister of Transport and Com
munications be pleased to state:

(a) whether any instructions have 
been issued to inscribe the milestones 
'on National Highways in Hindi; and

(b) whether there is any such ins
truction to write them in the regional 
language also?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b).
The following procedure for inscribing 
milestones on all roads including 
National Highways in the different 
languages has been laid down:—

Mile No Script

0 English
1 Hindi
2 Local language
3 Hindi
4 Local language

and so on in the above order

Thus out of every five milestones 
one is inscribed in English and two 
each in Hindi and the local language.

Soil Testing Laboratories
411. Shri K. S. Ramaswamy: Will 

the Minister of Food and Affrlcaltwo
be pleased to state the area surveyed 
during the Second Five Year Plan 
penod so far by the various Soil Tott
ing Laboratories in the country?

The Minister of Food and Agricul
ture (Shri A. F. Jain): About<6 lakh 
acres have been covered by the Soil 
Testing Laboratories so far
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Milk Powder Factory, Vijayawada
414. Shri E. Madhnsudan Bao: Will 

the Minuter of Food and Agriculture
be pleased to refer to the reply given 
to Unstarred Question No. 4041 on 
the 6th May, 1959 and state whether 
the UNICEF has agreed to provide 
assistance to the Andhra Pradesh 
Government with the imported equip
ment required for the construction of 
Milk Powder Factory at Vijayawada?

The Minister of Food and Agricul
ture (Shri A. P. Jain): The scheme 
was evaluated by a joint FA.O.- 
UNICEF Team. It has suggested that- 
the Vij&yawada project should be 
linked up with the scheme for the 
supply of milk to the City of Hydera- 
bad-cum-Secunderabad The State 
Government has accepted the sugges
tion and it is hoped that the proposal 
will be considered by the UNICEF’s 
Executive Board m March, 1960

After meeting the liquid require
ment of Hyderabad-cum-Secundcra- 
bad, the surplus milk will be used for 
manufacture of milk products, includ
ing milk powder The proposal for 
the construction of a Milk Powder 
Factory will also be considered by 
UNICEF for assistance.

Au tilt of Eastern Shipping 
Corporation

415. Shri Morarka: Will the Minis
ter of Transport and Communications
be pleased to state:

(a) whether Government have 
been intimated about the results of 
supplementary or test audit of Eastern 
Shipping Corporation conducted on 
behalf of the Comptroller and Auditor 
Genera] for 1057-58 under Section 
619 (3)(b) of the Companies Act, 
and

(b) if so, whether a copy of the 
same will be laid on the Table?

The Minister of State hi the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) It has been 
reported that, as a result of Supple

mentary or test check ot the accounts 
of the Eastern Shipping Corporation 
for the year 1957-58 there were no 
points, under Section 619(3) (b) of 
Companies Act, 1958, to be included 
in the conventional Audit Report of 
the Comptroller & Auditor General.

(b) Does not arise

Sheds on Nangal Platform
416. Shri Dagit Singh: Will the 

Minister of Railways be pleased to 
refer to the reply given to Unstarred 
Question No 1916 on the 19th Decem
ber, 1957, and state the progress made 
so far in providmg sheds on the plat
form of Nangal Dam Railway Station?

The Deputy Minister of Railways 
(Shri Sbahnawaz Khan): The work
has not yet been taken in hand as the 
acceptance of the Punjab Government 
for their share of cost has not yet 
been received
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Hindustan Shipyard
418 Shri Morarka: Will the Minis

ter of Transport and Communications
be pleased to state

(a) whether the Hindustan Sn>p- 
yard has been intimated the result of 
the supplementary or test audit con
ducted by the Comptroller and Audi
tor General under Section 619 (3)(b) 
of the Indian Companies Act, and

(b) if so whether a copy of the 
same will be laid on the Table*

The Minister of State in the Minis 
try of Transport and Communications 
(Shri Raj Bahadur): (a) It is not clcar 
to which particular year the question 
refers The Comptroller and Audi 
tor General’s comments under Section 
619 (3)(b) of the Companies Act are 
mcluded m his conventional Audit 
Reports relating to the Civil accounts 
of'Government of India Such com
ments on the accounts of the Hindu
stan Shipyard (P) Ltd for the years 
1955-56 and earlier and for 1956 57 
have been included m the Civil Audit 
Reports, 1957 and 1958 respectively 
These comments were also intimated 
to Hindustan Shipyard The Supple
mentary Audit on 1957-58 accounts of 
the Hindustan Shipyard (P) Ltd has 
been completed but no comments have 
been mcluded m the Audit Report 
1959, which is under print now

(b) The Civil Audit Reports, 1937 
and 1958 were laid on the Table of 
the House on 23-4-1958 and 19 12 19*»8 
respectively

Plane Accident at Santa Crus 
. . .  rshrimati Da Palchoudhun 
1,1 \Shri P. G. Deb

Will the Minister of Transport and 
Comnuutications be pleased to state

(a) whether it i±> a fact that an Air 
India International plane which was

on a scheduled flight from Tokyo to 
Bombay caught fire on the night of the 
19th July, 1959, while making a land
ing in heavy rain-storm at Santa Cruz 
airport, Bombay,

(b) if so, the details and causc of 
the* accident, and

(c) the steps. taken to prevent recur
rence of such accidents7

The Deputy Minister of Civil Avia
tion (Shri Ahmed Mohinddin): (a) to
(c) A Super Constellation 1049-G 
type aircraft VT-DIN of Air India 
International crashed at 2237 hrs 
1ST on the 19th July, 1959 at Santa 
Cruz Airport, while landing m condi
tions of poor visibility due to ram 
The aircraft was operating the 
Calcutta.Bombay sector of the Tokyo- 
Bombay scheduled passenger service 
undei the command of Capt Razdon 
and carried 39 passengers (including 
an infant) and a crew of 7 None of 
the passengers or crew was injured, 
but the aircraft was destroyed by fire

The aircraft was insured for Rs 72 
lakhs

The accident is under investigation 
and appropriate steps will be taken to 
prevent recurrence of such accidents 
aftei the cause of the accident is 
known
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"Kashmir Tourists"

ttl, Shri P. 0. Borooah: Will the 
Minister of Transport and Com w ni- 
cattoas be pleased to State*

(a) the number of Indian and 
foreign tourists who visited Kashmir 
in 1959 till the 31st August, 1959, and

(b) the facilities extended to them’
The Minister of State in the Minis

try of Transport and Communications 
(Shri Raj Bahadur): (a) 3,248 Indian* 
and 1,011 Foreigners, visited Kashmir 
during the period January to April 
30th 1959 Information from May to 
Slst August 1959 is not yet ava'lablc

(b) A statement is laid on the Table 
[See Appendix I, annexure No 75]

CORRECTION TO THE ANSWER TO 
UNSTARRED QUESTION No 1884 
DATED 17-12-1958
The Deputy Minister of Railways 

(Shri Shahnawar Khan). I beg to lay
a statement correcting the reply to 
Unstarred question No 1884 dated 
17-12-1958 on the Table of the House 

Statement

The answer to part (b) of the quea 
tion would now be as under —

All the nine stations on the section 
will be provided with rudimentary 
locking’

U hrs.
MOTIONS FOR ADJOURNMENT

A rrest o r  Scheduled Castk , and 
Scheduled T ribes persons n* 
W est K bandesh

Shrim p Rena Chakravartty iBabir 
hat) May I ask, Sir, as to whal ha*- 
happened to mv adjournment motioi 
about the situation in Pondicherry’  

Mr Speaker. Befoir that there is 
another motion, No 37 notice of 
which was given by Shri Gaikwad <*nd 
other hon Members regarding the 
arrest of about more than 2000 
Scheduled Castes and Scheduled 
Tribee and other Backward Classes

agriculturists m West Kbandesh, b it  
Khandesh and Nasik Districts of 
Bombay State during the last three or 
four days, who in accordance with the 
recommendation of the Planning Com
mission as regards reclamation and 
distribution of Government waste 
lands have brought under cultivation 
such lands This is purely a matter 
of law and order, but inasmuch as it 
refers to Scheduled Castes and Sche
duled Tribes I thought I will pass it 
on to the hon Home Minister Has 
he got any information regarding this 
matter’

The Minister of State in the Minis
try of Home Affairs (Shri Datar): We
have called for some information

Shri B. K Gaikwmd (Nasifc) May I 
say a few words’

Mr Speaker. No Let him give the 
full information to the hon Home 
Minis ter

Shri Datar Without prejudice to 
this objection that you have referred 
to we have called for information 
which I might privately supply to him 
but not on the floor of the Houst 
because it may create a bad prece 
dent (Interruption)

Mr Speakei. Wt ait: all interestcu 
in every subject that concerns the 
legislatures of the States We aie all 
interested because we an all citizens 
of India But those question* have to 
be asked in those State legislator**. 
If any hon Member wants any in
formation I will ask him to contact 
the hon Home Mimstei He is will
ing to make enquiries Bejond that 
we cannot r > and convert this House 
into t c * >te legislature I therefore 
withhold my consent to this adjourn
ment motion

Now, tht next adjournment 
motion

Shn B K. Gaikwad: I have not 
followed what the hon Home Mimstei 
has said

Mr Speaker: The hon Minister has 
said that he will get the information
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and pass it on to the hon Members 
who have tabled this adjournment 
motion. That is all that I would 
allow We are also interested in it 
and therefore I have advised the hon 
Home Minister to take this step

Situation  in  P ondicherry

Mr Speaker Now, the next ad
journment motion is regarding the 
situation prevailing in Pondicherry 
tabled by Shrimati Kenu Chakravartty, 
Shri Tangamam and other hon Mem
bers It reads

'The situation prevailing m 
Pondicherry when elections to the 
Representative Assembly are to 
take place from 11th August, with 
the police taking a partisan atti
tude arresting the candidates and 
the election workers of the 
People’s Front, thereby affecting 
the conduct of free and fair elec
tions ’

Where does she get all this infor
mation from7

Shrimati Reno Chakravartty I was
there m Pondicherry myself and I 
found that there

Mr. Speaker* In her presenc< the 
arrests were made?

Shrimati Renu Chakravartty I wa&
not present when the arrests were 
made but a candidate has been put 
into jail on a charge of just small 
fracas at which he was not even pre 
sent Rt that tune Not only that 
Under the French law the Public 
Prosecutor can just say I am not 
going to give bail” and therefore it 
becomes a non-bailable arrest and hi 
is kept in jail This has happened on 
more than ont occasion Shi 
Ramahngam one of the candidates js 
still in jail 1%) re arc also peopk 
who are working for the People« 
Front candidates Shn Thooiadi wa- 
actually kidnapped but after being, 
rescued when they went to polici 
station, the police did not makt an 
entry in the diary Next day the> 
arrested him and put him in the jat'

There is no appeal against it This 
is the type of thing that is going on

Mr Speaker: How long ago was the
hon lady Member there9

Shrimati Renu Chakravartty. About 
seven days ago

Mr Speaker What has happened
since*

Shrimati Renu Chakravartty: We
have been making representations but 
nothing has happened The election 
is on the 11th August

An Bon Member. Ask them to 
arrest all the candidates1

Shri Tangamani (Madurai) About 
the elections in Pondicherry, we have 
received reports mostly from Pondi
cherry They deal with Pondicherry, 
Karaikal and two other places where 
elections are going to take place on 
the 11th August We hear that 
(Interruption) There are two other 
places, Mahe and Yanam These elec
tions are now taking place because 
the Assembly was dissolved as the 
Council of State Ministers did not 
have the majority Now, you know 
that in Pondicherry whenever the 
elections

Mr Speaker If candidates are 
arrested on trivial charges that is a 
matter which I have allowed to come 
He need not go into past history as to 
why elections are taking place now

Shn Tangamam Whenever elec
tions took place in the past, that is, 
before this de facto transfer took 
place there has always been rowdy
ism Some peace loving people had 
to e\acuete from Pondicherry Tnat 
has been m the past Now represen
tations have been made to the Chief 
Commusesiontr by the leader of this 
People Democratic Front that a 
particulai P#Uce Officer, one Shn 
Palamappan has, been taking a parti
san attitude Instances have been 
brought to notice as to how he goes 
about in the jeep and canvasses for 
the Congress Party He has also 
threatened the villagers that if they
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[Shri Tangamam] 
vote either for the DMK or for the 
Communist Party or for this People’s 
Democratic Front they will have to 
meet the consequences These ins
tances have been brought to the 
notice of the Chief Commissioner him
self

Mr Speaker: How long ago?
Shrimatl Renu Chakravartty: 

About the 28th or 29th of July—just 
ten days ago

Start Tangamani: On venous dates
Mr. Speaker: We have been meet

ing since the 3rd August A ques
tion might have been asked here 
Hon Members always think only of 
the adjournment motion as if this was 
the last day of the session

Shrimatl Renu Chakravartty: You
had been telling us that we must write 
to the hon Minister on some occa
sions Nothing happens When v.e 
bring up the adjournment molun 
then you say that it is too late

Mr. Speaker: Between bringing the 
adjournment motion and writing to 
the hon Mimster a question also can 
be tabled

An Hon Member: It cannot come 
up before the 11th August

Mr. Speaker: We are not going to 
allow ail representations

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): Day before yesterday I 
received a letter from the hon lady 
Member and other hon Members more 
or less to the effect of this adjourn
ment motion with which she enclosed 
a copy of the representation which 
a representative—I take it—of the 
Communist Party m Pondicherry had 
sent to the Chief Commissioner there 
mentioning some of these matters 
which she has mentioned now I have 
no information about these things 
That very day we sent her letter to 
the Chief Commissioner of Pondi

cherry immediately to enquire and 
take necessary action, that is, day 
before yesterday. We had no reply 
from him Since this morning when I 
received this notice of adjournment, I 
have been trying to get m touch with 
him over the telephone to find out I 
have not succeeded yet We may later 
naturally draw his attention

Even from the copy of the letter 
of the Communist Party representa
tive tbeie which was sent to me I 
have no other information as I said. 
It appears that this charge and coun
ter-charge is between two parties who 
had apparently some troubles, scuffle 
or whatever it is Anyhow, we are 
enquiring into this matter immediate
ly and are asking the Chief Com- 
missionei to try his utmost so that 
fair and fiee elections might be held

There are some complaints about the 
police anci th e  judiciary there. Now 
all these are old police and old judi
ciary The House will remember that 
unfortunately even now de jure it is 
not a part of India—de facto it is— 
and the French law applies there 
French methods apply and it 
becomes difficult It is not very easy 
for us to And even judges who know 
the French law and the French lan
guage to deal with this natter

However, in view of these elections 
we have arranged for some police 
forces from neighbouring States to go 
there foi these few days, that is, for 
the election period to help in seeing 
that nothing wrong happens there 
That is being done and we shall 
try our utmost naturally to see that 
no impropriety occurs there and in
form the Chief Commissioner

Shrimatl Rods Chakravartty: The
main thing is that m Pondicherry 
they do not allow bail for those who 
are candidates for the election and 
who have been arrested on the flim
siest of grounds They refuse bail on 
the ground that French law applies 
there and if the Public Prosecutor 
says *No bail’, there is no bail



>293 Motion SRAVANA 16, 1881 (SAKA) of Privilege 1194

Shri Jawaharlal Nehru: It is very 
difficult for me without knowing the 
facts of the case to issue orders from 
here, but broadly speaking it does 
seem improper to me that candidates 
etc. should be put in prison We 
should draw the attention of the Chief 
Commissioner to this But having 
drawn it, unless we function as an 
appellate court here and go into the 
facts of the disputes, perhaps it is 
rather difficult to issue orders But I 
do think that normally no disability 
should be placed on the candidates

Mr. Speaker: Unless the offences
are of a very serious nature, of murder 
and so on, they must be allowed to 
contest the elections I am sure the 
hon Prime Minister will issue ins
tructions I do not think that any 
discussion at this stage, in view of the 
fact that the elections are on the 11th 
August, will be helpful either to one 
party or to the other It may pull 
the weight one way Therefore it is 
not necessary for me to give per
mission for raising this motion on 
adjournment

12.69 bn.
RE MOTION OF PRIVILEGE

Mr. Speaker: Now, Shri V P Nayar 
has given notice

Shri A. K. Gopalan (Kasergod) I 
have given notice of an adjournment 
motion

Mr. Speaker: I have disallowed it
Shri A. K. Gopalan: There is a 

serious situation in Pondicherry caus
ed by religious interference

Mr. Speaker. I have disallowed it 
I will not allow any hon Member to 
raise anything once I have disallowed 
it If he is not satisfied then what 
will happen today will happen to 
morrow or on some other day

Shri A K. Gopalan. I have not said 
about Kerala Tt is about Pondicher 
ry

Shri Tangamani (Madurai). We 
have not received any information 
from you that it has been disallowed

Mr. Speaker: If four hon Members 
are a party to a particular adjourn
ment motion is it not enough if I in
form one hon Member7 Am I to 
go on inform ng all of them7 (Inter
ruption) 1 will not allow a number 
of hon Members to join in an ad
journment motion hereafter It is 
enough if one hon Member gives 
notice of an adjournment motion I 
find it impossible to get along

So far as the Privilege Motion of 
Mr Ndj ai is concerned

Shri T. B. Vittal Rao (Khammam) 
Can vie not append our signatures 
jointly to the adjournment motion?

Mr. Speaker: But they cannot
expect me to intimate to every one of 
them That is all that I would say

Shri T. B. Vittal Rao: That is a
different matter

Shri Tangamani: May I know whe
ther you have withheld consent7

Mr. Speaker: I have withheld con
sent with regard to all the other ad
journment motions

Shri A. K. Gopalan: May I know 
whether you have looked into it and 
then

Mr. Speaker: I have looked into it. 
This kind of aspersion whether I have 
looked into it or not is improper The 
hon Member is indulging in this kind 
of thing Yesterday he said that I 
was guilty of discrimination (Inter
ruption) Order, order I won’t allow 
any hon Member to interrupt No 
hon Member, to whatever party he 
might belong and however big he 
might be m that party, ought to get 
up wher I am on my legs Hon 
Members must observe decorum and 
decency here I find it is more and 
more being abused I don’t allow it 
or tolerate it There is a way of 
making representations here, and not 
making it impossible or behaving in a
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[Mr Speaker] 
disorderly manner. Therefore, when 
I am on my legs no hon. Member will 
stand or make representations. That 
■hall be observed by every hem. 
Member.

1 have disallowed it No hon. Mem
ber has a nght to ask me what are 
my grounds. I have the right to dis
allow or allow it. 1 am not bound to 
jgive reasons. Let me proceed 
to the privilege motion

The scope of it is this Yesterday 
this was referred to. I have received 
some requests from some other hon 
Members belonging to other Groups 
that inasmuch as it is an important 
matter, they would also like to make 
their own representations. The short 
point now before me is this. I have 
not allowed this privilege motion. I 
have to satisfy myself as to whether 
there is a prima facie case: that is, 
with respect to law, so far as the 
"Governor's report on wh ch the Presi
dent has acted amongst other matters 
is concerned, whether this House oi 
any Member is entitled to ask the hon 
the Home Minister to lay it on the 
Table of the House If in pursuance of 
that request the hon. the Home Min
ister is bound to lay it on the Table, 
then the question whether there is a 
breach of privilege or not arises. But 
if the House is not entitled to call 
upon the hon the Home Minister, 0 1 , 
even if they should ask him, if the 
Home Minister should say “in public 
interest I am not gomg to place it 
before the House”, whether this House 
can still force him to lay it on the 
Table, and in default of his doing so 
whether there is a breach of privi
lege—this is the short legal point

I will hear Shri Nayar first and 
after that the representative views of 
Groups—not e number of people hut 
a few from each group

Shri V. P. Nayar (Quilon)* Mr. 
Speaker, I (hall confine my statement 
to the points you have referred to

1195 Re. Motion

I contend that fhe hon. the Home 
Minister's statement made in tile 
House, that he is not prepared to lay 
a copy of the Governor's repeat on the 
Table of the House, constitutes, accord
ing to me, a breach of privilege of 
this House m this way. As you know, 
Parliament has not so far defined by 
law what the privileges are, and any 
curtailment of the privileges as they 
obtain today in the United Kingdom, 
whether it occurs in our Rules at 
Procedure—because I find certain 
rules in the Rules of Procedure giving 
power to the Minister to withhold 
certain documents—or whether it is in 
the Standing Orders according to me, 
will be ultra vires the provisions of 
the Constitution on that point '

I rely particularly on the scope of 
article 105(3) which reads that “In 
other respects”—"In other respects” 
would mean in respects other than 
freedom from arrest as also compul
sion in the court—'In  other respects, 
the powers, privileges and immunities 
of each House of Parliament, and of 
the members and the committees at 
each House, shall be such as majr 
from time to time be defined by 
Pari ament by law, end, until so 
defined, shall be those of the House 
of Commons of the Parliament of the 
United Kingdom, and of its members 
and committees, at the commencement 
of this Constitution ” According to 
me, as we have not so far defined by 
law—I make a distinction between 
Rules and law—so far as we have not 
defined the privileges by law, the 
privileges as they obtained at the com
mencement of our Constitut’on in so 
far as the privileges of the British 
House of Commons are concerned will 
apply

What are such privileges7 I again 
rely on May, because that has been 
quoted here very often I am reading 
from page 42  of the Sixteenth e d i t i o n , 
the very first sentence-

“Parliamentary privilege is the 
sum of the peculiar rights enjoy
ed by each House collectively as
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• constituent part of the High 
Court of Parliament, and by mem
bers of each House individually, 
without which they could not dis
charge their functions, and which 
exceed those possessed by other 
bodies or individuals Thus pr - 
vilege, though part of the law of 
the land, is to a certain extent an 
exemption from the ordinary 
law ”

And if you go still further down on 
the same page, Map says under the 
heading “Ancillary nature of Pnvi 
lege”

"The distinctive mark of a pr 
vilegt is its ancillary character 
The privileges of Parliament are 
rights which are ‘absolutely neces 
sary for the due execution of its 
powers'"

I contend that these documents are 
very necessary for the due discharge 
of the functions of Parliament 
What are the functions of Parliament? 
What is the function of Parliament 
as given in article 356(3)? You 
know that, the President has power 
under article 356(1) to issue a 
Proclamation the condition being that 
he should have derived subiective 
satisfaction from certain objective 
facts, whether they are in the Gover 
nor’s report or otherwise That 
power, according to me, is a pcwer 
inferior to the power given to Parlia
ment under article 356(3) Because 
you find there that ‘Every Protlama 
tion under this article shall be laid 
before each House of Parliamert end 
shall, except where it is a Proclama
tion revoking a previous Proclama 
tion, cease to operate at the exp ration 
of two months unless before the expi 
ration at that period it ha* been 
approved by resolutions of both 
Houses of Parliament”

Therefor* my contention is that 
while the Constitution confers that 
definite, specific power on the Presi
dent to promulgate an order and 
thereby take over the administration 
of a Government for whatc er reasons

he considers fit, the Parliament has a 
superior power Because, if the Par* 
liament does not choose to approve the 
Proclamation, the Proclamation cannot 
have effect on the sixty-first dav Now, 
when it is known to every one of us 
that the Proclamation is before us and 
the fact that already twelve hours 
have been allotted for the discussion 
would indicate that Parliament will 
be called upon to exercise its furct on, 
namely the approval of the Pre'idtnt’s 
Proclamation, and if we are to exer
cise that function, there is nothing in 
the Constitution which says or which 
enjoins upon us to put our rubber 
stamps on the Proclamation made by 
the President We must also have «  
subjective sat staction based or the 
objective facts which the President 
had

And where are those objecMv'1 facts? 
The hon the Home Minister was ask
ed the other day whether he would 
lay it on the Table, and he sai<* *No’
I looked into it, and there is a prece
dent in the House also, aboi t an idfin 
tical matter, and the ruling which was 
then given by the Speaker Mr 
Mavalankar is m my favour I am 
reading from the proceedings nf the 
House for 19th November, 1954. X 
have to draw a distinction after read
ing this, because the word-, u«ed by 
the hon the Home Mimstet were, it 
vou look at the proceedings for the 
3rd, he said that this is a confdcntial 
document, that any disclosure made 
would put certain officers in jeopardy 
He d d not claim anywhei** it  his 
statement that the public 'nt**re«t 
would be involved He did not claim 
that a disclosure will mean anything 
against the interest of the Stat* On 
that occasion Mr Mavalankar obseiv- 
ed like this (column 414)

I am not going fo co«npei this
time at least

Mr Mivalankar said this at that time 
when Acharya Knpalam whom I do 
not find hero now, had ma£e a similir 
request for the production of the 
Governor’s report on Andhra, and
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[Shri V. P. Nayar] 
when that question was debated in the 
House Mr Mavalankar said

"I am not going to compel, this 
time at least, the Home Minister 
to disclose the document which 
he, as a responsible Mmisiei, 
states is of a ‘secret’—not merely 
confidential—nature.”

So the Speaker then drew a distinc
tion between a document which claim
ed to be a confidential document and 
a document which was simultaneously 
claimed to be a confidential and 
secret document. This time, the Home 
Minister did not make any cla m. I 
can understand if the Home Minister 
had said at that time that 8 disclosure 
would be against the interests of the 
State I have read the proceedings 
very carefully and I do not find that 
he had anything to say except that the 
document is one of a '•onfidential 
nature.

I also draw this distinct’on We all 
know the distinction between a con
fidential document and a secret docu
ment I need not go into that. When 
you say that a document is secret, it 
is necessary that it should br kept 
back from the knowledge of all others 
Its discovery should be prevented Its 
production should be prevented That 
is a secret document Every confiden
tial document is not a secret document

I could have understood the Home 
Minister denying a copy of the report 
to the House if he had claimed that 
it would be against the interests of 
the State I also find that while this 
House is being denied the facts as 
embodied in the Governor’s report, 
while this House is being denied an 
opportunity to have a verification of 
the objective facts, even the hon 
Prime Minister elsewhere if not in 
this House is relying upon the con
tents of that document, for definite 
purpose—party purposes and party 
advantages—I am not concerned with 
that here now According to me 
this constitutes a breach of privilege 
because such a privilege exists in 
the United Kingdom end such a

privilege, therefore, by virtue of 
article 105(3) must necessarily accrue 
to us as a House. If this House has * 
privilege, I also as a part of the House 
have a privilege. That cannot be 
denied

Mr. Speaker: What is the privilege 
of the House of Commons7

Shri V. P. Nayar: The privilege m 
the House of Commons is, House of 
Commons has the power also

Mr. Speaker: Apart from the gene
ral observations in May, page 42 that 
pr vilege is an ancillary right to 
enable hon Members to discharge 
the r functions properly, has he got 
any specific case7

Shri V. P. Nayar: My contention
rests upon this observation of May, for 
the discharge of my functions—and if 
anything impedes that, there is a 
breach of privilege The House as a 
whole, as m the case of the House of 
Commons has power to compel pro
duction of any document

Mr. Speaker: Therefore the hon.
Member feels that this portion in the 
general observations at the outset of 
the Chapter relating to Privilege 
excludes the possibility of any Min
ister protecting any document or 
withholding anv document in the pub
lic interests7

Shri V. P. Nayar: Yes

Mr. Speaker: That is ruled nut
according to him and therefore it Is 
not open to any Minister to say, "in 
the public interest I am not placing 
it on the Table of the House ”  Let us 
distinguish between these When he 
refers to a document, he may be called 
upon to place it on the Table of the 
House He himself has used it But, 
in case he says, I am not going to 
produce any document whether con
fidential or secret—it is a question of 
his expression, we will assume, not 
sticking to the words, that the mean
ing is, in the public interest, I with
hold production at this document—i*
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there any authority in May, apart 
from the general expressions, that in 
such cases, it is open to the Rouse to 
Ins st upon even that document being 
produced which, according to the 
Minister is not desirable to be produc
ed in the public interest*

Shri V. P. Nayar. I can cite cases 
m which even legal opinions which 
are considered to be most confidential 
have been compelled to be produced 
in the House

Mr. Speaker 1 am talking of a 
ease where the M mster definitely 
says, in the public interest I am not 
prepared to place it on the Table of 
the House If the general observat ons 
of May ought to be accepted, this is 
against the authority of the House A 
Minister is subordinate to this House 
He can be dismissed But, m this 
ease where f he refuses to produce 
he can be charged for contempt, a 
breach of privilege antes or further 
action or dismissal consequently if he 
is recalcitrant, can be taken9 If it is 
not open to the House, no further 
proceedings can be taken I want to 
know if there is e specific ruling to 
thi« effect I would like to have it

Shri V P Nayar* In that case, I 
do not distinguish between the role of 
a Minister as such m Parliament as 
distinguished from the role of a parti
cular Member Rights and privileges 
which accrue to the House as a whole 
are both for the Min ster and for the 
Member to enjoy equally

Mr. Speaker Does he then mean 
that it is open to ask the Government 
to produce it9

Shri V. P Nayar It is what May 
aays, it is not what I say I would 
vefer to page 270 It is stated

"Parliament is invested with the 
power of ordering all documents 
to be laid before it, which are 
necessary for its information”

Th!« u  the only passage on which I 
*«1y If Parliament »  invested with

the power to compel production of all 
documents which are necessary for its 
information, would you say that it is 
not necessary for information of the 
House’

Mr. Speaker. Is it unqualified*

Shri V. P. Nayar* It is unqualified 
This is the sentence I am not change, 
ing even a comma

“Parliament is invested with the 
power of ordering all documents 
to be laid before it, which are 
necessary for its information ”

Each House enjoys this authority 
separately, but not in all cases inde
pendency of the Crown Where does 
the Crown come m here’

Mr Speaker Very well, let him 
proceed

Shri V P Nayar. Therefore, I say, 
when Parliament is invested with the 
power of order ng al^documents to be 
laid before it which are necessary for 
its information and when a request 
is made to the Home Minister, the 
Home Minister while saying that it is 
a confidential document, did not make 
any claim You were pleased to say 
that the whole mean ng of the speech 
has to be taken I would submit to 
you that of all the Ministers, the 
Home Minister as we know, measures 
every word and every syllable which 
he uses has the meaning which he 
wants to import In that way I made 
a distinction m the ruling of the 
Speaker Shn Mavalankar, because he 
said at that time, I am not inclined to 
compel him at present It must have 
bten very much m his mind as you 
read the whole proceedings that he 
also thought as you did the other day 
I read from the proceedings that you 
also thought that a substantial portion 
or all the points will have to be given 
to us

My contention is that this House is 
asked to d scharge a function which 
we are given under article S56 You 
know very well, in a case where, tor



Re. Motion AUGUST 7, 1M# Of PtM kg* 1304

(Shn V P Nayar] 
example, a sessions court awards sen* 
tence of death, do you mean to say 
that only the judgment of that court 
is sent to the High Court lor confir
mation? I am asking it because most 
of our Members will understand that 
example Why is that when the High 
Court has the power to confirm

Mr. Speaker: Very well, lhps>e
general observations apart, will the 
hon Member refer to page 460 (16th 
Edition) particularly to “C ting docu
ments not before the House” The 
other one is general In the last line 
Jt says

“It has also been admitted that 
a document which has been cited 
ought to be laid upon the Table of 
the House, if it can be done with
out injury to the public interest's ”

Th g is a document which has not 
been cited at all%

Shri V. P. Nayar: That is a differ
ent point In such cases, our Rules 
of Procedure are clear

Mr. Speaker: The only point ts 
this From this I draw the inference 
that even with respect to a document 
which has been cited, it is not open to 
this House to insist upon its being laid 
on the Table of the House if the Min
ister claimed that he won’t do so in 
the public interests. A fortum  m the 
case of a document which he does not 
rely upon here, are we entitled to 
insist upon its being placed on the 
Table of the House?

Shri Easwan Iyer (Trivandrum) 
May I raise a point of order*

Mr. Speaker: Not now

Shri V. P. Nayar: What is provided 
later on m May and which you were 
pleased to refer in page 482 is amply 
provided for m the Rules of Proce
dure. We have a rule:

“If a Minister quotes in the 
House—you must also mark the 
word 'quotes’—a despatch or 
other State paper which has not 
been presented to the Home, he 
shall lay the relevant paper on 
the Table

Provided that this rule shall not 
apply to any documents which are 
stated by the Minister to be of 
such a nature that their produc
tion would be inconsistent with 
public interests ”

My contention was that public inter
est was not claimed Even if public 
interest was clainfed by the Minister, 
in so far as the application of article 
105(3) is concerned, any rule—that is 
why I prefaced by saying that—or 
standing order or ruling from the 
Chair wh ch is in derogation of or 
which abrogates the scope of article 
105(3) clearly and per ae becomes 
unconstitutional, ultra vtres We are 
given the largest powers and the best 
privileges only because this House is 
treated above the ordinary law of the 
land I can understand this privilege 
being claimed in a court of law where, 
accord ng to the law of evidence, there 
are some matters in which privilege 
can be claimed. I contend that at 
least the British House of Commons 
has the general right to compel pro
duction of any document which is 
necessary for its proper information 
and for the due discharge of its func
tions I contend also that a similar 
nght must necessarily exist here for 
the simple reason that we have not so 
far framed any law to define our pri
vileges. If Parliament had passed an 
Act which laid down that this is the 
privilege of the House, then I would 
not have been at all keen on raising 
this point That we have not so far, 
m our nine years of existence, thou^it 
it wise to pass a law would mean that 
we want to stick to the Constitution 
and to the rights and privileges and 
immunities of the British House « f  
Commons.
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My contention is that when a speci 
flc demand was made, any jeopardy to 
the public interest was not claimed, 
the interests of the State were not 
even re feri to The hon Minister's 
ease was that a few officers who had 
sent up certain reports would be put 
to a difficult position in expressing 
their opinion Even if you go through 
the Rules of Procedure you will And 
that the rules do provide to meet 
such an emergency or such a contin 
gency What is the purpose m embody
ing m our rules certain rules relating 
to the holding of a secret session? The 
hon Minister says that the House as 
a whole cannot get a document, that 
the House as a whole, which is entitl
ed to get a document, which is called 
upon to discharge its function under 
a provision in article 356, is not 
entitled to get it If Parliament is 
supreme and if we are a sovereign 
body, there can be no restriction

And then again, I would refer vou 
to what the hon Minister himself had 
to say about the disclosure of -ertain 
documents which are claimed to be 
confident al, his attitude towards the 
House in the case—we will all be 
remembering that case—where the 
Chief Minister of Kerala was alleged 
to have committed a breach of >jrm- 
lege as against one Member I am 
contending here that a breach of pri
vilege as against the whole House has 
been committed, and m that case my 
hon fnend the Home Min ster inter
vening in the debate said

Mr. Speaker: He refused to pro
duce the document, let us not forget 
He said that it was a confidential 
document relating to what passed bet
ween him and that Chief Minister, 
and he refused to produce it notwith
standing a direct on or a kind of sug- 
gestion by me at the instance of the 
whole House He still claimed that it 
was not right that it ought to be 
produced

Shri y  P. Nayar: All our memo
ries are very fresh, but it is very good 
to refresh our memories by reading 
the tost of the speech. I submit to

you that I shall read from the print
ed debates and convince you that the 
hon Home Minister was of an entire
ly different view although he did not 
produce it He expressed it m un
mistakable fashion I am reading 
from page

Mr Speaker* We are not discuss
ing here anything else Any other 
authority is only used as an authority 
to enl ghten us to arrive at a decision 
upon this Whatever might have hap
pened then, the substance of it is that 
the document was not placed by him 
on the Table of the House Let us not 
forget it That is not available for 
this Has he anything more to say?

Shri V P Nayar* I am only sub
mitting that the hon Home Minister 
knew the distinction about a document 
of a confident al nature very well, and 
he gave expression to what he would 
do if the document was of a confiden
tial nature and if the House wanted 
it He at that time knew and be 
expressed himself as to what he would 
do if the House wanted it, and this is 
what he said I am reading from 
column 9022 of the proceedings of the 
27th September 1958

“I cannot resist the wishes of 
the House Ultimately, ths House 
is the master of Government, and 
if this House directs me to do a 
thing, even if I may be in a posi
tion to claim privilege "

He knew where he had to claim a 
privilege at that time He cla med a 
privilege also This time he did not 
claim an identical pnvilege

“ —whether I am entitled to
in this case or not, I am not going 
into that matter fully because I 
have not given careful thought to 
that—I would not resist the wishes 
of the House The House is ulti
mately the master of everything 
and it can claim privilege for it,r

This is what the Home Minister says 
in the case of a telegram You will 
remember that at that t me I raise4 
the plea that being a document o(  m
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confidential nature, it would set *  bad 
precedent if it was disclosed, (laugh- 
ter).

81irlmatl Renu Chakravartty
(Basirhat?): And now the boot is on 
the other leg.

Shri V. P. Nayar: I can understand 
their laughter because at that time I 
warned that several other Chief Min
isters would have to come before the 
House, that it was go ng to create a 
precedent which would be taken 
advantage of later, and here I am 
laking advantage of that precedent.

Shrimati Renu Chakravartty: Quite 
right.

Shri V. P. Nayar: And that is why 
they laugh.

1 would again submit to you Mr 
Speaker, that this is a very serious 
matter. Whether or not a breach of 
privilege has been committed is not 
tor  me to decide. The House in its 
'wisdom has elected a Privileges Com
mittee. 1 seek the intervention of the 
House to send this matter to the Privi
leges Committee for a proper investi
gation and submission of a report on 
what they consider is best. I do not 
say that rightaway the Home Minister 
should be brought before the bar of 
Parliament for condign punishment 
Far from it. I only say that this 
being a matter of a very peculiar 
nature, a matter which has never 
arisen in the history of our Parlia
ment, it is a fit matter to be referred 
to the Privileges Committee and the 
■Committee being asked to send up a 
report within a few days so that by 
the time we take up the other matter 
viz., President’s Proclamation m 
Kerala for discussion, we will be in 
possession of all facts.

Shri Eanrire Iyer: I crave your 
indulgence to speak on one point.

In respect of th:s matter the Home 
"Minister has been taking the plea that 
it will not be in the interests of the 
public.........

An Han. Membei: He has not
taken.

Shri Easwara Iyer: I assume tor 
the purpose of argument that he is 
taking up such an argument. In that 
case who should be the judge? Is the 
Home Minister to constitute himself 
an arbitrary judge to decide whe
ther a particular document cannot be 
d sclosed in the interests of the public 
In other words, is it for this House to 
say that the disclosure will not be in 
the interests of the public or for the 
Home Minister, or, for that matter, 
any other matte? to come to the con
clusion that the document cannot be 
disclosed in the Interests of the public?

I am of the view that the question 
as to whether the d sclosure of a 
document is detrimental to the public 
interest is to be decided by the House 
and not by any other person My hon. 
friends are interrupting; they may 
listen. The courts have all along been 
taking this view that even in courts 
when the question of privilege ar'ses 
with respect to the production of a 
document, the courts will not allow 
production if it relates to matters or 
affairs of the State, and the question 
whether it relates to the affair* of the 
State has to be decided bv th*» court. 
Is this sovereign Parliam ent bereft of 
that power to dec’de whether a parti
cular document relates to the affairs of 
the State or not?

I would sav with great respect that 
if the Prime Minister could khare the 
confidence of the report with his 
party people,. . . .

An Hon. Member: Shame

Shri Easwara Iyer: . . .  where be
could say there has been a strong 
recommendation, it is a matter that 
you have to consider whether it was 
in the public interest so far at the 
party is concerned and not in the 
public interest so far as this Parlia
ment is concerned.

Shri NauriUr Bharucha (last 
Khandesh): May I say one word?
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Mr. Speaker: On behalf of the 
P.S.P. Group. Shri Nath Pai.

Shri Nath Pal (Rajapur): I look at 
the issue raised by my hon. friend 
Shri V. P. Nayar purely from the 
point of view of the rights and privi
leges of this House. For me it is a 
constitutional matter, having nothing 
whatsoever to do with the politics 
involved in it. The fact that it 
arises out of an issue connected with 
Kerala is purely incidental for the 
purposes of the debate we should 
have on this.

At the very beginning I should like 
to say this that I stand for the en
largement of the rights and privileges 
of this House and am opposed to any 
curtailment of it. I feel also that 
the House should have all the infor
mation It needs to reach a sober 
judgment on a matter like the sus
pension of the Constitution and the 
imposition of President’s rule on that 
State. Here I am at one with Shri 
Nayar, but the desirability of a thing 
is not to be confused with the legality 
or the legal justification for the thing. 
I think the Home Minister should 
place before this House all the in
formation which they had in their 
possession before they took this very 
drastic step about which not many 
have been particularly happy.

But having said this, I will come 
to the neat law point which you have 
been kind enough to frame before 
the House, that is, the production of 
the original document itself. There 
can be a law on the matter and there 
can be precedents on the matter. Let 
us see that the law is not very clearly 
stated in our Constitution, but there 
are some precedents.

First, let us take the precedents of 
our own House, and what do they 
«ay? So far as the precedents of this 
House are concerned, there have been 
precedents on four occasions. On 
9-8-1951 there was the Punjab case.

Mr. Speaker: Is he supporting Shri 
Nayar or opposing him’
147 LSD.—5.

Shri Nath Pai: I am coming to my 
point.

Mr. Speaker: So that I may follow 
what exactly he is saying. Very well.

Shri Nath Pai: I have made it 
clear.

The precedents were on 9-8-1951, 
12-3-1953, 20-3-1954 and then the case 
which Shri Nayar quoted. I would 
like to say that the precedents un
fortunately are not likely to strengthen 
the case. That is why I have said 
that the desirability of a thing is not 
tantamount to the legality of the 
thing. Shri V. P. Nayar has quoted 
from the latest edition of May’s Par
liamentary Practice. But I have the 
previous edition. Shri V. P. Nayar 
claims to have the latest one. But he 
has omitted a very important para 
which he ought to have quoted. May 
1 draw your attention to that para?

An Hon. Member: What page?'
Shri Nath Pai: The page will not 

help my hon. friend, because the 
edition from which I an* quoting is 
different. I am quoting from the 
Fifteenth Edition. If you come away 
from page 256 which he quoted, I 
would now like to draw your atten
tion to page 298. Having begun with 
this para which reads:

“Parliament is invested with  
the pow er of ordering all docu
ments to be laid before i t ..............” ,

this is how May concludes that parti
cular treatise:

“However ample the power of 
each House to enforce the produc
tion of papers may be, a suffi
cient cause must be shown for
the exercise of that power and
if considerations of public policy 
can be urged against a motion 
for papers, it is either withdrawn 
or otherwise dealt with according 
to the judgment of the House.”.

A breach of this House occurs 
when we order the Home Minister to 
produce it. A breach occurs only
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when we order him to produce it; 
and if he refuses, if he does such a 
thing, I shall be one jyith Shri V. P. 
Nayar in saying that*”a breach fiaaT 
been committed, and we shall resist 
him as strongly as my hon. friend 
would like us to. But a breach has 
not been committed here as yet. The 
House has not made up its mind, 
whether we should order him or not

As regards what happened on the 
previous occasion, which he has quoted, 
may I also quote a relevant portion? 
It is true that Acharya Kripalam had 
demanded it. We shall get our rights 
fortified, by quoting all the relevant 
evidence and not omitting one which 
may be slightly against us

I want you and the House to decide 
in its wisdom, after we have all of 
it Dr. Katju had claimed on that 
occasion not what has been Just 
stated, but as follows

"The report of the Governor 
to the President is a document of 
a very secret and confidential 
nature, and it will not be m pub
lic interest to produce i t ”

Then, of course, the Speaker had 
said what has just been quoted

"I am not going to compel, this 
tune at least, the Home Minister 
to disclose the document which 
he, as a responsible Minister, 
states is of a ‘secret’—not merely 
confidential—nature.”

This was the ruling on that parti
cular occasion And on all the three 
other occasions, the ruling has been 
that the information cannot be laid

I am with my hon fnend in plead
ing that the information must be laid 
You have laid a way for this There 
is a way out I am not interested m 
defeating his motion, because I am 
one with my hon friend in enhancmg 
the privileges. But a way has been 
found out which will perhaps satisfy 
him. That was laid by you by your

ruling of the day that this Souse 
is entitled to have all the points and 
all,. the material it needs 
reaching a conclusion. If I may invite 
your attention to the proceedings ot 
the House of the 3rd August, 1B59, 
and quote you, this is what you were 
pleased to say; and this gives us a 
way out of it:

* “Therefore, whether that docu
ment is placed before this House 
or not,. . ”

—it is left by you to the judgment 
of the Home Minister, but you have 
ordered him nonetheless:

'*---- the hon. Minister must
take this House into confidence 
and say what are the points 
which induced the President and 
what are the irregularities which 
induced the President to take 
action ”

This is a sufficient thing which 
does not lead to any breach. And 
this has been the reaction earlier of 
the Home Minister on this point

"It is a confidential document.
I wish it had been possible to let 
the House know all that the 
Governor has said, and I will 
perhaps try to do so at least to 
the extent it is necessary”

I am demanding that we must get 
all the necessary information, and he 
is offering us all And you have 
said that he must give It.

I do not, therefore, see how a 
breach is committed If there is one 
committed, I think you will allow 
us, and you will be one with us, in 
resisting encroachment and curtail
ment of the privileges of this House

Finally, there is one quotation with 
which I shall conclude, to stregnthen 
this statement. And it is this point 
of law It is at page 141 of the
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Fifteenth Edition of May's Parlia
mentary Practice-.

"A  Minister of the Crown la 
■ ■not, at liberty to >r«ad or quote-~~ 
from a despatch or other state 
paper not before the House, 
unless he Be prepared to lay it 
upon the Table."

The statement is very clear And 
then, May quotes many cases, and 
this is how he concludes

‘"This restraint is similar to 
the rule of evidence in courts of 
law which prevents counsel from 
citing documents which have not 
been produced in evidence"

And then, we find that
“ the Speaker ruled that 

confidential documents or docu
ments of a private nature passing 
between officers of a department 
and the department cited in 
debate are not necessarily laid on 
the Table of the House, especially 
if the Minister declares that 
they are of a confidential 
nature ”

Then, there is a reference to the 
law So, the law and the precedents 
are very clear

1 conclude, to avoid any misunder
standing, by saying that I demand, 
and my party demands

Mr. Speaker. What was the last 
page that the hon Member was re
ferring to’

Shri Nath Pai: The last page that 
I was referring to was page 442 of 
the Fifteenth Edition, the chapter 
being ‘Maintenance of Order dunng 
Debate’

Shrimati Rena Chakravartty: That
refers to private communication

Shri Nath Pai: Between the depart
mental heads and the department 
also

So, I fully endorse the plea of Shn 
V  P Nayar that the House be taken 
into confidence, and all relevant

material and document# that Govern
ment have in their possession be laid.

But, regaf$ng the breach of pri
vilege, I want to submit—because 1 
do not want to give the impression 
that some people only were conscious 
about the privilege—we are very 
watchful and alert I have not seen 
a breach of privilege of the House, 
and, therefore, I would not support 
the motion If one such occurs, we 
shall resist it

I submit that your ruling is the 
way out, and I hope the Minister will 
abide by it by taking this House into 
confidence and laymg all the infor
mation at his disposal

Shri Khadilkar (Ahmednagar) • I 
would not like to add to the confusion 
already made by the two hon Mem
bers who preceded me, concerning 
whether there is a breach of privilege 
or not I have in my own way tried 
to look into the law, and I could not 
rcach a positive conclusion that would 
support the motion before this House 
But I want to make a submission

The other day, when this issue 
was raised, only a mention was made 
regarding the Governor’s reoort In 
the Proclamation that was issued at 
the time when the administration of 
Punjab was taken over, there was 
only the mention of the Governor’* 
leport In this particular case, there 
is reference to the report of the 
Governor and other information re
ceived by the President I would like 
to know whether your ruling covers 
also the other information Regarding 
the other information also, is it 
claimed to be secret and confidential7 
That also should be clarified

From the constitutional point of 
view, as it was observed by you, and 
as you felt the other day, ultimately 
this House will have to be satisfied 
A certain judgment has been reached 
at a subjective level by the Presi
dent, and this House can come to • 
correct decision, if objective facta,
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that is, whatever facts and whatever 
evidence be in the possession of Gov
ernment, are made available to us If 
all the relevant facts are not placed 
before the House, this House will be 
deprived from coming to a judicial 
decision concerning this matter

So far as the privilege issue is 
concerned, as my hon fnend Shn 
Nath Pai has said, I would certainly 
support every case where there is a 
breach of privilege, if on any occa
sion, even the slightest breach of pri
vilege is there, we shall have to com* 
forward to safeguard it But as I 
said earlier, so far as this particular 
issue is concerned, after reading vour 
last ruling I do not feel confident 
that a definite breach of privilege 
has taken place

I would just make one more obser
vation On the last two occasions, 
wnat I found was that the matters 
were referred to the Privileges Com
mittee, and after the Committee sub
mitted their report, we considered 
that it was something very flimsy So, 
before handing over any matter to 
th* Privileges Committee, this House, 
and you, Sir, should give very serious 
consideration to it because this is the 
preliminary stage Therefore, with 
an open mind, I would appeal that 
senous consideration should be given 
to the issue raised by my hon friend 
Shn V P Nayar

Shri Naushir Bharucha (East 
Khandesh) The issue before the 
House is extremely simple and 
limited My hon fnend Shri V P 
Nayar has claimed that a breach of 
pnvilege has occurred In order to 
substantiate that he has to show 
what that particular or specific pri
vilege is, and secondly how the 
breach has occurred I am afraid he 
has failed m both

In the first place, there is a dis
tinction between saying that the 
House orders a Minister to produce 
the document and a Member of the 
Bouse asking for the production of

the document A breach of pnvilege, 
or at least a prima facte evidence of 
breach of privilege, could arise only 
after the House in its wisdom had 
called upon the Munster to produce 
that particular document and the 
Minister said that he would not pio- 
duce it But if he said that m the in
terest of the State he would not pro
duce it, then, at best, you could say 
there was a pnma facie case of 
breach of pnvilege, but not a breach 
of privilege

The point has been laboured by my 
hon fnend Shn V P Nayar, that 
this House is supreme That proposi
tion is not disputed If the Minister 
claims that this is a particular confi
dential State document and m the 
public interest he would not like to 
place it before the House, he is not 
overriding the authority of Parlia
ment because Parliament, in its 
wisdom has made a rule that in such 
case:, the Minister should have that 
power to claim such a thing But 
assuming for a moment that a Minis
ter becomes cussed and refuses to 
product it under the pretext that it 
is a State secret, it is open to the 
House to demand the resignation of 
the Minister, and m that way the 
House can assert its supreme autho
rity So it is not at all a question of 
the supreme authority of the House 
(Interruption)

The sccond point, which is again 
mixed up with the issue of privilege 
—which is totally alien to that—is 
this, that the question of what type 
of evidence the Government will pro
duce before the House to enable this 
House to come to a conclusion that 
the Proclamation was justified must 
be left to the Government itself—I 
am speaking stnctly from the point 
of law It is open to the Government 
either to produce the Governor’s Re
port or to lay before the House the 
verbatim report of the criminal in
telligence department, if they have 
received any It is open to then not
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to produce either at all and to pro
duce sim ply  a memorandum Baying 
that, according to their information, 
such and such causes have contribu
ted to the issue of the Proclamation 
13»en it is for the House to decide 
whether the material which the Gov
ernment have placed before it is 
sufficient for the purpose of justifying 
the Proclamation or not The point 
is that the onus of justifying the 
Proclamation squarely rests on the 
Government, and how that onus is 
discharged must be left absolutely to 
Government to decide We need not 
demand that the Report of the Gov
ernor must bp produced They may 
product it or they may take the risk 
of not producing it and m default 
thereof, the House may give a verdict 
against them It is open to them to 
take that risk But I fully concur 
with my hon friend, Shri Nath Pai’s 
view that the House must have suffi
cient material in whatever form the 
Government likes to place whether 
it is in the form of the Governor’s 
Report or reports from the crim*nal 
intelligence department or representa
tion by lawyers but whattvei 
source it may be the House mu't 
have before it sufficient and full 
material bv which it could judge and 
say that really there was justification 
for the Proclamation

Therefore, on the limited question 
on which privilege is claimed, I think 
that the application is completely 
misconceived As, to the other thing, 
what material, and in what form the 
Government has to place before tne 
House, it is up to Government to 
decide (In terru p tion )

Shri P. K Deo (Kalahandi) 
While appreciating the inherent power 
of Government to withhold the pio- 
duction of any document which they 
deem fit, I beg to submit that they 
should not seek protection behind 
this pretext, and they shtould make 
•11 the documents available to this 
House before we put our seal of 
approval on this Proclamation of the 
President

This is a peculiar and delicate sit. 
uation which has arisen by this P10 - 
clamation It is for the first time 
that a Ministry has been dismissed 
and the Legislature dissolved even 
though the Ministry enjoyed a majo 
nty m that particular House This 
has no parallel in history You will 
probably find some likeness to it in 
the Ume of Charles the First when 
he dismissed the Parliament

In this context, I feel that all the 
materials should be available to us 
before we are asked to discuss this 
matter, and I beg to submit that Gov
ernment should not seek protection 
behind this pretext
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J js ir n r w v f  fa  
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w r  to fc w  *15 * ft  *rc*r *>t  ̂*  1 
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?R5f *ft
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^  f ^ n r  f%*rr 1 4 M H l v r  arrft ^  
VT, z *  » fiw w  Vt ?*TTt q ff ^
t  ?ft f W v r f W r f  i r v r ^  1 w  
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sjtrt wffewrT sri r̂ t  'srt ^  *rPw*«r 
» t  jt r t  1 1 *nr »rFT»rT5T % a m

vt 3ft fa  Tr^qffl vt ^t, 
m  tw  v t  ̂  s f t r  % fatf m # ?ft ^ 1  

w  ??r "̂t 5>rr fa  fa?r
m«rrrf » r  ^  tp t ^  «ft q t t  wt ^  
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* t  «fiR?rr ^rr ^r rft ^a<^t irf «fiS5rr 
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snwr ferr «rr ^  ^fa *rr r̂r ^  It 

+r*Mid ^9 %
*fojs T̂ffPT iftT cr* ^  ^T^RT

am# ?T̂ t ?t<r 5H? ST5  2 fa  
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fTO<srrf*ppTd wr w  ^  srraT t  arfr 
'tt fa  sn^zr*' vnrsrrcT mi<w^ri<t 
% ^rn #  QZ* 5|ft itar qr * §  3IT̂  
%farr ̂ «t h w t  ^ fa  ^  #  5t rnr 5  » 
fS| 5fr«ft VI ftwr̂ RT ^T KT5TM ^ fa
aw a w  ?w «ft ^ ?nft fa^rrf^viff * 1  

4 * $ * m iT t i  ^«fW % TrW w f|fiF  
anti * r r w  a ^ r  ^  W i f i Hiw  

itftftr v t  a1f«T fw r arnr «ftr *tf W  *nc 
5 ft  arm <T*m*T wrr% w f t  tw  ^ tftx  
H  % am# * n  3  *rarr «mr r 
«nft f r  v lt  f ? m  *1$ $ fa
W jytffw»v<t *i»r fm  | fa  «^f 1



Xaai He. Motion SBAVANA 18, 1861 ($AKA) of Privilege Za2a

f>r wt 1M  r w r  <*5 xifc f  ftp n* *w»r 
Wt MWIIW+U SWra t  3 W I mwv 
w t *  %ftx *  f a #
fa n  arw «ftt 3*% *re fo r  «?5T 3  ^  
fcr fv«ff amr i a*nrar g f r  ra  
srwrar *trr fafta ^  faro an m zn  i 
fw n  fom  stmt ^nffP[ i t o

^ r  «T*$t ?T7? BfH^T 5^ft
•wffr ̂  ̂  $ 1 s p m
*  wnft tft faift = f̂t J l  STTF- vt 
3PTT %  ^  5ft * m
*1# $t *ft* *PTC V§ $K1 t  ?ft 

»!T*mT vz& R  ^  3tptt n̂f?tT 1 ^  
5>rr ^ r f^  1 %

•^nfwi fafaVM 3  'TO
TFT tft «ft 3*% ^  *  IRRRT B[H3fk

«P ^ fV  I % P ^ T  fa p r vm*m  fs R T  
*TT MiMMSH faT«RT T*" 'sn+'l *̂T 
fc lR T  f  I

tnp *\r KTTf*n vft T̂ t  I
m  «j^r ’trPrt^R t t  t  1 

*rfw pr *  #  a ft  vmsTRr a m  
*rr am; «fK ^  ^ r  <rc fa r̂nc 
««rcn | 1 «ftr *ro  Jr m x  
*rre *rr^ t  fa  fas ^  st$t *  ^  
nrqr 5ft ^  *ft f t ?  >*mr 1 

W  «PW ir? hV f*re*PT ^  fa*CT 5TT 
Tfr $ fa  NrTrftrTTT t i  ipt r^r | 
*r 1 stffHT* ^  ^  *rrR̂ rr f̂ RPT 

% f%tr fojfalftmT tffafa Vt
T̂T I

Mr. Speaker: I have asked only
representatives of various groups to 
•peak Now, the hon Law Minister

The BOalater o f Law (8hr! A. K. 
Sen): Mr Speaker, Sir, I do not think 
3 am called upon to make a lone 
reply Of course, Che privileges are 
well-defined and ascertained and those 
who want to introduce a new visitor 
In tiie gallery of privileges must

establish its right as a pre-existing 
one We do not find any such pri
vilege anywhere cited or referred to 
or recognised. On the contrary the 
law has been quite well settled, and 
it is embodied in our rule 368 I may 
read rule 308, which in my opinion, 
fully sets out the law on the point

‘‘If a Minister quotes in the 
House a despatch or other State 
paper which has not been pre
sented to the House, he shall lay 
the relevant paper on the Table:

provided that this rule shall 
not apply to any documents which 
are stated by the Minister to be 
of such a nature that their pro
duction would be inconsistent 
with public interest"

T he ru le  is qu ite  c lear that even  
w h ere  I qu ote  a paper, i f  I  claim  
protection  u n der p u b lic  interests I  
cannot b e  com p elled  to  p ro d u ce  i t

“Provided further that where 
a Minister gives in his own words 
a summary or gist of such des
patch or State paper it shall not 
be necessary to lay the relevant 
papers ctv the Table ”

I suppose the rule makes it per
fectly clear A good deal of confu
sion has been created b y  the hon 
M em ber from  Kerala, Shn Nayar, on 
the undoubted right of the House to 
demand production of papers, if it 
chooses to do so  The hon Home 
M inister when he dealt with the 
telegram last time, in his own precise 
w ay put the law exactly as it is Ha 
said, ‘I claim privilege but if the 
H ouse so desires I shall have to obey'. 
That is the law but that again is not 
a question of pnvilege If such an 
order is  made on a Minister by the 
House notwithstanding the claim of 
pnvilege—it rarely happens anywhere 
either here or outside—then, it is a 
case of contempt if the Minister dis
obeys it, it is not a question of pri
vilege

With these words I would conclude 
my answer I am only aotry that
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Shn Nayar who always used to 
canalize his energies on worthy 
causes has wasted his energies on a 
bad point

ghri V. P Nayar: I would not have 
considered it necessary to speak now, 
but for certain misinterpretations that 
have been put on what I stated 
Firstly, Shri Bharucha for whom I 
have some respect said that it is the 
right of the whole House If he had 
heard me patiently he would have 
known that I said because we are 
Members of this House, as Members 
of the House we have a part of the 
nght I am strengthened in what I 
said by the observations in May 
Agam I read from page 40

“They are enjoyed by mdivi 
dual Members, because the House 
cannot perform its functions 
without unimpeded use of the 
services of its Members, and by 
each House for the protection of 
its Members and the vindication 
of its own authority and dignity ”

When the question was raised, it 
would appear that Shn Bharucha 
wanted all of us—the whole 
House—to get up and demand it The 
position is certainly not that If the 
House has a right then the individual 
has the nght

Secondly, he said that we can ask 
the hon Home Minister to rtsign I 
do not know any provision by which 
I can ask the hon Home Mim&ter to 
resign Would he care to enlighten us 
on the relevant provision’

I was very sorry to hear the hon 
Law Minister say that we have a defi
nite rule I myself quoted the rule 
My contention was that in so far as 
rights have been given to us by a 
definite provision of the Constitution, 
the Rules or Standing Orders which 
we have framed which abrogate or 
which are in derogation of the provi
sions of the Constitution are clearly 
ultra I never expected the hon.
Lew Minister.......

Slut A. K Sea: It a provision is
shown in the Constitution 1 shall obey 
i t  But I have not seen it

Shri V. P. Nayar: I will show him .
Mr Speaker: He has already seen

it
Shri V P Nayar: Sir, your observa

tion makes me all the more sorry for 
the Law Minister

Mr. Speaker. The matter which has 
been raised in this motion of privilege 
is a simple one At this stage I have 
to make up my mind whether there is 
a pnma facie case of breach of privi
lege for which I should give consent 
and bring it before the House for such 
action as it may deem proper—whe
ther it derides to dispose of it then and 
there or whether it would like to send 
it to the Committee of Privileges to 
get its report and take action thereon 
later Now, we are at the initial stage

I have been anxious to see whether 
a pnma facte case has been made out 
Therefore at the outset I said that it 
must be shown to me first of all that 
there is an obligation cast upon the 
Home Minister to place the document 
on the Table of the House whether an 
individual Member asks for it or 
whether the whole House collectively 
asks for it I will assume that not 
merely Shn Nayar but the whole 
House asks for the production of this 
document If the hon Minister cannot 
withhold it and if he is bound to place 
it on the Table of the House then if he 
refuses to do so certainly, there would 
bo a breach of privilege

But is the hon Minister bound to 
place it on the Table of the House, 
apart from the fact whether without 
that this House can come to a conclu
sion on the Proclamation9 The simple 
question is whether the report <of the 
Governor ought to be placed on the 
Table of the House at the instance of 
any hon Member of the House or even 
at the instance of the whole House If 
a Member or the House has got a 
nght to insist upon the document 
being placed on the Table of the 
House, certainly, 1 will give my con
sent to this
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So far as that matter is concerned, 
Shri Nayar who tabled this motion 
mentioned Rule 368 of our Rules of 
Procedure which lays down that even 
in cases where a Minister refers to a 
particular document and reads it out in 
the House, ultimately when the House 
insists upon its being placed on the 
Table of the House, it is open to the 
Minister to say that m public interest 
he ii> not placing it on the Table of the 
House That is the clear wording of 
Rule 368 It does not admit of any 
doubt so far as that matter is con
cerned

Therefore, Shn Nayar at the outset, 
wanted to say that this Rule is ultra 
vires of the Constitution and referred 
to article 105(3) of the Constitution 
which says that in other rcspects our 
pnvilegea will be tho*  ̂of the House tof 
Commons until a law has been made 
by Parliament relating to privileges

It is true that no Bill or Act has been 
passed by Parliament But Rules 
have been framed Therefore, he 
wanted to say that the niles which 
are in conflict with or inconsistent 
with the general provisions of the 
Constitution are to that extent not 
valid He referred to article 105(3) 
and said that it must be read along 
with the procedure m the House of 
Commons as laid down in May’s Par
liamentary Practice or otherwise He 
referred to page 270 of May’s Parlia
mentary Practice and said that in
general it is open to Parliament to
call for any papers Then, on page 
460, something is said specifically in 
relation to documents which are re
ferred to m the House under the 
heading ‘‘citing documents not before 
the House” There it is said that it 
has also been admitted that a docu
ment which has been cited ought to 
be laid on the Table of the House if 
it can be done without injury to the
public interest Now, therefore, he
admits that this is proper Hie provi
sion which has been made under Rule 
868 imports the substance contained 
in Sfay'fc Parliamentary Practice 
under the heading "citing documents 
ndt fcettoe the House”  Bven if the

Minister cited some documents, he 
may say “No, no, m the public 
interest I am not going to place them 
on the Table of the House” There Ul 
nothing ultra vires in these rules So, 
reading May’s Parliamentary Prac
tice and the rules together, it is open, 
even in a case where the Minister re
fers to a particular document, for 
him to say a fortiori “I am not 
going to place it on the Table of the 
House” A fortiori, when the Minis
ter does not refer to a document at 
all, I cannot compel nor can the 
House compel him to place on the 
Table of the House that document I 
do not see how a Minister refuses to 
discharge the duty imposed upon him 
or how it is open to the House to call 
upon him to produce such document

So far as general matters are con
cerned, it is unnecessary for me to go 
into them while considering this 
question of privilege All the same, I 
am equally interested as all the other 
hon Members here are, to see that 
democracy Works properly and no 
resolution is passed or the hon House 
is not called upon to come to any 
conclusion without the facts being 
placed before it

Article 356 under which this Pro
clamation hh betn issued consists bf 
two parts First of all, the Head of 
the State has to comc to a conclusion 
—that is subje tive—on such material 
as is placed before him He comes to 
a conclusion on those materials We 
are asked to come to a conclusion 
here Unless the Proclamation is 
followed up by a Resolution of the 
House conforming or approving it, 
automatically, at the end of two 
months it will lapse Therefore, the 
hon Home Minister has tabled a 
Resolution already and I have fixed 
17th and 19th August—two day9— 
for discussing that matter at length. 
Now, when he introduces or makes a 
motion, he is bound to piece all the 
relevant material before this House 
90 that this House may come to a con
clusion The Governor’s report may 
contain one thing Merely because an 
hon Member reads it, does 1m
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guarantee that he will approve the 
Proclamation? Independent of the 
material that is contained in the 
Governor’s report, he has to satisfy 
this House how it is justifiable to 
issue the Proclamation Therefore, 
this House is called upon to decide 
Upon what the hon Home Minister 
says here and the facts that are plac
ed before us The President might 
have made a mistake but it is for 
this House to find out whether it is 
right t>r wrong to approve or not to 
approve the Proclamation Placing 
the document which was before the 
President is not the only matter or 
the matter on which this House will 
eome to a conclusion It will be in
dependent of that Let us wait and 
see what the hon Home Minister is 
going to say on that day and how he is 
going to justify the Proclamation If 
the House comes to the conclusion 
that the material has not been placed 
here which can stand scrutiny, cer
tainly this House is not going to give 
its approval to the Proclamation 
Therefore, we are not stultifying our
selves or blindly following what the 
President has said We ere entitled 
to come to a different conclusion in 
this House, independently of what 
fiie President has come to

Hiere is absolutely no breach from 
the point of view of privilege So far 
as law is concerned, I am not satis
fied that there is pnma facie a case 
at breach of privilege for which I 
Should give consent Let us proceed 
to the other work now

Shrimatt Reno Chakravartty: May
I just have an explanation?

Mr Speaker: No explanation on 
anything I have said (.Inter
ruptions ) Order, order I have re
peatedly said that so far as my ruling 
is concerned, I am not going to give 
further explanations in this matter. 
My rulings have to be accepted; 
there It no question o f clarification of 
my ruling. . (Interruptions)

x * a f t

PAPERS LAID ON THS TABLE 
Snout S itu a t io n

Ite Minister of Pood and Agricul
ture (Shri A. P lain): I beg to lay
on the Table a copy of a statement 
on sugar situation in the country. 
[Placed in Library See No LT-1490/ 
99].

A ctio n  tak en  b y  G overnm ent 
o n  A ssu ran ces

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Slnha):
I beg to lay on the Table, a copy of 
each of the following statements 
showing the action taken by the 
Government on various assurances, 
promises, and undertakings given by 
the Ministers during the various 
sessions of Second Lok Sabha*—

(i) Supplementary Statement 
No IV, Seventh Session, 1959 
[See Appendix I, annexure 
No 76]

(11) Supplementary Statement 
No VIE, Sixth Session, 1958 
[See Appendix I, annexure 
No 77]

(ui) Supplementary Statement 
No XI Fifth Session, 1958 
[See Appendix I, annexure 
No 78]

(iv) Supplementary Statement 
No XX, Fouth Session, 1958

[See Appendix I, annexure 
No 79]

(v) Supplementary Statement. 
No XXI, Third Session, 1957 
[See Appendix I, annexure 
No 80]

(vi) Supplementary Statement. 
No XXVI, Second Session, 1957 
[See Appendix I, annexure 
No 81]

N o tifica tio n  issued  under Essen tial . 
Co m m o d it ie s  A c t

The Deputy tTwisfar ef Agrloal- 
twe (Shri M. V. KiMnaVPu): I bag
to lay on the Table, under sub-see*;

1*15 hn.
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tion (6) at Section 3 of the Sneotial 
Commodities Act, 1955, a copy at 
Notification No. G.S.R. No. 550 dated 
the 9th May, 1959. [Placed in Li
brary. See No. LT-1497/59].

A n n u a l R e p o rt o r  C e n t r a l  W are
h ou sin g  C o rp o ra tio n

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): I
beg to lay bn the Table, under sub
section (9) of Section 42 at the Agri
cultural Produce (Development and 
Warehousing) Corporations Act, 1956, 
a copy of the Annual Report of the 
Central Warehousing Corporation for 
the year 1957-58 along with the 
Audited Accounts. [Placed in Li
brary. See No. LT-1498/59].

P rices o f R ice in  W est B engal

Shri A. M. Thomas: Sir, I beg to 
lay on the Table a copy of a state
ment showing retail prices of coarse 
rice in Calcutta and in the sub
divisions of West Bengal during 
1958-59. [Placed in Library. See No.
LT-1499/59].

Mr. Speaker: Shri Satya Narayan 
Sinha....... (.Interruptions.)

Shri S. M. Banerjee (Kanpur): A 
statement has been laid bn the price 
of rice. May I know whether a dis
cussion be allowed on that?

Mr. Speaker: I am not in a position 
to say. Hon. Members know how to 
move the House. There is no good 
asking me at random as to what is 
going to happen. I am not going to 
allow these interruptions hereafter.
I have shown sufficient indulgence to 
all sides of the House. 1 will be 
stultifying myself; I am not going 
to do so.......  (Interruptions.)

Shrimati Rena Chakravartty
(Basirhat): You are ntot going to 
•bide by the rules of the House?.. ..

Mr. Speaker: Order, order. Hon. 
Member ought not to make remarks 
like this___ (Interruptions.)

Shrimati Sena Chakravartty: You 
have been saying all aorta of things 
above everybody.....

Business of the 
House

Mr. Speaker: Hots. Member J» 
going on whispering. I know what 
she is gbing on saying. It is very 
derogatory to the Chair. She thinks 
she has got a right to say such things-
in the House.........  (Interruption*.)
She has not been observing decorum. 
When I stand she also stands.......

Shrimati Rena Chakravartty: I am 
asking you on a point of clarification.

Mr. Speaker: It is not proper to 
ask a clarification of a Speaker about 
his ruling. Nothing of that kind will 
be allowed.

Shrimati Benn Chakravartty: On>
many occasions, if you look into the 
Hansard you will find that hundreds 
of clarifications have been asked.... 
(Interruptions.)

Mr. Speaker: Order, brder. Shri 
Satya Narayan Sinha.

BUSINESS OF THE HOUSE
The Minister of Parliamentary 

Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to an
nounce that Government Business for 
the week commencing 10th August, 
will consist of—

(1) Consideration of any item of 
Government Business carried over 
from today’s Order Paper;

(2) Discussion ton the Report of the 
Road Transport Reorganisation Com
mittee, on a motion to be moved by 
the Minister for Transport and Com
munications;

(S) Consideration and passing o f 
the following Bills—

State Bank of India (Amendment) 
Bill, as reported by the Joint 
Committee;

State Bank of India (Subsidiary 
Banks) Bill, as reported by 
the Joint Committee;

Oil and Natural Gas Commission* 
Bill;

International Monetary Fund and 
Bank (Amendment) Bill;

Arms Bill, as reported by the- 
Joint Committee.

SRAVANA 16, 1881 (SAKA)
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(4) Discussion on the Annual Re

port of the National Coal Develop
ment Corporation for the year, 1857- 
68, laid on the Table of the House on 
the 17th February, 1959, on a motion 
to be moved by Shri Vidjna Charan 
Shukla and fathers at 3 f m .  on 18th 
August.

OIL AND NATURAL GAS COMMIS
SION BILL*

Hie Minister of Mines and Oil (Shri 
K. D. Malaviya): Sir, I beg to move 
for leave to introduce a Bill to provide 
for the establishment of a Commission 
for the development of petroleum 
resources and the production and sale 
of petroleum and petroleum product* 
produced by it and for matters con
nected therewith

Mr Speaker: The question is:
“That leave be granted to intro

duce a Bill to provide for the 
establishment of a Commission for 
the development of petroleum 
resources and the production and 
sale of petroleum and petroleum 
products produced by it and for 
matters connected therewith "

The motion was adopted.
Shri K. D. Malaviya: Sir, I beg to 

introduce the Bill.

PHARMACY (AMENDMENT) BILL
The Minister of Health (Shri Kar-

markar): I beg to move that following 
amendments made by Rajya Sabha in 
the Bill further to amend the Phar
macy Act, 1948, be taken into consi
deration.

'Clause 3
1. That at Page 2, after line 21, the 

following be inserted, namely:—
M(tia) registered in a medical 

register of a State who, although

not falling within sub-clause (i) 
or sub-clause (ti) is declared by a 
general or special order made by 
the State Government in this 
behalf as a person practising the 
modem scientific system of medi
cine for the puiposes of this Act; 
or” .

Clause 11
2 That at page 4, for lines 20 to 24, 

the following be substituted, namely —
“ (d) the names of persons who 

carry on the business or profession 
of Pharmacy in the State, and 

(t) would have satisfied the 
conditions for registration as set 
out in section 31, on the date 
appointed under sub-section (2) of 
section 30, had they applied lor 
registration on or before that date, 
or

(tt) have been engaged in the 
compounding of drugs in a hosp1- 
tal or dispensary or other place in 
which drugs are regularly dispens
ed on prescriptions of medical 
practitioners as defined in sub
clause (ita) of clause (f) of sec
tion 2 for a total period of not less 
than five years prior to the date 
appointed under sub-section (2) 
of section 30,” ’
Sir, I have very few observations to 

make with regard to these amend
ments that have been passed by Rajya 
Sabha and which are here for the con
sideration of this House As the hon. 
House is aware, when the Pharmacy 
(Amendment) Bill was being consi
dered in this House, there was a sug
gestion to make the advantages avail
able to modern medicine practitioners 
applicable in respect of the diploma 
holders or graduates of what is known 
as the integrated system of medicine 
as also the ayurvedic and unani prac
titioners, and that their prescriptions 
should also be honoured in the same 
way as those of persons practising 
modem medicine. This question came

* Published ia the Gazette of India Extraordinary, Part H—Section 2, 
dated 7-8-19M.
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up before the Rojy& Sabha Also, 
lhare has been a certain amount of 
feeling amongst those who have quali
fied themselves in the colleges, .schools 
and institutions which are giving 
instructions in both the ayurvedic and 
the modem system of medicine They 
are essentially ayurvedic institutions, 
and I understand that the number of 
such institutions is about 49 by this 
time

In some of the States, these diplomi 
holders or graduates from the colleges 
of integrated medicine have been in 
government service and they have also 
been dispensing modem medicine in 
the hospitals m those States There
fore, Government felt that it would bt 
a hardship to these people j f  now jt 
were to be said that the prescriptions 
of these physicians should not bt 
honoured That is why Government 
accepted these amendments in the 
Rajya Sabha I think the acceptance 
of these amendments will remove all 
sense of grievance m the minds of 
those who were essentially "supposed 
to practise ayurveda but have b*en 
practising modem medicine also

Sir, I have nothing more to <dd at 
this stage If any new points arise in 
the course of the debate, I shall be 
happy to reply

Mr. Speaker Motion moved
‘‘That the following amendments 

made by Rajya Sabha m the Bill 
further to amend the Pharmacy 
Act, 1948, be taken into considera
tion:

'Clause 3
I That at page 2, after line 21, 

the following be inserted, 
namely —

"(ua) registered in a medical 
register of a State, who, 
although not falling within sub
clause (1) or sub-clause (tt) is 
declared by a general or special 
order made by the State Gov
ernment in this behalf as a per
son practising the modem scien
tific system of medicine for the

purposes of this Act, or"

Clause 11

2 That at page 4, for lines 20 to 
24, the following be substituted, 
namely —

(d) the names of persons 
who carry on the business or 
profession of pharmacy m the 
State and

(t) would have satisfied the 
condit ons for registration as set 
out in scction 31, on the date 
appointed under sub-section (2) 
of scttion 30, had they applied 
for registration on or before that 
date, or

(11) have been engaged ji the 
compounding of drugs in a hos
pital or dispensary or other place 
in which drugs are regularly dis
pensed on prescriptions o f’medi
cal practitioners as defined in 
<>ub-clause (ua) of clause (/) 
of section 2 for a total period of 
hot less than five years prior to 
the date appointed under sub
section (2) of section 30,” ’ ”

Shn Nanjappa (Nilgins) Mr. 
Speaker Sir I am one of those who 
suggested that people trained in the 
medical colleges of integrated medi
cine should also be included i>i this 
Bill or that they should be made eligi
ble to be included As a matter of fact, 
the Rajya Sabha has adopted these 
amendments so that those people who 
have passed out of the medical col
leges of integrated medicine mav also 
bt included in this Act

But I think, Sir, he has not brought 
out that point very well In the or gl- 
nal Act of 1948 only practitioners o f 
allopathic system are eligible for 
registration In the subsequent Bill o f 
1958, the eligibility was widened In 
this way that the word “allopathic’*' 
was dropped and the expression 
“modem scientific system of medicine** 
was used I do not know why he has
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[Shri Nanjappa] 
brought in the word "inodem”  there. 
Will that not affect those people who 
have passed out of the colleges of 
integrated medicine?" Nowj-he M yy* 
Hut people trained in ayurvedic col
leges and also unani, of which I do 
not know anything, will be included 
I know about the ayurvedic colleges In 
Madras State I Wtll be happy if 
ayurveda also becomes scientific 
medicine I have no objection But 
the State Governments may take 
objection to the use of the word 
"modem" there

I would not say that ayurveda is not 
scientific It is a scientific system, but 
it has not developed and it has not 
taken the advantages of modern 
science and developed as such But I 
won’t call it an unscientific system of 
medicine Therefore, if the word 
“modem” is deleted, I think people 
trained in ayurvedic colleges—they are 
recognised by the Government, and 
as the hon Minister said people who 
have passed out of those colleges are 
employed m Government service and 
also under local bodies—will be mack' 
-eligible to come under this Act What 
stands in the way of these people 
being made eligible is the use of the 
word “modem” before the words 
"scientific system of medicine” If he 
deletes that word, even the amend' 
ments suggested by some of our hon 
friends seeking to substitute the 
words “ayurvedic and unam” in the 
amendments passed by Rajya Sabha 
«annot find a place

These ayurvedic people actually do 
it now Even though they may not 
have been trained m modem medi
cines, the life-saving medicines as we 
call them—antibiotics, sulphanols and 
uuch other things—m actual practice 
in the remote villages, they do use 
penicillin for pneumonia, chloromyce- 
tin for typhoid, streptomycin for tuber
culosis and sulphanol preparations for 
leprosy. If that is the case and m 
everyday practice, they do carry on 
with the use of such life-saving drugs, 
why should they not be allowed to 
register themselves under this Act?

They have also to gat a certain 
standard o f knowledge before they 
enter their ayurvedic colleges They 
have to-aMain certain art*1 quahfica-
tions for entering into colleges. That 
being their capacity, their standard, 
they will be able to digest the modem 
literature and they will be able to use 
the modern medicines also

Therefore why unnecessarily restrict 
them, because of some prejudice that 
was developed during the British rule 
against ayurveda, and unnecessarily 
put at a disadvantage those people 
who are trained in ayurvedic colleges? 
Many people in this House have 
expressed a grouse against Govern* 
ment that proper treatment is not 
being given to ayurveda and people 
trained in recognised colleges and 
schools of ayurveda That will also be 
removed if this word “modem” is 
deleted They are also scientific people 
and they can become eligible under 
this Act

Sir, I thought the hon Minister will 
have some doubt in his mind about 
this point Now, I think he has no 
doubt in his mind, and he will agree 
to the deletion of the word “modern” 
from the amendment that he has 
moved, because that will make the Act 
quite clear

Shri C K Bh&ttacharya (West 
Dinajpur) Mr Speaker, Sir, the 
amendment that the Rajya Sabha has 
made in that particular clause of the 
Bill necessitates some change that I 
have suggested in an amendment of 
mine. The particular section of the 
principal Act which has been redraft
ed in the present Bill and which the 
Rajya Sabha has amended refers to 
the registration of persons practising 
allooathic system of medicine What 
the Bill now does with this, it hat 
changed the phrase, “practising the 
allopathic system of medicine” and 
has said, "practising the modem 
scientific system of medicine”. In a 
way, the Bill has retained the intention 
of the principal Act Instead of stating
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"allopathic systam of medidnef* It 
•fetes “tfaa modem scientific system of 
medicine" If it had only stated "prac
tising a modem scientific system of 
medkina”, it. might have left tha 
scope open for other systems to come 
in, but it has put in clause 3 sub
clause (b) (f) (u) the vgords, “ the 
modem scientific system of medicine” 
That phrase can mean only one sys
tem and not more than one system 
Whenever we say “practising the 
modem scientific system of medicine” 
it means one system only

What I thought when I read this 
Bill was that it was some sort of 
euphemism which saves the face of 
the Government in this way, namely, 
that they did not appear partial to any 
particular system of medicine It wai 
stated m the principal Act that per
sons practising the allopathic system 
of medicine would be given this pnvi 
lege, and that looked like being partial 
to that particular system of medicine 
So, that phrase was omitted and thu> 
new phrase, “practising the modern 
scientific system of medicine” was 
brought m, which preserves the inten 
tion of the principal Act and *tt the 
same time does not make the Govern
ment box as giving the impression that 
they were being partial to a particular 
system of medicine It might have 
been allowed to go that way even 
though the intention was that which 
was contained m the principal Act, but 
after what the Rajya Sabha has done 
I believe that these two words, “the 
modem’ are to be omitted and the 
article ‘ a’ placed there What the 
Ra]ya Sabha has done is this It has 
added in that clause the following 

“registered in a medical registei 
of a State, who, although not fall
ing within sub-clause (t) or sub 
clause (ti) is declared by a general 
or special order made by the State 
Government in this behalf as a 
person practising the modem 
scientific system of medicine for 
tile purposes of this Act, or”

If these two terms taken together mean 
one particular system, you cannot, by 
putting m a different phraseology, 
bring in another system to be a sub

stitute for that particular system. You 
can only allow the other systems to 
come in as being scientific systems, 
along with the allopathic system which 
the-̂ principal Act was. upholding, 33mv 
Bajya Sabha has opened the doors for 
other systems to come in

Therefore, when it is stated that only 
persons practising the modem scienti
fic system of medicine can come in, 
or only the persons whom the State 
considers as practising the modem 
scientific system of medicine can come 
in, I believe the two become inconsis
tent Unless these two particular 
terms are changed and the phrase is 
made general, it will not be clear 
Instead of limiting the phrase in 
clause 3 (f ) (u)  only to “the modem 
scientific system of medicine”  what Z 
suggest is, it should be made general, 
and the phraseology should be "prac
tising a scientific system of medicine"
If the Bill adopts this form of expres
sion, only then the amendments sug
gested by the Bajya Sabha would be 
consistent with the provisions in it 
Unless that is done, this particular 
sub-clause and the sub-clause suggest
ed by the Rajya Sabha put together 
will bring m an inconsistency which 
will lead to future complications They 
may be legal but in the case of persons 
who will be called upon to come under 
this particular Act itself, there will be 
difficulty as to whether this particular 
expression does actually allow persons 
other than persons practising the allo
pathic system of medicme to come 
under this Act That is why I have 
suggested that that particular expres
sion ought to be made a general one 
Instead at stating that this sub-clause 
is meant for registration of persons 
'practising the modem scientific sys
tem of medicine”, the wording should 
be, “of persons practising a scientific 
system of medicme" Only in that case, 
the sub-clause as it is in the Bill would 
become consistent with the further 
sub-clauses that the Rajya Sabha has 
suggested for being inserted in the Bill 
as different paragraphs

I believe that, taking the words in 
their usual expression of English,
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[Shri C. K. Bfaattachary*} 
unless this Is done these two sub- 
Clauses would become inconsistent and 
would lead to future complications. I 
have suggested the wording in the way 
that I have understood it, and I believe 
the hon Minister will consider whether 
the suggestion that I have made is not 
the most proper thing to be accepted 
under the circumstances.

*ft (« w m g r )  ?r«rar
Are 5H?Hfrr?r h  51m  % arar 

*1% *rr<ff<r fa*TT nar *rr fa  ^  
o tt  snifter t
srfsr Tt «ftf5T t t  t  ttctt 1 1 

*Nt sft A 3 3  *rr3T'T t t  *rs?r fa r̂r «n, 
fa*3 x m  f a ^ T  #  sft
«5Rrt5PT f t  TT STT̂T

t  ircr *rt > p w n  ̂ f t  fc, 
srrsfrr fafa^T-'ref'rrct % * t t t t  
t t  ^ feT ta  tt t  t, 5 * Tt *rt t̂ *rr sm * 
faratft ^ 1 Tp r̂ t t  »mtsR *rfe
*ffa 3  TT f̂ pjT, eft
q fr ’TPR^FT im r  z{?rr̂ r fafa-
WT-TOfa % *fRFC fafacsr t t #  

s^rfar f<5 f t f c  snm Tt ?rtT- 
f*w¥ t t  fa **  m x *  Tr srftn t t *  t t  
UfaTTC * t  l5«T I A *m3T3T £ fa  
;cpxr fT*IT TT T O W  W Z  t  ^

gfa*»T %*5r tt sth t*t*
id s  arfarct Tt ^t ^tt w f t  $ 1 A
a*ra?nr 5  ft; q t t t t  t> ?<t *1*^'* *
fa»T % f*RTT TT5TT ^iffT I 1TIT5T % 
KTcT <TW nraf #  Stft tfT fRT* f*W
« w w  *ngt f 1wtt f a  ? *r q  =ftt«fY f a  fsrcrr
SPSI fafatBT ^  m  I
«ftr TTSft % fo f&  jq; * rm ?  % STRTf
Tm tts* f  1 gtet ^taTfwt w
f«r f̂Y uftrfatf tt sr«fr*r stpt srafira
5 t * » * r r $ i v ’ r ? * r 3 !r t « r t ’p t ’Tr
fw 'm ’f v t  ^ r f V p r  jtt %
jpt> t *fa?r vTrTT t  ? 4  ^mnT

jf %  t p v  w r  % w  **$■
f t  9 T O T  t  I ^  * n *> T T  W  TOt^TST %  

d't ^  i t  5«rf*̂  *TCT $ I
*T5r A f̂prJTr ’angnT fa  w r *Nt *ft 
W  w  v t f  « r a *r  « w  w * t  ^  
«ftr w t **  w  % «ff?PT?r ftrftffff # 0  

*fhc « t  s i#  | 1 wfasr
A t t  « t p t  v* *i?r ^  m *  sTrrfff^
*twm fa  JITR TT fH°TJT TT* TT 
«tfTTTT TPiift T> fc3T 3TI T̂ T 11 ^fa*r 
5ft 5i5cfT̂ 5ft |, TT (PR
^ q p r r f a r  *7  ^  t > #  « w  f a r m r ,  eft 

Jf̂ t | fa  *$  3 ? srfaTR 
q ? ftT «fr  t Tt fererr s t r t  ^ z f r  ^  | t  
tfrfocT T^?n ^T^ f  I A JTTOfTT ?  fa
* r t t t : t t  T R i r  ? ^ tT T T
5T ?T, ??T cT7̂  TT 5T*Tr5T TXtTT -TTf^
sfk  *rfc fHrrar % ^  w  t,
?ft JT^T T T  f  ̂  f i p f f  #  oft H Sfta JT ^ « T ? T  
f a *  t ,  ^  T t  ^ " t T T T  T 7 " f^TSTT 3ITnT 
*TTfjrr[ , f5RT %  ? F T  T t  ‘JTRTTT 

^ t  3tt^  f a  t r m ?  ? r k  Jj^nsft
«reF5Pff ^ t  f t w r  5TRT T T  ??T
fTpTTTTf % ^  fâ T 5TT t  I

«ft ^rsftn ftr̂  (TFrsr— Tferer—
«R ^rT jfrffniT) ?TEJTifT JTftsW, 
« fim »ft (vnsqz)  f « n r  r n *  ^ r  % 
H^ftT^cT | t r r  ?m rr | ,
U T ^ f e T  ftjFc W  ^rrsfT %  f?iTJ 5 I T T
t*i far »w t  1

1S.41 hra.

[M r. O epu tt-S pxak xr  in  th e C h a ir.]

^  * 5  F T ^  J ^ t  fa x rr *PTT t  f a  JJJTPft 
%tt* s u f f e r  f t r ^  T t  * ^ t  
far 3tr<t, ^t fa 59  ̂vf5mr 
«F t 1 1 ftrc e *r %  M
*TWTT A TN>t faflpr I
tit* jjsrrft ertfar -̂̂ JTar tt  ftwfatn
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jtptt | «rtr fafl^r «wft *  wrtfs 
^  if
% i r o  w  « t  ^  ffw  tfrc 
fiwr | i m  % «mwr *
t m  #  q y  yftr <*&  w r f  *ft, f r y  ?  

MRftif flTvrct ^  iji^ ffo F  ^
erfta-qnpiFf ^  r o f t  % ftj**. 
i t o t  *tt uYc # «f if o  ^jfort 

1 *t fsrwrcr t  'Rfkt «tt * tr  finrr
* H  fft % IRTPIT WffilT *  u n  W 
«T* trfpjXR fafsrc^t % srfor «nv 

fo  *n^r^p iftr ^n*ft ^rOrr-q- 
inT^r % ftrq *#  a ffiw #  «ft isra, * t  Pf 
Sffrf * t i t  'iricft ^ i % «rar*r 
l£*\  *  trip ^ r ? r  snrrf ?jf, 
fir« #  ^  fiusiftw v t fo  f * *tft 
^  W  *ro, srt %  q<fl3Pm. fa&n 
* jp f vt fiw ?rc 5  1 3 ^  «i«n
<fk qT jt?  fiw r «rr —

“All-India legislation should be 
■enacted for the registration of 
people who have been practising 
Ayurveda, Unani and other sys
tems of medicine for a specified 
number of years and the practice 
of medicine of unregistered per
sons should thereafter be prohibit
e d ”

« f } T  «!T*r «»$ fa *T T —

“Existing practitioners at Ayur
veda, Unani and other systems who 
have had a basic training in the 
principles of modem scientific 
•medicine may be given such fur
ther training in public health work 
as may be necessary and utilised 
“by the Provincial Governments in 
the expansion of the health ser- 
-vices to the extent necessary."

JPTTTT SJo rffo aft, Tffer
w r o  n  * m f  «rf «ft, Pra #

«ft P f  * t  
lift? n#*HH3irar % flnwT f$ F

jfo 3* 1  fjwftsr jft «ft-
347 LSD—6

“Institutionally gualifleji persons 
and traditional V|)di' and 
with Mteen years of practice 
should be on the respective State 
Reg'sters

There should be a Board in each 
State to control the practitioners 
qf indigenous systems and a|so tp 
regulate the academic training.”

*rtr «rw fw r  | —

“The privileges givpn to Regis
tered practitioners of jpdigeaqps 
systems of medicine shQHlfi be
equal to tltywe $  the modern 
medical practitioners.”

^  ^  *ft vi^r *r? t  f v  s*rr*t 
*  fiprr pF i i t *
vt t o t  arw, ^  wrwr 
eft I snft |  ftr v  

v r  P r». fipfr fiF m i  qsyr 
f ^ a p r  wnpft % ^  r̂sfr

?l| #  m  f^T  > S!F
^  jjhrr ?ft *r ’h r  Pf  b t v r  

%■ *PRT aft so , q *  <ft%3T
t  w  I't t  *  a v ftv f «;?• 

sRtPfr cr fra  ffer t  *& *
x o o f^jrpff |jc anr finpft v r  %

i ,  s iv  $  p  gsr <flF39ipr 
^ 0 0  ^  ^  WRftH
S#3?T 1% f , «P K  3RT *  W £V  fgr

f w  m  ^  *  ? t  *rt»r f ,
fiFT ^  9|9 f t  ^  S* w w  ift 
a r ^ r  w  ^  f ir  prrar % n w ar
71WT I 5?R ^  W  itfff
h  fs e  «wWNpi ?  w i f t  t p ^ F W ^ r r  
%  v r  ^ t ^  w
% 5 W  *  W9 ^  ^  1
«ftr * n ^ r  jt? <n?ff |  P f  #  v m m
^  ^  t  •

" r j^ te r ^  ip n medial f«pstef
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a* $  f#K wr^ffins Wrww# 
^  '4t ftnrr *w , m  a* ?rcm 
T?rrar w  « m  fipjFmsft **riff % 
| « 5 f « r ! f n r « 3 f ^ f i w r w T O i ,w %  
* t  * &  * *  % t9bt i t  arrcft
^  ̂  w  ?r 3irr«T ?r inrm «snwT
ft4T t

Shri V. P. Nayar: Mr Deputy-
Speaker, Sir, as I read the amend
ments which our elders have been 
pleased to pass on to us, I could not 
understand how they could import in 
the first amendment which the hon 
Minister now seeks to move the defi
nite article “the” before the words 
"modem scientific system of medicine’
I am sorry I was not here when the 
hon Minister made his opening 
remarks, but I presume that according 
to the Government, modem system of 
medicme means only allopathy If 
that be so, it is not very much differ
ent from where we stood, because in 
the original Act medical practitioners 
were defined There, In section 2(f) 
we find

“ ‘medical practitioner* means a 
person eligible for registra
tion m a medical register of a 
State meant for the registration of 
persons practising allopathic sys
tem of medicme”

If it is tile contention of the hon 
Minister that only the allopathic sys 
tem can be called a modem system of 
medicine, I beg to disagree from him 
We know it for certain that despite 
unparalleled advances made by the 
allopathic system, it has been found 
that in several cases, people who get 
no cure by that system necessarily 
resort to other systems I do not say 
that as a system any other system is 
today as developed as allopathy I do 
not say that But in specific cases, I 
know that medical practitioners who 
practise unani system, or practitioners 
who practise ayurvedic system or 
siddha system have been able to cure

ailments for which allopathy as such 
has no remedy. If the hon. Minister 
wants, I can five several examples.

Start Karmarkar: I do not want

Shri V P. Nayar. You do not want 
it because it comes from me, is it? I 
know that even the hon. Minister, 
though he will not have any major 
ailment, if he has some little ailment, 
first he will try not to go in for peni
cillin or streptomycin but will go and 
try some medicated oil which will give 
him some relief, or if around his place 
siddha is more popular, he may resort 
to that

Why is it that we are now having 
the word “the” modem scientific sys
tem of medicine9 Because, I consider 
that when the definite article "the" 
is there, it will only mean the one 
system which is in the mind of the 
Government We do not know what 
U is Would the hon Minister tell us 
what he means by the modem svstem 
of medicine7 It it is his view that 
only the allopathic, svstem can be con
sidered to be modem, the other sys 
tems are certainly mora ancient; if 
that is the distinction to be drawn, I 
can understand it Several other sys 
tems have to be considered, to some 
extent, at least for the purpose of 
registration, as modem as the allopathy 
system After all, we are not going to 
open hospitals for that, we ire not 
going to raicourage surgery m major 
cases in that It is only for practice 
of Pharmacy Therefore, I would re
quest the hon Minister to consider 
the amendment which I suggested 
even before the elders passed it, as it 
is worthwhile considering

Secondly, there is another point and 
that is in the second amendment he 
has reverted to the old position Last 
time when we were discussing the 
Pharmacy Bill I pointed out the pos
sible danger in today's context when 
the pharmacists have to deal with 
drugs which were not known 15 years 
ago, a variety of synthetic drugs, seve
ral of them very potent poisons, very
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lethal poisons, which we have to per
mit O n  just because they have been 
compounding certain medicines for a 
period of five years. la it not absolute
ly essential to prohibit that when you 
have to compound medicines out of 
very poisonous material, some of which 
even more poisonous than potassium 
cyanide? For example, there are 80 
many other sulphates and chlorides 
which were not used IB or 20 years 
ago but which are used today because 
of the development of this branch. The 
use of known poisons are on the 
increase today. If such poisons arc 
being handled by people only with ihf 
qualification "who have been engaged 
in compounding the drugs in the hos
pital or dispensary”, it will be very 
dangerous We know what a hospital 
was or what a dispensary was In 
every place a vaid or hakim op°ns a 
dispense*-'' although he is vending 
only Anshtcu,, Asavas or churmrs Here 
m the modem sense of the tenn. it is 
diffon nt If you say that compound
ing can be done by a person who ha* 
been in the hospital or dispensary or 
a place in which drugs are usually 
handled, it will be a dangerous provi
sion and you will be taking too much 
at a risk I do not suggest any alter
native for that because it is not mv 
duty here But I submit that hen 
we give licence to a compoimdtr ‘n 
compound medicines on pi eruption— 
here I agam go back to the time when 
wp di'-cussed this Bill Let the
hon Minister take his advice first

Shri Karmarkar: I am able to hear 
with one ear

Shri V. P Nayar: I am not accus
tomed to that

Shri Kannarkar: You are not, but I 
am

Shri V. P. Nayar: The hon Minister 
will take particular care'to incorporate 
a provision whereby there are restric- 
tiona at least on the poisonous drugs 
the use of which will be very danger
ous. Even the addition of 2 or 3 
minims of a drug in a particular 
mixture by the pharmacist when com

pounding it will be very deleterious 
to the patient who has unfortunately 
to consume it Therefore, I submit 
that this also requires revision. There 
must be some provision whereby we 
we will be ensured that nobody who 
has basic knowledge of chemistry, no 
basic knowledgr of pharmacy, even 
though he had experience of two or 
three years, is not permitted to com
pound such dangerous drugs

srcrt’T ^  ( fafrru) :
On a point of information Sir, 
*rnPT STufefoy firerr m  %

t  7 t.
t  *tt # 1 «mr $ ?ft
f a r  3T*T W T  *T*flRWT ■S'rfpl

T O W  ^  *T ? U  t  1

f o  wo sira fa  *t Jjft 
TT I

*7 l ^ T )  WW8T
Hfjtanr, ontfta fas ^
T O T  tn p  m f N H  5 *  f®PT *  *
T T f ^ T  ftrq T  |  I A 33T %  T O

tttwtw *nr ht?  <rr urra*
v r o  v m  f t  H it t , ^  %  m ^r

31WT <Tt *1$  5  1

TOT K

“irferv Sir r̂rir

*  t o  g# ifW fw  v  
farc imft f  1 msrt 
f̂ ^ T R  n #  3R?rr

^  t, «fte aw «rirsft x m
% w w  *  a *  $, «TTT
«TTT »n«rt *T ?TTVT TO T  V ^ t T
ftp % 3W7 ft  ffm Ttrf̂ Tp fa*?!*
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*S& I » **Nw WW #  *  Wpfr »*WJT

* ^  t '  ^  ^  ^  
«iftn « j f f c  % * * $ f f  t  s a *  
j p n *  « f t r  t o t t  %  « r p f t  d f c  «rc 

s i p  t o r  $ • ,* ^ 3T 5^  ^
« f *  * ft #  m. *j[ fo  f 5̂  <t
$ r * t  n r s t  ?t * * r  %  a ftr  « w r  * r r a r  
sftfir t #  $ i # r* f sw t % 3 3 % srftr 
g ^ w r  « m  «rc t f t  ^ft q «rfa

^ r, * *  Tt y fayre f  w  ^ fn r  
% MkgTgn TT I %fa* B̂T ^  '’fTCT f
f T W ^ f e ^ W T t s f . w i f f r ^ f t r ^ t  I 
f i r  A T t f  *it«f * #  f r  s t t t t  T ? ? ft t  
f r  $ *r zw t t  J W R  t t * t  | .  
iR T ^ f f ^ P  T r f t f t ,  q i r f t m  * f t r  h f r t i h  
^  gTT t ,  Srf«FT m g ^ r  T T  d f t z m r  
w i t  f*p S t *rft3T v t  ^?tt t  ?it
s a m r im  vt r̂^rar *^t ̂ t ̂ n t̂ t 
t&RT TT W H l W ^  * * »
3 $  w m  ^aT * k  *t f «  % s*rra 
tpc s ^ r  ?t?rr |  fiptft f i f y r f t

S *$  S-flT ?  I S W  f t  * t  ^  
j f r n T T ^ ^ ^ f i r t i m ^ F W ^ t o
tio <TRT TT % *TT Tf*<TO
vj Iw ritwfff tft «̂nf«T %*t t  ^  **  
sr? g r r r f t  s r tr ^ t  t ^  $  3®r ^ Pi 

m  c o  $ »  |r  h w w r [  ?t?ft $  i 
^ f i p r  « p t t  a *  %  q * r  »rre»ft 
*t<t t t  t t  t  *t f r  ^ ? r  «mr t t
% C[T W«T *̂ t $faff 'T'fTr 3®T Tt *«T-
w t ?  s a f c  * p f f  ^ n s T  $ t f t  I  i

waft H t ? t  anw wt f *  «t#
^ ^ ’ T T ^ T T f T f T ’ T ? 5̂  **&>
^wrt tar t t  4?t t  f r  t r  %
H ? T C ^  T T T t f ^ J W T f  f t ? T T  I fST-
f W  ^  * n M t * r  » H t  aft %  w rfciT t w  
f r  *ppfc % «ft ^ w r *^r t  ^  
wr «*n«?r t t  tar MTflft i ^fr «tttt
^5<tTTf THWf ̂ aWT’PTJTT TT*

A  » t f  * #  n $  W 0  1 $  SR5& #
m , H  Hf ^ ^  " w  *  
fm  t  ^  ^  T ^  W 7 1

* #  t r *  #  * #  f S t  *  w i  t ^

f  ^  ^  p> V *  $  W ' l ?  
« w *  m  t w f t  s?r #  w re  ^ t  f p r ,
^  f f t  % *TT w w  TT% TOT

| ,  ^  ^  sfciT * ^ r  t
W  fit ¥WIT Tt ^!T w flp
«ftr w  % fsnt * iw t % ^ W I 
jpjR* f r w  3ji wrar t  '53flrr f*RT w h t

i

w w  * r  i r a p r r  *  I^ R r * * t  * i t  

farem  ̂|, *t fara  ̂* t i * *  w  >  * *
# rW n rtt ^  g«r w r *  w  an?r ¥ t 
JJ^rT T « 5  *t  J I H T  t  ^  * H ^ W  W t

i q fcft ^ I f t  ^ N t  T t  
S t t t  t ?  ft»TT w w t  t  f r  *»5 
|  ? * r t  T t *  T t  ^  t  % T ?  fe ? T ^  
t  f r  »if «ngfe t ,  M t  ^ ^ r t  % ftw  
T t ?  *n>j?ft ^ t  ^  *f t  T j  f i r p  
3TT*T t  f r  n? * t  w t H s t  f ^  |  I 

f r ^ r  ^ t  * r i f  ^  ^  ^T*lT v t A  t  
g r r i f e  %  ? r « r ^  j  i w  3 T ?  T r « r m  
T ? * T  >  « W  « T  W 3 JW  t  i
< n ft * T  JT T T T T  A *T O J # f %  M  < M t  
U t r  f t  T t t  * f * T T  ? ^ t  « t ^ t  I 5TT3T sfr 

S T T  J H T  «TT

«rqtHjw «rjftw 4  w pNh ^r?w 
Ht ^»*T ^  f * # 9 *  T T » fT  f r  W RT # t  

fR T T T  T m  t  *1 ^  ^  ^ r  t 1
rit tfr ttwt hut # fr#  f  
ZH  f t  fronr tfUnTT I  i

V t T O * i w  H O T f * T *  
f t  ^  furr a^f n  f »  ?|^r 
ftwr t, w  h W «  w
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w e  11 *nfrjpir& w i  # «tt 
«SWfc| $  TOTT w  « f  t  » 

m  *

«*T C  «TO |ft ift «TOT |  ?
t f f t n  $  t ft  v t ^ f r  ^ t r  ^ < W I 

*n w t >pt ^ m r w  i f t  f t m  a i w  ?nft> 
n t p f T  t n r  f n m  t o o t t  ^  « w  t w i t  
m  v t  « N t * r  *r f t  i t f t r  « t« r t  < N t  
*n jt«ro  w  ^ > r  * t  j f ^ t  * h  w m  t ft  
W  w  W  ^  <r r̂t v iw s ir  §  f%
^  W  %  3 « F *  *  SWT W!TS!T ^ T f S  |  I 
*ft *S*r vr JT̂ t <n?ri f  i

Shri C K. Pattabhi Banian
(Kumbakonam). Mr. Peputy- 
Speaker, Sir, I must confess that I 
am rather oppressed by the word 
‘modem’ in the amendment suggested 
to clause 3, which has passed through 
the Rajya Sabha It is no doubt true 
that the hon. Minister has been able 
to state that integrated medicine 
degree holders of various systems of 
Indian medicine have got some sort 
of a scientific basis now in some 
States. It is also true that he gave 
an assurance that they will also come 
into the list but so long at> you have 
the woid ‘modern’ in the amendment 
proposed, 1 submit it is going to be 
very difficult if not impossible for 
any State to include not only the 
ayurvrdic system but also the sidha 
system and the unani system. There 
may be some very good medicines 
there I will give you one or two 
examples

Till the other day ltauwolila 
Sferpentma or Sarpagan&ha wfis 
ayurvedic tne&cine It is a great 
specific now is  has been admitted br 
all the Westerti doctors and adopted 
by pharmaceutical firms Now the 
Germin firms are producing 
medicines from this creeper which is 
famous cvore for blood nr— i y . Ih b  
Mks purely an ayttrpedic medicine. If 
t&ls continues, 1 su&mit it
will knock out many other systems

because the word tao&tn' ia really 
a backwash of the olA British days. 
They wttfc tefy keeh <fo dbt UltiwUlg 
our medicines to be n*ad* *n t̂ JWet 
form or to be modernised for their 
oWn redsdns. Why Aoiild we con
tinue with this old expression used in 
the old Pharmacy Act and have the 
stigma of the old days?

The word ‘modem* will Knock out 
many other systems of mfedicine. You 
mtiy say that the State ctln dlso 
notify. It is for the State to include 
it. But I would like to know which 
legal adviser of any State will be 
able to say thdt Ayurveda is aiodem 
scientific, I can understand—because 
he will be a bold man who"says that 
the other systems of medicine, except 
the allopathic system, are unscientific. 
It just will not cook now-a-days. 
People are now studying and think
ing of these things So, so long as 
the word ‘modem’ is there, 1 ‘respect
fully submit that it will cause great 
hardship It will just knock out all 
other systems of medicine except the 
allopathic. It is always possible to 
introduce this definition.

Shri Jaagd* rose—

Mr. Deputy-Speaker: Does he want 
to speak*

: ^marw
jj? w? vr faro f  f r  irror f t
Vifvi % 37? >ft 5TWH

Nj

vt tftr s t o r r  * t  T g r t  i

f?«T t p *  ^ t
^  % ?rr S*rr* v*5-*r(t irrft 
ifrr (ffVTTr ?T5ft #t NftW l 

T O f r  *r ’ n #  t  eft 
9 i m m  %  m w  *  *rr 9 m m  ^ t  
«fr c  ?t 3 *$  f a t f a r  wiMi ^  * t  
w w r r  ^  ftram ^ i f^t swit % 

n*r «r«Wt % fW  *It frtwWT 
ift& t % W  ^
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qrr swutptt wtwr | WK ^  
W E P T  *Bt ^  s n ^ f T  v < f t

| irt WRW ^ppt »RT
fc H I T  f  I Jim FT  f T  ^  «f^pTT f t  
i j n f t f i  fl( li> i 'T ^ t ^  *15 *i? n r * m j * r  
f t m  $  1 s t r f t  ^  « V i «4 *  h t ^ R ?  %  

vhih-t»i< 3  q v  w «p i«n ? T - 
wpsrr 11 vn t $  q*» m  % sftnr 

fa r e  3 s r  « jt  ft> #  
inw ^fvrr m^arftv ^fftrsr Hilsd

*£t V* «% *ffc ^RRS^lT Tt T̂CT
jT55*r^swt wrf«ra ^  v t  *ra?fr 1 tfcrc 
g«^T 3?tt f o r r .......................

vnwni *T5tw : spr irnntv
nt&t
C C W T R T  « ft  f a  »[Tsr fR T R T  * P R  *g?T
*^w(wc ^ 1 *rrsr ?ft w^r ^ptt *15 5

ft; 9ft *WCTRT TT5q n̂UT ^ 'fiTCTCft ^
* f  f®PT 5 ^  ^ T V t  * T ^ T  ?  HT *IT *n j 
ftp ^
«m irs  *ppft | 1 *rrt 'PFRft

^  fiT R W  * t  *t 5 F T T  JIT S i f t
MlfVî Tl % OTT 45 +) *1$  cf»̂ .«Tl

M T I

«ft *irtn* : Jm q# fc f t  srt 
'C O T 'ft  w t o f e  ^ 5 T  %■ f l P T ^  ^ r  
| m>j& «#Yt g?THt M v rtt
a e m f t  %  sft 5 < j»w t * f t  m f * p r
ftnrrafW I *T5T ScT̂ fT f t  *JfT ‘Tie'll f  I

Shri K u n u k tr : Mr. Deputy
Speaker, Sir, if I might say so with 
very great respect, most of the dis
cussion that has taken place u  abso
lutely outside the purview of this 
amendment. I am afraid the exact 
scope of either this Bill, which has 
once come before this House, or of 
these amendments is not at the pre
sort moment clear to (Dome of my col
league* who spoke an this measure.

Something was said about modem 
scientific system of medicine. In the 
original Pharmacy Act of 1948 hon.
Members will find that the medtatf 
practitioner was defined as a person 
holding a qualification, say, under 
section 8 of the Indian Medical 
Degrees Act etc. lor a person register
ed or eligible for registration in a 
medical register of a State meant for 
the registration of persons practicing 
the allopathic system of medicine. 
That scope of the Act has not been 
extended. Let me make myself clear 
about it. What we are trying to con
trol now thxtough this amendment of 
the Pharmacy Act is not the medici
nes prescribed m the ayurvedic sys
tem o f medicine at all. It is open to 
an ayurvedic practitioner or unarn 
practitioner or for &e matter of that 
anyone else whose system is not yet 
controlled by the State to take all 
liberties except those that are prohi
bited by the law with regard to tb* 
practising of the systems of medicine. 
Tomorrow if a certain vaidya or a 
hakim says, “I am going to prescribe 
this or I am not going to prescribe 
this” or if anyone says, “I am going 
to have a pharmacy in this manner 
and I am going to dispense this medi
cme at the prescription of a vaidya”, 
nothing is controlled. We propose to 
control that ui future for the safety 
of the people of the State. 
But till now we have not 
controlled that. So, the freedom or 
ayurvedtc, unani and homeopathic 
practitioners has absolutely no 
bounds We have not touched them. 
We want to touch them later but not 
yet What is supposed to be~regulated 
by this amendment to the original 
Act is dispensing of drugs which we 
used to call and which are in the 
system of allopathic meSIdne. We 
have called it a modern scientific 
system. We do not mean any slur on 
any other system. It is a modem 
system. It is a scientific system. If 
you had left a modem.........

9h>l C. SL Whattachaiyya: If I may 
make a submission to flic lion. Minis- 
ter, let him use the expression in the
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Bill th at h e  has ju s t n ow  used. Let 
th e Bill con ta in  th e exp ression  ‘a  
M odern scien tific system* an d n ot "the 
m odern  scien tific  system ’

Shri Karmarkar: II I have to use 
a modern scientific system* then I 
will have to find out another system 
which goes by the name of a modern 
system We want definitely to limit 
ourselves exactly to whatever the 
word allopathic meant Allopathic is 
a perfectly unscientific term It has 
no scientific basis Allopathic is 
something that belongs to others per
haps I have asked my officers to 
find out the original dictionary mean
ing of the term

Shri C R Pattabbl Raman It is of 
technical import Today it means 
only modern scientific degree in a 
medical college m anatomy, physio 
logy, etc

Shn Karmarkar I am very happ> 
that my hon friend has saved my 
trouble because that is precisely what 
we mean Now the present Pharmacy 
Act does want to control medicines 
which are used in that system which 
my hon fnend has described and no 
other And, therefore, we have said 
the system of medicine which is 
being taught in the medical colleges 
whose degrees are M B B S , M D and 
so on That is precisely the pharmacy 
of modern medicine which we want to 
control by this Bill Other systems, 
•ther medicines we are not touching

Shri C. K Bhattacharya: These are 
m your speech, not in the Act itself, 
that the system we adopt is the one 
that is being taught m the medical 
colleges That is not m the Act

Shri Karmarkar It is not neces
sary If people find any difficult} 
We shall come up with an amendment 
Because, when we describe a medical 
praetioner according to this definition 
w« have mentioned the Indian Medical 
Council Act, those degrees recognised 
hy it or some other categories that 
a n  there

Now, where did the precise diffi
culty which gave rise to this amend
ment arise? It was rather, if you 
look at it, from an unayurvedic point 
of view There were other colleges 
also which purport to be ayurvedic 
medical colleges, but because we 
thought that every good ayurvedic 
practitioner should also have • 
modern medical backing, tuitions is 
modem subjects also like anatomy, 
physiology, etc were given in those 
colleges Now, the products of these 
institutions, we had thought bona 
fide, would be ayurvedic products 
But because they had also~a certain 
knowledge of modem medicine, some 
of them largely, some of  them partly 
began to use modern medicines, 
though they were followers and they 
purported to follow the ayurvedic 
system—not only the graduates of 
these integrated institutions but als* 
purely ayurvedic pandits who, if the? 
want to be true to their science, have 
no business to dabble with modem 
medicines (An Hon Member Why 
not?) Because, ultimately, if I 
believe m ayurveda, I believe in 
a> urveda, otherwise, it is not as 
unalloyed allegiance to ayurveda by 
itself, then I begin to believe not only 
in ayurveda but in modem medicine

fcven those people who are purely 
Vaidj> who have had absolutely no 
training in modern medicme, some of 
them by practice adopted modem 
medicines bomc of them give injer 
tions> also and things like that Now 
largely from the graduates and 
diploma-holders of the integrated 
colleges the protest came Some of 
them in Bombay have been employed 
in government hospitals also We 
thought about the matter If we shut 
out those people from the scheduled 
drugs, from which they would be shut 
out if the original definition had 
stood—for instance there is schedule 
H and schedule L which cover anti
biotics etc, if till yesterday a man who 
is a graduate of these integrated 
colleges has been dispensing these 
drugs and if today on account of ftl»  
law we prevent that man from doing
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[Shr'i Karmarkar]
it, We thought it would not only be
a hardship but unomalous.

Therefore, we wanted to widen the
definition of 'medical practitioner' for
the purposes of this Act, enabling
such people also to be covered, and if
the State Government considers that
they should for the purposes of this
Act be also called as following
modern medicine, then in that case
We have a Ilowcd the definition to be
;;0 widened UBt they are not affected
by \h'~ provisions of this Act. That
wa-. p urolv the intention.

I,

In the mean time we have received
also representations from what are
purely ayurvedic practitioners, people
who are ligh.ting for the case of
avurvcda ,0 much :00 "that they say
that everything l~ contained in
ayurveda and "down with modern
medicine.". We have received repro-
sentat.ons from them that "we would
lw prevented by this Act from giving
penicillin injections". That might look
anomalous, but that is so and we
have to face facts in life. In this
matter different States have different
policies. Therefore, what we have
done by this amendment is that we
havre created a new categorv bv
which not only people have received
degrees rccognised by the Indian
Medical Council Act like M.B.B.S.
and the rest, but others who in the
earlier days in some States were
rccognisr-d though they had no
degrees, will also be covered. We
have said there will be a third class
of medical practitioners also for the
purposes of this Act, and that class
should comprise of persons not cover-
ed by the earlier things, that is a
person who is not an M.B.B.S. nor has
he been registered as a practitioner
in modern medicine; he may be a
graduate or diploma-holder in the
integrated system. For all I know
he may be a purely ayurvedic Vaid
who had absolutely no qualification
whatever, whose name some time
back was registered and included in
the medical practitioners' list. We

have left the responsibility squarely
on the shoulders of the State Govern-
ment. We have allowed such people
also, those that they think proper to
rocogu ise for the purposes of this Act,
to be rccogniscd as medical practi-
tioners.

}

So. supposing tomorrow this
amendment is extended to its logical
length, and suppose a State Govern-
mcn t want., to proceed unwisely, Jt
is open under this Act to recognise a
p.-rson for tile purposes of this Act
as a medical practitioner competent
to administc- even penicillin and even
rnorv dangerous drugs, someone Who
does not know absolutely anything
about the:~l' drugs. It is open to
them. But I hope no State Govern-
in.-nt wi II u'c: their discretion unwise-
'v They will ask themselves the
question, "is it safe in the case of this
person _La entrust him with the
adrn in istra t ion of these modern drugs,
cspeeiall:-, since th o sulpha era and
1lit: antibiotic era?" They are good
drugs, verv useful, no doubt. But it
unwisolv used they are deleterious.
It is open to the State Governments
to rccogn is« persons who are not
covered by the earlier definitions also.
The St.it o Government can say, "For
the purposes of our State we are pre
pared to admit a person who holds
the B.A.M.S. degl'e(> of Poona or some
other University 01' a diploma-holder
who has received training in both
ancient and modern medicine". Or
the~' may say. "Such and such a Vaid
is there. we know he has practised
modern medicine, we can trust him
with modern medicine, we recognise
him as such." Therefore. Wf! have
kept the door open.

~

My hon. friend Shri Jangde was
saying about ayurveda and all that.
Really this amendment is a little un-
ayurvedic. I will say why it is un-
ayurvedic. Because, it enables
ayurvedic people who have had
t rarmng in ayurveda to handle
modern drugs also. But we thou~t
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about tins matter and it u  also our 
\icw that ultimately die system of 
medicine to be evolved should lie a 
copipetent system which takes from 
all systems, whether modem or 
ancient It may not be a system at 
all It may be a grandmother's drugs, 
some of which may be more potent 
ttkui any other medicine Therefore 
we thought that we should not inflict 
a hardship if the State Government 
takes the responsibility of including 
those persons and enabling such 
followers of unani or ayurveda also 
to handle modern drugs That is the 
precise objective* of this amendment 
I am really sorry that I took so much 
time of the House

Shri Vajpayee May I know what 
policy wtll be adopted in the Union 
Territory about allowing pure ayur
vedic practitioncis7 After all, the 
Central Government has to make up 
its mind

Shri K&rmarkar Thi State Gov
ernment will make up its mind We 
have made up our mind to give 
libertv to the. State Government to 
make up its mind

Shn Jangde What about Union 
Territories’

Shr! Ksfohsrfcar’ We shall make up 
oar mmds obviously of course We 
cannot have a vacant mind

Dr M S Aney (Nagpur) May I 
ask whether the State Governments 
are likely to take a different view 
particularly in view of the views 
expressed bv the hon Minister on 
the floor of this House?

Shri ftarafarksr Aftei this 
observation our muddled mind will 
get clear

Shri C R Pattablu Raman So far 
as they aft modem* yeu art loading 
it No State Government can get out 
•f the word ‘ modern” If you do it, 
do it openly

Shri Kaxvarkar: That should be 
m&dfe clear The wording d£ tHe 
jtfnendmeni Makes it clear If stb’ 
kon ftfeha has! read the arafendihtoiV
it says

‘registered m a medical regis
ter of a State, who, althoi^gh 
not failing within sub-cl&use (I) 
or sub-clause (u) is declared by 
a general or special order made 
by the State Government in ibis 
behalf as a person practising the 
modern scientific system of 
medicine for th< purposes of this 
Act"

Shri C tL PtttaUffll ItariaLn To ther 
word “scientific” I do not object If 
I may take a second, may I say this7 
I am grateful for the indulgence I 
am not fighting with the word "scien
tific", nor with the words “system of 
medicine’ 1 am only fighting with 
the word ‘ modem” There are drugs 
like Makaradhwaja Amrit Dhara, 
Jammi’s Liver Cure and so on I can 
give so many instances

Mr Deputy-Speaker It is not that 
they arc taboo, not that they would 
not be allowed to practise The only 
question is that even when persons 
aie not practising this modem scien
tific system then too the State has 
got the authority that by this amend
ment they might declare, for the 
purposes of this Act alone, certain 
other pi isons Vaids or others practi
sing othei systems also might be 
iJ lowed to use thesi medicines

Shri C R Pattabhi Raman- Not if
the word modern’ js there

Shn fa r t w k if  My hon friend's 
difficulty arises because he has picked 
up his brief only_from what appears 
in this amendment The whole diffi
culty is the problem is not with 
regard to all medicines For instance, 
for Amntanjtfn no dhe requires a 
certificate nor for Amritdhara, ntfr 
for any of these medicines The 
restriction is regarding dispensation 
which is covered by the Drugs Rules,.
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not by this A d  The difficulty arises 
■only with regard to such medicines 
"which are of a serious nature, which 
are mentioned in a certain schedule. 
With regard to others, it does not 
matter at all.

Shri Nanjappa: I would like to
make a clarification. Today, a person 
practising the modem scientific 
system of medicine is only the allo
pathic doctor and this only means the 
Allopathic system.

Shri Karmarkar: Yes, it means.
But, we do not condemn others.

Mr. Depnty-Speaker: The Minister 
-claims that this would apply only to 
medicines that have been put in the 
schedule, not with respect to &M 
medicines.

Shri Nanjappa: They apply the
British Pharmacopoeia: not other
systems.

Mr. Deputy-Speaker: The question
as:

“That the following amend
ments made by Rajya Sabha in 
the Bill further to amend the 
Pharmacy Act, 1948, be taken into 
consideration.

‘Clause 3

1. That at page 2, after line 21, the 
lollowing be inserted, namely:—

“ (tia) registered in a medical 
register of a State, who, although 
not falling within sub-clause (i) 
or sub-clause (ii) is declared by 
a general or special order made 
by the State Government in this 
behalf as a person practising the 
modern scientific system of 
medicine for the purposes of this 
Act; or”

Clause 11
2. That at page 4, for lines 20 to 

34, the following be substituted, 
■namely:—

“ (d) the names of persons who 
carry on the business' or profes

sion of pharmacy in the State, 
and

(i) would have satisfied the 
conditions for registration as set 
out in section 31, on the date 
appointed under sub-section (2) 
o{ section 30, had they applied 
for registration on or before that 
date; or

(ii) have been engaged in the 
compounding of drugs in a 
hospital or dispensary or other 
Place in which drugs are regular
ly dispensed on prescriptions of 
medical practitioners as defined lb 
sub-clause (tia) of clause (/)  of 
section 2  for a total period of not 
i&ss than five years prior to tb* 
date appointed under sub-sectioa 
(i)  of section 30;” .’

The motion was adopted.

Mr. Deputy-Speaker: Clause 3, any 
amendment?

Shri C. K. Bhattaeharya: I believe
all the amendments relate to clause
3.

Mtr. Deputy-Speaker: If he wants
to move, he may move.

Shri C. K. Bhattaeharya: I have
already stated in my speech that I 
move.

I beg to move:

That in the amendment made by 
Rajya Sabha to clause 8,—

/or “the modern" substitute “a”

Mr. Deputy-Speaker: I will put
this amendment to the House. The 
question is:

That in the amendment made by 
Rajya Sabha to clause 3,—

for “the modem” substitute “a” 

The motion teas negatived.



Mr. Depoty-Speaker: The question
la:

That *t page 2 , after line 2 1 , the 
following be inserted, namely:—

(uu) iLgisteied in a medical 
register of a State, who, although 
not falling within sub-clause (») 
or sub-clause (ti) is declared by 
a general or special order made 
by th< State Government in this 
behalf as a person practising the 
modern scientific Bystem of 
mtdicine for the purposes of thin 
Act. or*.

The motion was adopted.

Mr. Depoty-Speaker: Clause 11,
any Amendment? No The question  
»• { 

That at page 4, for lines 20 to 24, 
tht follow ing be substituted, nam e
ly -

*"(d) the names of persons, who 
tarry on the business or profes
sion of pharmacy 111 the State, 
and

(t) would have satisfied the 
conditions for registration as set 
out in section 31, on the date 
appointed under sub-section (2 )
•f section 30, had they applied for 
registration on or before that 
date; or

in) have been engaged in the 
compounding of drugs ui a 
hospital or dispensary or other 
place m which drugs are regularly 
dispensed on prescriptions of 
medical practitioners as defined 
in sub-clause (tta) of clause (/) 
of section 2  for a total period of 
»ot less than five years pnor to 
the date appointed under sub
section (2) ot section 30;” .’

The motion was adopted. 

t t i i  I i n t r l o r :  I beg to move:

That the amendments made 
by Rajya Sabha in the Bill be 
agreed to.”

ia6i fhvmaey SRAVANA 16,
(Amendment) Bill

1881 (SAKA) Public Wakfs ijfe  
{Extension of 

Limitation) BiU 
Mr. Depoty-Speaker: The question

is:
“That the amendments made by 

Rajya Sabha in the Bill be agreed 
to.”

The motion was adopted.

14.25 hn.
PUBLIC WAKFS (EXTENSION OF 

LIMITATION) BILL.
The Deputy Minister of Law (Shri 

Hajaraavis): Sir, I beg to move: 
“That the Bill to extend the 

period of limitation in certain cases 
for suits to recover possession of 
immovable property forming part 
of public wakfs, be taken into con
sideration ”
This is a simple Bill dealing with a 

limited class of cases and will have 
temporary duration First o f all, I 
might begin by reminding thf> House 
that, under the Limitation Act, the 
period of limitation provided for a suit 
for possession both under articles 142 
and 144 is 12 years Where the point 
of limitation begins depends upon the 
manner in which the claim is made 
or defence is raised In the limited 
class of cases, it is intended that this 
period of limitation should be extend
ed to about 20 years. The occasion for 
this is a fact well known to all of us 
that after Partition, large-scale dis
turbances took place in which there 
was apprehension that the protection 
to property or persons was not ade
quate All the persons who had to de
fend possession of property left the 
scene of property We are dealing 
here with only a particular class of 
property, namely property that is the 
subject of a public wakf 

It will be admitted on all hands that 
property which has been set apart far 
a purpose which is pious, religious or 
diaritable in nature, deserves special 
protection In the circumstances 
which prevailed from 15-8-1947 on
wards, many such properties did not 
have adequate protection Many per
sons who were entitled to claim back 
possession at the property or, in legsfl 
parlance, had the Tight of suit,
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le ft the country . In  the  circum stances, 
it is p rov ided  by section 3 of th is B ill 
th a t if a su it is b ro u g h t by  a person 
w ho is en titled  to  claim  possession in  
respect of p ro p e rty  w hich  is the su b -
jec t of a w a k f  w hich is recognised by 
the  M uslim  law  as a purpose of a 
charitab le , pious or relig ious na tu re , 
the  period  of lim ita tion  for such a suit 
w ould, if th a t dispossession or d is-
continuance of possession took place 
b etw een  14-8-1947 and  7-5-1954, be 
ex tended  to 15-8-1967. This is a Bill 
w hich  m akes am endm ent of a p ro -
cedu ra l kind. S ince m any of the  suits 
w ere  like ly  to  be b arred , by  A ugust, 
1957 the  P re s id en t issued an O rdinance 
an d  th is Bi’ll seeks to  rep lace  th a t 
O rdinance.
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k :
Mr. D epu ty -S peaker: The question

“T hat tlie B ill to  ex ten d  th e
period  o f lim ita tion  in  certa in
cases fo r su its to  recover posses-
sion of im m ovable p ro p erty  fo rm -
ing p a r t of public  w a k fs , be taken  
in to  consideration .”.

The m otion  w as adopted.

M r. D epu ty -S peaker: A re any
am endm ents going to  be m oved?

S hri H aja rn av is : No.

M r. D epu ty -S peaker: The question  is:

“T h a t clauses 1 to  4, the  E n ac t-
ing F o rm u la  and  th e  T itle  stand  
p a r t of the  B ill.”

T he m otion  w as adopted.

Clauses 1 to  4, the E nacting F orm ula  
and the T itle  w ere  added to  the  Bill.

S hri H aja rn av is : I beg  to  m ove: 

“T hat the  B ill be passed.”

M r. D epu ty -S peaker: The question
is;

“T h a t th e  B ill be passed .”

T he m otion  w as adopted.

14.29 hrs.

COM M ITTEE ON PRIVA TE MEM-
BER S’ BILLS AND RESOLUTIONS

F o r t v - s i x t h  R e p o r t

S hri E asw ara  Iy er (T rivand rum ): I  
beg to move:

“T hat th is House agrees w ith 
the F o rty -six th  R eport of the 
C om m ittee on P riv a te  M em bers’ 
B ills and  Resolutions p resen ted  to 
th e  H ouse on th e  5th August, 
1959.”
Mr. D epu ty -S peaker: The question

is:
“T hat th is H ouse agrees w ith 

the  F o rty -six th  R eport of the 
C om m ittee on P riv a te  M em bers’ 
B ills an d  R esolutions p resen ted  to 
the  House on the 5th August, 
1959.”

S hri B ra j R aj S ingh (F irozabad): I 
have an am endm ent.

Mr. D epu ty -S peaker: He has sent it 
too late.

Now it cannot be taken  up.
S hri B raj R aj S ingh (F irozabad): I 

sen t it in  th e  m orning.

M r. D epu ty -S peaker: W hen? Ju st
now  I received  it. W hen w as the re -
po rt presen ted? D ay before yester-
day.

S hri B ra j R aj S ingh: Could I say
som ething abou t this?

Mr. D epu ty -S peaker: Yes. W hat is 
it th a t he w ants?

Shri B ra j R aj S ingh: I w anted  that 
a t the end of the m otion the following 
should be added, nam ely:

“sub ject to the modification that 
the  tim e a llo tted  fo r the discussion 
of the reso lu tion  regarding the 
nationalisation  of banks be reduc-
ed by 14 hours.”

A nd then  again:
“subject to the modification that 

the  tim e a llo tted  for the  discussion 
of the resolution  regard ing  ceiling 
on incom es be increased by half 
»n hour.”
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M r. Deputy-Speaker: P erhaps a fte r 
soniv. tim e he m ay not feel the neces-
sity' of it.

Shri S. M. Banerjee (K a n p u r): He is 
not m o\'ing it I believe.

Shri Bra.i Raj Singh: I am m oving it.

Mr. Deputy-Speaker: P erhaps if he 
has paticnoe and  th is is adopted , he 
may not feel the  necessity  of it in 
view  of the proceedings th a t we are 
aoinfr to have. A no ther m otion is 
i.'einy made, and perhaps th e re  m ight 
he no necessity  at a'll.

Shri Braj Raj Singh: Could I say 
som ething m ore? W hile we w ere d is-
cussing S hri A n thony’s resolution, the 
consensus of opinion of the  House was 
th a t tne  u tm ost tim e should  bo allow-
ed fo r th is resolution, b u t th a t the 
lim e should not be taken  from  other 
non-official business. W e are  prepared  
to  sit longer for th e  discussion of the 
res<;hiiion of S hri A nthony.

Mr. Deputy-Speaker: B ut he has not 
said anyth ing , nor can he say, about 
the tim e th a t is to be taken  up  on the 
resolution . If  the w hole tim e today 
is spent up  on th is resolution, w'hy 
should he need any am endm ent?

Shri Braj Raj Singh: T hat is m.\ 
point, th a t one resolution  should  not 
be allow ed to tak e  up all the tim e of 
the  day ’s sitting.

Mr. Deputy-Speaker: T hat is the
nex t m otion, and w hen th a t is m oved, 
he m ight object, not at th is time,

Shri V. P. Nayar (Q uilon): He a n ti-
cipates it,

Mr. Deputy-Speaker: The question

' T hat th is House agrees w ith  
'h e  F o rty -s ix th  R epo rt of the  C om -
m ittee  on P riv a te  Member.s’ Bills 
and  R esolutions p resen ted  to the 
House on the 5th A ugust, 1959,”

The m otion ivas adopted.

14..12 hrs.

RESOLUTION RE: INCLUSION  OF 
EN GLISH  IN THE EIGHTH SC H E-
DULE OF THE CONSTITUTION— 

contd.

Mr. Deputy-Speaker: The H ouse
will now resum e fu rth e r  discussion of 
the follow ing resolution  moved by Shri 
F rank  A nthony on the 24th A pril, 
1959:

“T hat in the opinion of this 
House, English should be included 
in the E ighth  Schedule of the 
C onstitu tion  and necessary  steps 
taken in that reg a rd ,”

T hree hours w ere a llo tted  for the d is-
cussion of the resolution , but 3 hours 
and 14 m inutes have a lready  been 
taken  up. and thus the reso lu tion  ha.-: 
exceeded its a llo tted  tim e by 14 
m inutes, I m ight ju s t find out the 
sense of the House as to w hat is the 
desire here.

An Hon. Member: Mox'e tim e should 
be given.

Mr. Deputy-Speaker: The hon.
M inister of P a rlia m en ta ry  A ffairs is 
going to m ake a motion.

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha); 1
beg to move:

■‘T hat the tim e a llo tted  by the 
H ouse on the 24th A pril, 1959 
(v ide  43rd R eport of the  C om m it-
tee on P riv a te  M em bers’ B ills and 
R esolutions) for th e  discussion of 
the resolution reg a rd in g  inclusion 
of English in  th e  E ighth  Schedule 
of the C onstitu tion  be increased 
by 2i hours.”

T hat is, till the end of to d ay ’s sitting . 
Shri Braj Raj Singh (F irozabad ): I 

oppose it.
Shri Frank Anthony (N om inated— 

A nglo-Ind ians): M ay I m ove an
am endm ent to th a t becauee I w ould  
req u est you to allow  m e t* rep ly  for 
at least h a lf an  hour? M ay I w ith  
your perm ission m ove an  am endm ent 
th a t we ca rry  on till h a lf  p ast five so 
th a t I m ay be called a t 5 O’ C lock’
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Mr. Deputy-Speaker: W hy should  he 
w ish tha t?  If he w an ts  on ly  th a t ha lf 
an hou r should be reserved  fo r him , 
th a t can be done in some o th e r way,

Shri Frank Anthony: Then, som e
other.s m ay w an; to .'^pealv, and the 
I^i’im e Mi.ijclei'. . . .

Mr. Deputy-Speakcr; If th a t w ere 
the question , then  even ten hours 
w ould not be sufficient in o rder to 
enab le  all the M em bers to speak.

Shri Frank Anthony; P robab ly  the 
H ouse w ould  be ag reeab le  to sit till 
h a lf past five, and then  I m ay be ca ll-
ed at 5 O’ Clock,

Shri Satya Narayan Sinha: He m ay
reply  a t 4,30.

Shri Frank Anthony: I do not th ink  
the M em bers w ill object.

Shri Braj Raj Singh; Let me .say 
.something abou t the  tim e for thia 
resolution. I have got no objection 
to the tim e being increased  by any 
length, b u t th a t should not m ean tha t 
o th e r P riv a te  M em bers’ resolutions 
should be barred . A nd th is m otion 
giv ing hours m ore to th is  reso lu -
tion w ould  m ean th a t no o ther reso lu -
tion can come up today. So, th a t tim e 
.■should be taken  from  G overnm ent 
time.

Mr. Deputy-Speaker: B ut w hat can 
I do? If  the H ouse takes a decision 
th a t it is to  be ex tended  by hours 
and  the w hole day is to be taken, w hat 
can I do?

Shri Tangamani (M adura i): It
should  be 2 hours and  29 m inutes,

Shri Naushir Bharucha (E ast K han- 
desh): M ay I suggest th a t w e should 
sit today  till 5,30? S hri A nthony  
m ay be called  upon to rep ly  round  
abou t 5 O’ Clock, He m igh t close at
5,29 and  the  n ex t M em ber m igh t be 
given one m inu te to m ove his reso lu -
tion,

Mr. Deputy-Speaker: It is for the 
House. If  the  H ouse is p rep a red  to 
sit a f te r  5, I  have  no objection. I w ill 
ce rta in ly  sit.

Shri V. P. Nayar (Q uilon): May 1 
subm it th a t th e  discussion on the 
reso lu tion  tab led  by S hri Anthony 
m ust com e to  a close by  5 O’ Clock? 
I would req u est you to give a t least 
one m inu te  fo r the n e x t resolution, so 
th a t it can go on record,

Mr. Deputy-Speaker: B ut th a t would 
not serve the purpose of S hri Braj Raj 
Singh then.

Shri V. P. Nayar: I do not hold a 
b rie f fo r him  now.

Mr. Deputy-Speaker: T hat wyi< thi' 
only objection taken.

Shri Braj Raj Singh: Since the Gov-
e rn m en t have a lread y  expressed thei: 
v iew s yes terd ay  th rough  th e  Prime 
M in ister th a t they are  going to oppose 
Ihe resolution  for nationalisation  of 
banks, I do not know  w hat purpose 
w ill be served  by a discussion of it.

Mr. Deputy-Speaker: O rder, order 
W e should  not an tic ipate  the decision.-; 
of the House. Then I pu t the motion 
(o the House.

Shri Frank Anthony: My am end-
m ent to ex tend  the tim e by th ree  hoi.ns 
m ay be put first.

Mr. Deputy-Speaker: Then then.' i.< 
an o th er tha t it should be 2 hour; 
m inutes,

Shri V. P. N ayar: O r  2 iv;urs
25 m inutes,

Mr. D eputy-S peaker: L e t  t l i is
m otion be adop i  ,i ; i t  i.;. If t he
H ouse agrees, w i  w i l l  allow the next 
M em ber to move lii-: r 'io liitio n .

Shri Shree Narayan Das (D arbhan- 
ga): The m otion should b; rm?:'.::'cl. 
because we should conclude the dis- 
cu.ssion by 5 O’ Clock. V/ ' should
not go beyond the tim e fixed for the
sitting  of the House. W hat is the
necessity? The resolution has been 
discussed.

Mr. Deputy-Speaker: O rder, order.
The question is:

“T hat the tim e allo tted  by the
H ouse on the 24th A pril, 1959
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(tnde 43rd Report of the Commit
tee on Private Members' Bills and 
Resolutions) for the discussion of 
the resolution regarding inclusion 
of English in the Eighth Schedule 
of the Constitution be increased 
by 2 }  hours”

The motion wtu adopted
Mr Deputy-Speaker: Subject to that 

motion we proceed further Shri 
Munisamy has to continue his speech

8 hri N. K. Munisamy (Vellore): 
The other day I was stating that the 
sponsor ol the resolution had limited 
its scope to the enrichment of Hindi 
by assimilating the forms, style, and 
expressions used in other languages 
including the English language It is 
for this purpose he wanted English 
to be included in the Eighth Sche 
dule of the Constitution

The caption of the Eighth Schedule 
is only "Languages” I And neither 
the word “national' nor the word 
“regional” in the caption Thes*. 
two words are very often used by 
many of our Members both inside 
and outside the House We are using 
these two words ad infinitum without 
understanding their implications

1 do not find these two words being 
used anywhere in the entire Con
stitution, but on one occasion the 
Prime Minister stated that though the 
word “regional” or “national” was 
not used in the Eighth Schedule, the 
14 languages enumerated therein 
referred to national languages That 
would mean that we have to dis
tinguish between the national langu
ages and the official language, the 
official language being Hindi The 
framers of the Constitution avoided 
this ambiguity by avoiding the use 
of the words ‘‘regional* or “national”

Article 351 clearly states
“It shall be the duty at the 

Union to promote the spread of 
the Hindi language, to develop it 
so that it may serve as a medium 
ot expression for all the elements 
of the composite culture of India

of the Constitution 
and to secure its enrichment by 
assimilating without interfering 
with its genius, the firms, style 
and expressions used in Hindu
stani and in the other language* 
of India specified m the Eighth 
Schedule, and by drawing, when
ever necessary or desirable, for 
its vocabulary, primarily on 
Sanskrit and secondarily on other 
languages ”

The following words might be noted 
here, namely ‘and m the other langu
ages of India specified m the Eighth 
Schedule’ Now, the question is whe
ther English should be regarded as 
one of the languages of India And 
that is the only point which we have 
to decide now If really English is- 
to be regarded as one of the langu
ages of India, then it is but naturaL 
that this demand should be conceded. 
But the question is whether it should 
be regarded as one of the languages 
of India 01 not My answer to this 
question is that it is a language of 
India now, though it was not a 
language of India some time back I  
say it with a certain amount of asser
tion that it is a language of India, 
because a sizeable number of people 
here in India speak the English 
language But, two or three cen
turies back, English was not a langu
age of India

As legards the question whether it 
could be regarded as one of the 
regional languages, I would say that 
just as no one region can be ascribed’ 
to Sanskrit or Urdu, likewise, in the 
case of English language also, no one 
legion could be ascribed to it I 
wonder whether we could ever say 
that we could ascribe a certain? 
territory or a certain region to Sans
krit or Urdu I can understand 
Assamese being ascribed to Assam, 
Bengali to Bengal, Gujarati to 
Saurashtra, Tamil to Madras, Telugu 
to Andhra Pradesh and so on and >0 
forth, but I do not think Sanskrit 
and Urdu could be ascribed to any 
particular region Sanskrit, tar 
instance, was an ancient and classical 
language It is a language which has-
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be*a developed by fearoed scholars 
and men of erudition. £u$ we cannot 
« ty  that it wus r language of India 
-some five thousand years back When 
the Aryans invaded India, they came 
■with the Sanskrit language So, 
Sanskrit was a language which came 
to India. So, from the point of view 
o f time we cannot say that some- five 
thousand years back, it was a langu
age of India

So also is the case with Urdu 
When Mohammed Ghazni and Moham
med Gory invaded India, round about 
<600 to 800 A.D, there was no Urdu 
language in India It was only after 
the invasion of India by the Mussal- 
mans between 600 and 800 A.D., that 
this language had come to India; and 
-when they displaced the rajahs of 
Oel'hi, and they had their own gover
nors, Urdu became the court language 
•of India. So, Urdu was not a langu
age of India some thousands of years 
tack. But it is a language of India 
today, though we could not ascribe 
any territory or any region for this 
language

likewise, about two or three cen
turies hack, English was not a langu- 
-agg of India, but it is a language of 
India today, for this reason that a 
sizeable number of people are speak
ing it; and after five thousand or two 
thousand or even a thousand years 
later, the future generation would 
say that we had rightly included that 
language, because that language 
■would be at that time just like what 
Sanskrit or Urdu is m India today 
Therefore, historically, traditionally 
-and culturally speaking, I should say 
that this language must find a place 
In the Eighth Schedule of the Con
stitution.

Mr. Deputy-Speaker: The hon
Member must try to conclude now 
He had taken five minutes on the 
last Occasion, and he has taken seven 
minutes today.

Shri N. K. Mantaamy: May I request 
you to give me three more minutes,

of the Constitution

because I was also qpe of the 
sponsors of the rp»pfyt|on?

I would respectfully submit that 
India is a cradle of civilisation; India 
is a cradle of cultures. People with 
different cultures have come to India, 
and people speaking difffreirt langu
ages have come to India, and we have 
done so much for them India is 
known fo£ its hospitality, and there
fore, from the point of view of 
culturp, (ustory and tradition, I should 
say that this language should find' * 
place m the Eighth Schedule of the 
Constitution The reason which I 
have staged is quite enough for this 
purpose, though, of course, there are 
othei reasons wtych I shall presently 
place before the House.

Now, people are somewhat afraid 
that if this language were to be 
included m the Eighth Schedule, it 
might be possible later on to ytilise 
it foi all practical purposes. Ifyt 
nowhere in tye Constitution dp I find 
any article enjoining or authoring 
that there should be complete super
session of English by Hindi I do not 
find Wy article to thqt effect in the 
Constitution Qn the contrary, I ftpd 
that there is scope for continued use 
of £ng}jsh even after the fgrfet 
period; that is safeguarded, because 
for so many purposes, English has to 
be utilised

1 would say that English language 
was the only language which ftps 
made it possible for the Indian Unjon 
to be united and solidly kept, and 
the same language will continue to 
keep it so

After the report of the Kher Com
mittee on the Official Language was 
submitted, there has been a good 
deal of agitation. There has been 
supersession of English £pth at fhe 
Centre and in the States; and each 
State is trying to go its own way by 
developing its regional language, not 
giving precedence even to fhe' Kadi 
language. Hindi language is not 
being spread all throughout lu te , lor 
this reason that the Centre Is very
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slack In the granting of money, the 
result ts that so many non-Hindi 
speaking areas are not able to promote 
or develop that language I would 
request that the Centre should take 
this point into consideration and grant 
more money with a view to see that 
the Hindi language u properly spread

It is said that we have got Hindi 
as the official language of India In 
so far as the deliberations of Parlia
ment are concerned, I dare say that 
we do not have Hindi only as the 
official language appearing in the 
debates, here, all the fourteen langu
ages are represented I do not mean 
that there should come a time wher 
everyone of the Members represent
ing a particular region must speak in 
his own language, and they will 
insist upon their speeches being 
recorded in th«.ir own languages in 
the Debates In that case there will 
arise this difficulty that people will 
be speaking in their own languages, 
and a simultaneous translation of the 
speeches m the different language* 
will have to be there, just as we have 
it in the UN and other places There
fore, 1 would say that English should 
continue for some more time I am 
sure that in the process of time, 
English would certainly run awav 
from India, and Hindi will take its 
place

I would say one thing more, and 
that is that we are members of the 
Commenwealth and, therefore, we 
cannot afford to ignore English Wt 
are having close association with UK 
and USA, and we are also having so 
many schemes for the improvement 
of industry and for scientific develop
ment and so on Therefore, I would 
say that English cannot be ignore'* 
so easily and so very lightly

Everybody thinks that the super
session of English is the only practi
cal way I would, however, point out 
that it is not so easy to supersede 
English m that way After all, what 
is insisted upon by hon Members is 
that there must be a flexible approach 
and a practical approach Having

learnt the lessons from past experi
ence of the agitation that has been 
taking place m South India, we can
not afford to ignore and disregard 
those lessons and say that Hindi be 
introduced, in a very hasty manner.

I would only plead with the Hindi- 
speaking areas that the inclusion ot 
the English language 1x1 the Eighth 
Schedule is not going to hamper the 
progress of India m any way On the 
other hand, we shall have a weapon 
m our hands, because the English 
people were driven away by the uv» 
of the English language, not by any 
other thing That does not mean that 
we would again invite Britishers to 

English language is * 
weapon with which we can drive 
away any aggressors having any bed 
design over India I would, there
fore, urge that the English language 
must be included in the Eighth Sche
dule of the Constitution
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Df. P. Subbwayan (Tiruchengode): 
Mr Peputy-Speaker, Sir, I find myself 
rather in a difficult position, having 
pypressed my opinion already m the 
dissenting Minute that I append**! to
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the Report of the Official Language 
Commission presided over by our 
difetinguitfhed friend, the late Shri 
B G Kher Still, I hope people will 
fprgive me for emphasising my point 
of view

There is a slight misconception 
over Shri Frank Anthony’s Resolu
tion They feel that his Resolution 
deals with the question of official 
language I do not think that that 
is the intention of Shn Frank Anthony 
at all His intention is only to have 
English included in the Eighth Sche
dule of the Constitution

Some objections have been put for
ward to this because the Eighth 
Schedule is supposed to contain thr 
national languages of India, languages 
spoken by a number of peonl* in 
various regions, I do not say 
‘regional languages’ because then 
Urdu will not find a place Urdu 
finds a place because it happens +o be 
the language of my friend

Dr. Ram Subhag Singh (Sa'aram) 
Jammu and Kashmir State is there

Dr. P. Subbarayan: My hon friend 
Dr Ram Subhag Singh, corrects me 
by saying that it is the language in 
Jammu and Kashmir

An Hon Member: In Andhra also
Dr. P. Subbarayan: In Andhra, it 

is not Even in Jammu and Kashmir, 
I have been told when we went to 
Srinagar that the language of the 
region is Kashmiri and not Urdu 
Urdu may be the spoken language of 
the majority of the people trere

Mr. Deputy-Speaker. They have 
adopted Urdu script, but the langu
age spoken is Kashmiri

Dr. P. Subbarayan: Therefoie the 
question to be considered is whether 
we could adopt and recognise English 
as a national language I contend we 
could, for the simple reason that the 
intelligentsia of this country for 
nearly two centuries have adopted

English as their Ungwgg. j\ot because 
they ttlk it at home hor because it 
is their mother tongue, but it has 
been used in various cases, m official 
positions, in the matter of medium of 
instruction even in schools before the 
new policy of regional languages came 
m Till 1937 in my own State, 
English was the medium of instruc
tion from the primary classes right up 
to the University stage Even now 
in Universities in most pa its of our 
country, it is still the medium, and 
I think it is a very good thing that 
it remains so, for the simple reason 
that it is the one language which 
could be understood by most of the 
people Unless we have one rredium 
of instruction in Universities—I have 
said that in my dissenting Minute also 
—we cannot maintain the unity of 
India I could very well imagine 
Hindi after having become the 
official language, becoming the 
medium of instruction in Universities, 
because to that extent, it would help 
to keep the unity of India The 
unity of India is far mort precious 
to me than any linguistic quarrel or 
linguistic controversy that mifbt 
arise And, if unity is to be kept, 
I think the medium of instruction ot 
least at the university stage should 
be one language And as unity is not 
possible at this stage and a* even 
the Committee of the two Houses has 
said that a ccrtain number of years 
will have to elapse before Hindi can 
become the one official language of 
the Union, I feel it is only proper 
that English should find a place in 
the Schedule

I do not mean to say that it will 
help the growth of Hindi That is 
a case which has got to be consider
ed as well But what makes me afraid 
of the future of English is move
ments like my friend Shn Braj Raj 
Singh’s party’s—Angrezi ko bhaga do 
—meaning that English should be 
driven out altogether That rather 
frightens me because I think English 
has contributed a great deal towards 
our unity English has contributed
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»  great deal to the growth of know
ledge.

At Bangalore wheh Shri C. V. 
Raman was questioned by the Chair' 
man he said that English opened 
many windows of knowledge and 
today what I am as a scientist is 
because I learnt English. It is not 
that I am not proud of my own 
language Tamil because I was educat
ed in Telugu because I Was born in 
a Telugu area.’ He said there are 
things m Tamil of which he was 
always proud though he could not 
read then} himself because he learnt 
Telugu

Still English has its own use as 1 
said and I think it is only correct 
that English should find a place in 
the Schedule I do not thmk any 
harm would be done by including it 
in the Schedule because as I have 
said m the beginning itself it does 
not settle the question of official 
language in any manner That is a 
matter which has got to be settled 
m Parliament and we have already 
provided m the Constitution that the 
official language eventually should be 
Hindi And, I do not think anybody 
is quarrelling with that. But I think 
it will be a great gesture to a mino
rity like the Anglo-Indians who are 
a very small minority, but who are 
still recognised as citizens of this 
country, that English should find a 
place in the Schedule I do not think 
we need close our mmds to this We 
are all emotional when the question 
of language is concerned I think 
emotion should also be governed by 
reason and I feel reason demands the 
inclusion of English in the Eighth 
Schedule

Shri Nath Pal (Rajapur): Mr. De- 
puty-Speaker, Sir, I should -like to try 
to look at this controversy from a 
slightly different point of view, a line 
which was touched by Dr. Subbara
yan towards the conclusion of his 
spetfch.

At the very outset I should like to 
plead with the House that the man-

in the Eighth Schedule 
of the Constitution 

ner in which tree IhAia looks at the 
question of English should be fun
damentally different from the way 
stibject India was looking upon Eng
lish. That was a language . . . 
(Interruption).

You will hear me if you hear me 
patiently

That was a language at that time 
imposed by an alien rule. Such kind 
of use to which we are employing 
English now for is entirely a matter 
of free choice The stigma of slavery 
and imposition does not attach to it.

I have been a protagonist o f Hindi 
and I take pride in it  At a very 
early age I learnt Hindi though I 
am afraid because of the fear of ex
pressing myself in this House. This 
I only sax, to remove any piisunder
standing

I would like to say another ihing. 
It is this that this inferiority com
plex towards English »  likely to lead 
to two different but equally detest
able results. One is the irrational 
hostility towards English if we ap
proach it in a spirit of inferiority 
complex; and another, equally bad 
of course, an irrational embracing 
of English. My endeavour will be to 
approach it from a slightly different 
angle.

At the very outset before I come 
to it I make this grievance agam. 
Let not the bitter memories of the 
yoke of the English or the memories 
of the baton of the Anglo- Indian
sergent cloud our vision or influ
ence our judgment when we 
up our mmds. We are not debating, 
s$ some speakers have tried to say, 
the question of the official language 
or national language of India. Shri 
Brajesh to whom I always listen with 
interest made a speech which would 
have been, eminently suitable if we 
had been debating the question of 
the national language of India. Today 
wtet we are doing is something v e #  
different. It is fta l English tie giveh 
a place in the Eighth Schedule.
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And, what does the Eighth Sche

dule say?—Language of the people of 
India. Here I want to ask some few 
questions and that will be my plea. 
Do we really look upon the Anglo- 
Indian community, the smallest of 
the Indian 'communities as fellow 
Indians or not?

An Hon. Member: We do

Shri Nath Pal: If we do, then, 
there are some inevitable logical con
clusions The past prejudices which 
many of us in this House may legiti
mately have because many of us had 
the baton on our heads should not 
be allowed to come m the way of 
reaching this question Here is a 
numerically smallest community of 
our country claiming for a right of 
remaining in this country, retaining 
its distinct identity, personality and 
individuality Shn Anthony Eden 
has uttered a word which should stir 
us.. . (Interruptions)

An H od. Member: Not Anthony
Eden but Frank Anthony

Shri Nath Pal: I am sorry I will 
never expect him to meet the fate 
that befell the other Anthony Shn 
Frank Anthony has uttered words 
which for me at least were very 
touchy. He said: ‘I am an Indian, I 
am proud of it! and every time you 
refer to me as a foreigner a stab of 
pain shoots through me.’ He has been 
pleading to put the case of a small 
community. He is afraid of the re
action of us the majority, the master 
people of this country. He says' I 
want English to be accepted because 
it will help the enrichment of Hindi 
That is a subterfuge which we com
pel him to adopt. He is afraid. What 
■ o r  the fear?

Here is a little community which 
it worried about its retaining its in
dividuality and identity. Our tradi
tion i$ so great and we have always 
brought a spirit of catholicity to bear 
upon great questions. All religions 
have found shelter in this country

and that did not mar the glory ot 
India but added new lustre to it. 
Here is, therefore, this small com
munity pleading this. Give us in this 
vast country of ours the right to re
main loyal to India, dedicated to 
India, devoted to India; none the less 
able to retain our special individu
ality

Prof Mukerjee in, perhaps, one of 
the finest speeches of the day, a 
compact speech which I studied, had 
said this about English. It led to 
intellectual emasculation and spiritu
al devitalisation—a unique phrase of 
his which he used If we impose 
English upon the rest of us such 
consequences are inevitable

The resolution is saying something 
different, not the imposition of Eng
lish on the whole nation I know the 
disastrous consequences that are to 
follow if we \ry that We tried hard 
all our life to get a mastery over 
English But I can say with all 
humility that the only language in 
which I can express myself with a 
degree of ease and a degree of confi
dence is the Marathi language—the 
Konkani dialect of it. I know one 
may say it is not Marathi I thmk it 
is the height of arrogance for anyone 
to tell me that my mother tongue is 
not Marathi If Shn Anthony says 
that English is his mother tongue 
shall we not extend to him the in
alienable right of every Indian in 
new India that his language will be 
protected and upheld? Are we 
serious about giving the Anglo-Indian 
community the nght to live as Anglo- 
Indians retaining their individuality; 
or do we want them to go? I want 
to ask this seriously. Are we to 
allow the fact that they are geogra
phically dispersed all over the coun
try and the fact that they are 
numerically small to be turned 
against them? The strongest single 
bond which holds a community as a  
community is the language. -This 
community can preserve its identity 
by having its language preserved and



338$ Jtooltction re: SRAVANA16,1681 (SAKA) Inclusion of English 1286

protected by us. It is the easiest 
thing for free India to dispense with 
a stroke. It does not require 
debate.

I look upon English from the point 
o f view of the language of the small
est of my brethren, the Anglo-Indian 
community. Do we want them first 
to disintegrate? That is what will 
happen if we do not protect them 
I know England is there to protect 
the literature of Shakespeare, Milton 
and Byron 1 know there is America, 
Canada, Australia and New Zeeland 
But I have got our brothers here who 
speak that language.

Shri M. P Mishra (Begusarai): 
Under article 29(1) of the Constitu
tion every Indian language which is 
not even there m the Eighth Sche
dule has the full right to protection 
And there are a number of Indian 
languages which are not in the Sche
dule There are so many languages 
in India which are not in the Sche
dule

Shri Nath Pai: Thank you very
much for this I was asking this 
question If we do not take this pre
caution and offer this protection, 
what will follow? First, there will be 
a disintegration of the community and 
its gradual disappearance from the 
horizon of Indian history, lost with
out a trace into the vast ocean of 
Indian humanity I do not think this 
is what many of us would like to 
happen to the smallest Indian com
munity I, therefore, plead: let us look 
at the question raised by him from 
the point of view of allowing a small 
community to exist as an Indian com
munity retaining its personality, indi
viduality and identity If we have 
this our fears will be removed. I 
am one with the leader and the 
champions of Hindi. Hindi is my 
Hngua franta; I am prtoud of it. All 
our dedication will go to it; all our 
loyalty will go to it as the national 
language of India. It will remain so 
and we only hope that the Govem-

fo the Eighth Schedule 
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ment will not pay simply lip sympathy' 
to Hindi but will be taking all the 
steps so that very soon the day comes 
when we can implement what has 
been enshrined in our Constitution 
about Hindi but that is not to be con
fused with the right of a small com
munity to have its own language pre
served in this country.

Having said this about, what I feel, 
the way of looking at this, I would 
make a plea also to my Anglo-Indian 
brethren. Many of us do feel that 
sometimes just as we should help to 
preserve their individuality, they 
should also try to emphasise their 
identity with the wider entity that is 
known as India. We hope that there 
will be more leaders of the calibre 
and aptitude and approach of Mr 
Frank Anthony. I must say of a sad 
experience—he will pardon me—when 
I was first sailing; in the .bathroom 
on board I was told by my country
man—“You, black Indian, this is not 
native India.” I was sorry that this 
kind of attitude prevailed. I do not 
want to raise a prejudice because that 
is not my attitude We have to see 
that some of them try gradually to 
identify themselves with the people of 
this country, in the regions where they 
exist. Whereas we should make it pos
sible for them to have English, they 
should make an endeavour to learn 
the language of the region: if in 
calcutta, Bengali; or if in Bombay, 
Marathi or Gujarathi or both. I do 
not want to add to the load of this 
community but there is an expecta
tion that this mutual understanding 
and harmony should come in place of 
the present distrust Many of the 
speeches, I am afraid, are clouded 
and overhung with the past preju
dices My plea, therefore, is that we 
should take up the amendment that 
we have moved. It is a comprehen
sive one We cannot go on amend
ing our Constitution piecemeal Then 
is the question—to me it is very im
portant—of Sindhi. If Sindhi today 
does not exist as an identity and 
entity, it is not the fault of our 
Sindhi brethren; it is not their fault 
that the country was divided M i
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they had to come to us as refugees. 
Having Imposed this fate on them, we 
oftgfct to see that the language is pre
served In this country. Sindh] must 
ifM disappear from the map and cul
ture of India. There is also the claim 
of our Manipuri brethren and with 
that I will be concluding; there are a 
few other languages such as Santhal

. . (Interruptions) Hon. Members 
i&ay think it as a joke. For me it is 
A matter of pride that this country has 
such a richness of culture. So, our 
attitude towards English should be 
that. This is my appeal to him: he 
may think once again before pressing 
this Resolution whether we can go 
Vrith the spirit of the amendment 
which my Party has moved. Amend
ment of the Constitution should not 
be piecemeal; it should be a compre
hensive one. We should provide for 
the other languages also. Howsoever 
small a community may be, it has the 
glory of being born in India. I was 
born here; this land preserved my 
identity and helped me. The Anglo- 
Indian should feel pride and joy which 
he perhaps does not feel today. So, 
you should extend this spirit to 
Sindhi, Santhal, Rajasthani and Mani
puri. Let us take this attitude. I 
will, therefore, plead with him, hav
ing pleaded with the House, that we 
should not try to seek to amend the 
Constitution piecemeal; but let us 
consider this and try to And a solu
tion. Thank you very much.

Die Prime Minister and Minister of 
External Affairs (Shri Jaw&harlal 
Nehru): Mr. Deputy-Speaker, Sir, this 
debate has gone on for a fairly consi
derable time and I had intended not 
to participate in it. Not because I am 
not greatly interested in the subject 
but right from the beginning, I had 
felt that in this particular debate, 
every Member should be free to ex
press hit views and give his vote as 
he chose without any, if I may say 
so, party pressures or whips or any
thing Uk* that. And I thought that, 
even though I had made that .clear 
and it is dear, perhaps, if I spoke,

In the Eighth Schedule 
of the Constitution

that itself might be some kind of in
direct pressure, although I do net 
want it to be so. But during the last 
session, friends pressed me to parti
cipate in this debate tad I promised to 
do so and I am, therefore, fuelling 
my promise.

To some extent I have tried to 
prepare myself for this bv reading 
last evening Mr. Frank Anthony’s 
speech when he moved this Resolution 
and also some other speeches. Taen 
I went back to the records of the 
Constituent Assembly when these 
language matters came up rnd among 
other speeches, I read my own which 
I made almost exactly ten years ago 
in September, 1948. I f  I may be per
mitted to say so, 1  was rather sur
prised to see what a good speech I 
had made there. And I find that really 
I have little to add to it or to vary 
it in any way.

My approach to this question is not 
hidden. I have repeated it on 
various occasions. It is not 
an approach of those worthy col
leagues of ours whom I would call 
the Hindi enthusiasts, nor is it the ap
proach of the other colleagues who 
are the English enthusiasts. Personal
ly, I am an enthusiast for both: Hindi 
and English—when I say Hindi, I 
mean the Indian languages also—pro
vided they function in their proper 
domains and spheres. I do not see 
any real conflict. There may be over
lapping. Necessarily, languages over
lap. That is not harmful. They have 
a good effect on each other but we 
should avoid this approach of con
flict, as if the advance of one langu
age somehow crushes the other. I 
recognise that in the past of India, 
English was undoubtedly an imposed 
language by the power that dominat
ed over India. Therefore, while on 
the one hand it brought and opeued 
out windows of knowledge, etc. it also 
had that sting in it—of being % langu
age, sitting an the top of our own 
language* and our own cultural tra
ditions. That is true. Tb w>ne extent 
that nfemoxy lingers tbou^b we should 
try to get rid of it and consider these
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matters more objectively and imper
sonally.

In the course of the debate, many 
aspects of the language issue have 
been referred to although it is w$ll to 
remember that Mr. Anthony’s Reso
lution only touches one small aspect 
of it; it does not cover the rest It 
is true also that the moment you 
touch these matters, immediately you 
shake up a hornet’s nest and ell kinds 
of things—not only language but all 
kinds of suspicions in people's minds, 
fears—come up and rather come in 
the way of calm and logical thought 
One cannot help, therefore, looking at 
this relatively small matter ui this 
larger context Nevertheless, let us 
consider it m the smaller context

Shn Nath Pai, who was just speak
ing, appealed with eloquence for our 
helping the Anglo-Indian community 
to maintain their individuality and all 
that I am all with him I just do 
not see, however, how thii particular 
amendment this way or that way 
helps or hinders It is a very very 
minor matter from the point of view 
of maintaining their individuality I 
am all for it There are other forces 
that play in India which will help 
m maintaining it and otner forces 
which will come in the way; because, 
naturally, all kinds of forces came to 
unify India, came to mix us up with 
each other, and I hope—I am not 
talking of the Anglo-Indian com
munity, but all of us—that these forces 
which mingle and commingle us will 
grow and not keep us in watertight 
compartments as they do still, and 
compartments of caste, and the like 
will actually vanish. If that happens, 
no doubt, that kind of thing will affect 
the Anglo-Indian community also, and 
I think it is a good thing if it hap
pens, not by any pressure but by the 
natural process of racial integration 
and all that.

This particular resolution really 
has no real effect on that, because I 
McOgnise that English is and should 
be considered the mother tongue of the

of the Constitution 
Anglo-Indian community. By putting; 
it in this liart you do not make it more 
•or less a mother tongue, it is that. 
And, as the House knows, our policy 
is to encourage education in the 
mother tongue, whatever it is. We go 
about in the North-East Frontier 
Agency teaching people in their tribal 
languages Some of them are very 
imperfect, not developed, neverthe
less, we think it important to start 
their primary education in their own. 
language If you start in any other 
language, Assamese, Hindi or what
ever it may be—these languages come 
at a later stage—there is an element 
of difficulty, of foreignness to the 
child If you do that in the case o f 
the tribal languages, surely in the 
case of the more developed languages 
that is even more important. Surely, 
in the case of English it is very im
portant. For people who consider Eng
lish as their mother tongue',—well, it 
is for them to decide—it is their 
mother tongue and they should be 
given every facility for that.

Shn Anthony referred in his speech, 
I think, to the so-called Anglo-Indian 
schools I do not personally know 
much about them, so I dare not say 
much; but without knowing much I 
would say this, that any *acility for 
Anglo-Indian education should be 
maintained, should be continued and 
should be facilitated necessarily.

Now, it must be remembered that 
the Eighth Schedule of the Constitu
tion containing the list of 14 langu
ages is certainly not an exhaustive 
Schedule of Indian languages. Obvi
ously, not There are other languages 
which are not mentioned there, quite 
a number. In fact, in the amend
ments to this resolution I see odd 
languages mentioned saying that they 
should be included. Therefore, you 
must not consider that the non-men
tion of a language means that it is 
not an Indian language or is not a 
language used in India. That is not 
correct.

Take another language not to ttttidh 
used in India. There are tfenty Of
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Indiana who have french u  their 
mother tongue in Pondicherry and 
•elsewhere*. We have promised to 
honour French in Pondicherry and to 
encourage U. We are encouraging It, 
and it is the language of that little 
State of Pondicherry todajh educa
tion, law, judiciary, medical, teaching 
and other matters are done in French 
there. What will happen In the dis
tant future I do not know. It may 
■be that before too long a very consi
derable number of Portuguese-speak
ing people will also be within our 
■country. Many are within our coun
try today, outside Goa. But, no 
doubt, Goa will come, and wc have 
even now given the assurance that 
the Portuguese language of Goa will 
be honoured. We respect it and it 
will be a language of India in so far 
as those people are concerncd.

So my outlook is somewhat differ
ent. I am not referring, of course, to 
all the other languages which are 
more typically Indian all over the 
place. There is Sindh i, a very im
portant language. Sind may have 
gone, but a large number of Sindhi- 
speaking people of eminence have 
come here with their language. Be
cause of that, you know, so far as the 
Sahitya Akadami is concerned, deli
berately we have included English 
and Sindhi in our list, because we were 
dealing with a practical problem of 
encouraging the publication of book in 
languages which we considered to be 
of importance to India. We had the 
whole list, of course, of the Eighth 
Schedule, and we had English and 
Sindhi. That is all right. It shows our 
friendly attitude to encourage Eng
lish; not at the expense of the 14 or 
any other—of course not—but we felt 
that English had a peculiar import
ance—not because, if I may say so 
with all respect, the Anglo-Indian 
community considered it their mother 
tongue, but for wider reason; because 
it has been and will continue to be a 
window to us to all kinds of activi
ties,—thinking etc. Therefore, we in
cluded it, and one of our chief pur
pose In the Sahitya Akadami is to

translate from one Indian language to 
another, translate from English to an 
Indian language, translate d ®  u  
Indian language to English etc.. and 
Quit# a number of translations have 
come out.

Now, therefore, my first point is '.hat 
the Eighth Schedule is not an ex
clusive list of Indian languages. It is 
a list of the more widespread, if you 
like, Indian languages, spoken by 
large numbers of people. There are 
quite a number which are not includ
ed, which are very much Indian 
languages. Secondly, so far as educa
tion etc. are concerned, we lay stress 
on the mother tongue, not on the 14 
languages but on every other mother 
tongue that is in India—certainly on 
English, certainly on French, certain
ly on Portuguese, leave out the typi
cal Indian languages, and certainly or. 
the tribal languages—so that there 
should be and there is i.o burden on 
the Anglo-Indian community or any
body who consider English or any 
other language as their mcther tongue.

Now, there is article 347 of the 
Constitution. It says:

“On a demand being made in 
that behalf, the President may, if 
he is satisfied that a substantial 
proportion of the population of a 
State desire the use of any langu
age spoken by them to be recog
nised by that State, direct that 
such language shall also be 
officially recognised throughout 
that State or any part thereof for 
such purpose as he may specify.”

"Any language”, not a language of the 
Eighth Schedule. It is the right of 
people speaking any language, if they 
are sufficient in numbers, to request 
the President to declare it as the 
officially recognised language for that 
area. He may do that. And it is 
obvious that this is not confined to 
the 14 languages; any language can 
come. It is a different matter wlw*
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ther conditions prevail for any other 
language to be so, but the point is 
that the Constitution definitely thinks 
not of the 14 languages mentioned in 
the Eighth Schedule only but also of 
other languages And, so far as 
English is concerned, of course, it is 
mentioned m the Constitution in 
various places rather specially

As Shn Anthony himself said, this 
question of language whenever it 
comes up rather clouds our vision be
cause of our emotion There are 
psychological and other reactions to 
it, and that is the real reason for this 
kind of debate, otherwise, I do not 
think it makes much difference if you 
add or subtract a language because 
that is not an exclusive list, as I said

It is true that the Indian languages 
have suffered psychologically and 
otherwise, yet they have gained a 
great deal too naturally from contacts 
with the wider world They have
suffered to a large extent

Some hon Member I forget who it 
was, perhaps it was Shn Nath Pai or 
somebody else, who said—

Mr Deputy-Speaker Pandit Braj
Narayan "Brajesh"

Shri Jawaharlal Nehru. He put the
idea that a person who knows English 
is a superior person to a person who 
does not know English They have 
suffered from that to an extent and 
still they suffer to a certain extent 
it is gradually going away, but it is 
still there, and there is a bad thing 
That kind of feeling is a bad thing

I am rather partial to English I 
consider English important, not, if I 
may say so, for many of the reasons 
advanced here—those reasons, I think, 
are relatively unimportant—but for 
some entirely different reasons But 
I do think that it is a bad thing if 
in India this feeling perseveres, that a 
person who does not know English he 
may be a scholar in his own language 
—is  somehow infenor to the other 
person who knows very imperfect
English or whatever it Is.

of the Constitution 
As Hob. Member: There is a feeling 
Shri Jawaharlal Nehru. That is not 

a good feeling In fact I go further 
I think it is quite essential that a 
person, even though he belongs to 
some rather primitive group, who
ever he may be—though you might 
think that he belongs to some rather 
primitive group—must respect his own 
cultum. If you go and deal with 
some of the tribal folk—the tribal folk 
of course differ greatly, some of them 
are highly advanced and some are 
not—the first thing, I believe, is to 
make them respect themselves, never 
make them have contempt for them
selves or their people It is a bad 
thing When I say that about the 
tribal folk, how much more does it 
apply to others’  There has been 
this feeling and there has been this 
separation m India of the so-called 
English-knowing and the English- 
speaking people from the masses of 
humanity m India, whether they are 
Hindi speaking or Marathi-speaking 
or Bengali-speaking or Tamil-speak- 
mg That of course is partly going 
but it has been there and that has to 
be very definitely removed A scholar 
of Hindi or Tamil is infinitely better 
than a person who knows indifferent 
English, obviously he is better He 
knows something well 

Take another aspect of it Whether 
you like it or not I like it The 
medium of instruction m India is 
becoming an Indian language, of a 
region or of the State, call it what 
you will There is no doubt about it 
The real importance of English in the 
past was that it was the medium of 
instruction Many of us have grown 
up learning it as a medium of ins
truction We cannot get out of it, 
but the next generation is getting out 
of it The generation after that will 
be completely out of it, and that is the 
real change that is coming, not your 
Schedules and all that The medium 
of instruction is Hindi or Tamil or 
Telugu or Marathi or Gujarati or 
Bengali or whatever it is Progres
sively it is coming like that I do not 
wish to force the pace anywhere
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about university education With One 
linguage. I do not ktfow. I should 
like that. But I do not Want Parlia
ment or the law to force the pace. I 
Want things to develop naturally, im
bibing the good things of the past and 
the present, because I dislike pressure 
itt the case of language. 1  dislike 
imposition in the case of language. 
Therefore I dislike Hindi enthusiasts 
trying to impose Hindi. I dislike it. 
Well, equally I dislike the idea of 
imposing English. I feel all these 
things should be allowed to grow 
naturally, giving a certain help and 
direction now and then and allow 
things to be developed.

Now, tiie major change that has 
come over India is that the medium of 
instruction has become—in the 
schools, high schools, it has already 
become—the language of the State 
English is used certainly,—a good 
thing too—and I am all for it espe
cially in the universities. But the 
medium of instruction in the regional 
language is a big break linguistically 
from the past It does not matter 
where you put it in, in what Schedule, 
or what the Official Language Com
mission says or does They are import
ant for their own reason but the real 
thing is that the medium of instruc
tion has changed. Therefore, you can 
only consider English as a secondary 
language, or if you like, a compulsory 
secondary language; if you like, a 
highly important language, a language 
which is not the medium of instruc
tion but which is learnt as a separate 
foreign language That has become 
inevitable. I think it is right.

there are certain risks and dangers 
in all this—linguism or the languages 
developing and becoming rather autar
chies or developing certain separate
ness. There are certain risks. We 
cannot ignore them and we should 
deal with them. We should 
fight that tendency; but, mind you, 
we cannot ftgfit it by trying to come 
in the Way of the developing of the 
regional language*, that is a Wrong

way. We must encourage their fullest 
development because I believe it is 
through that development that they 
can come together and Come nearer to 
each other; not by one language try* 
in# to pnsh the other like the exceed
ingly futile debate for a generation or 
two generations or more that took • 
place in Uttar Pradesh or the old 
United Provinces about Hindi and 
Urdu and each so-called language,— 
the languages may be more or less the 
same with minor differences—not try
ing for its own growth but trying to 
smother the other, trying to sit on the 
other and trying to blame and con
demn the other It is an amazing 
thing, but it goes on still to some 
extent. Some Hindi enthusiasts get 
angry if somebody speaks of Urdu not 
knowing that they cut their own hands 
and feet by talking against Urdu, 
because Hindi and Urdu help each 
other. They do not hinder each other; 
they help each other, add to the 
growth of each, and the moment you 
try to hinder the one you hinder 
yourselves from growing

Therefore, I think we have to take 
that nsk, the risk of language sepa
ratism. There is no help for it. I 
think we shall get over it undoubted
ly, but we should get over it if we 
encourage the right tendencies and 
not impose our will on others

Now, take Hindi. Hindi is at pre
sent objected to by many people in 
the South Why? Well, because of 
a feeling of imposition and not 
because they are against Hindi. As a 
matter of fact I think there are vast 
numbers of people in the South learn
ing Hindi and learning it very well. 
The process is going on, but the 
moment you talk of any kind of im
position, quite rightly they get angry. 
And, therefore, all talk of imposition 
must go. I should go further and tell 
then), if they do not want to learn 
Hindi let them not learn Hindi. Let 
us gradually, if they want to, make 
this approach and thereby you would 
bring them nearer to each other.
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There are, of course, many other 
things 1  am not discussing the whole 
question of language, but again X 
repeat that the big thing that has 
happened in India is that the medium 
of instruction has changed from 
English to the regional languages 
Other things are secondary

Also, it was right and essential for 
this medium of instruction to change 
and for our education to be in those 
languages if we have to deal on a 
level with the masses of our people 
There is no other way Now, remem
ber, I repeat, I am partial to English, 
and I will say something about that 
presently But 1 am also partial to 
our people, the masses of this coun 
try, not because of n>y partiality for 
English or foreign knowledge or 
scientific and technical knowledge—I 
am partial for them—but I just can 
not forget that we have to carry 400 
million people with us and not an 
elite, a few thousands or even a 
million or two if you like, and you 
cannot carry them practically, psy 
chologically, emotionally in anyway 
cxcept through their language So 
vou have to deal with those langua 
ges, you have to deal not only with 
them but ourselves too 

Therefore, it is for all these reasons 
that, although Mr Anthony’s resolu
tion does not make a mighty diffe 
rence this way or that way, I do not 
think it is a wise resolution or a wise 
step to take I do not think it will 
make any difference It would not 
help the Anglo Indian community 
but it may very well hinder not the 
Anglo-Indian community, but the pro 
cess he wants to encourage by bring
ing in another bitter dispute, fears 
and apprehensions I want to avoid 
that I want natural processes and 
not make a constitutional amendment 
Suppose at the time of fram
ing the Constitution, the Constitu 
ent Assembly put m English there at 
that time, there it would have re
mained But now to go out of our 
way to put in any language will ob
viously open the doors to so many 
other languages coming m Apart from

It will be injurious to English in 
the end, because, remember, m the 
final analysis, it is no good forgetting 
that it is the non-English-knowlng 
people who will decide the fate of 
India—I do not say “Hmdi-knowing", 
bat "non English-knowing”—because 
they are the vast majority in this 
country Naturally, how can we es
cape that’  We can help them, we can to 
some extent mould their thinking and 
direct them, but the moment you 
make them feel that you are up 
against them, then you are lost, you 
will be swept, with all your English 
and everything Therefore, I do not 
thmk it is wise to raise these things

But I do think that essentially we 
have to encourage our languages, our 
education and our work must be pro* 
gressively in our languages to keep 
in touch with the people and to bring 
them into the emotional contact with 
what i& happening in your Govern
ments and elsewhere It does not 
matter I am speaking in English, it is 
because I am habituated to it, and it 
does not matter But I know that the 
right thing to do is to speak m a 
language understood by far more 
people So, I think that has to be 
done.

Dr Subbarayan referred to the offi
cial language Our Constitution has 
laid it down, for a variety of reasons 
into which I need not go, that Hindi 
should develop progressively as that, 
not because Hindi is better or more 
powerful or whatever it may be, 
than the other languages, but for 
certain very practical reasons of ex
tent etc I believe, that this should 
be done

I believe also two things _As_Jt 
just said there must be no imposition 
Secondly, lor an indehnite peruScT—I 
do~not know how Jojyj—I_sliouy KaVET,' 
I TKould have, English as an associate 

“additional language which can be 
used not because of facilities and all 
that, though there u  something in 
that, but because I do not wish the
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people of the non-Hindi areas to feel 
that certain doors of advance are 
dosed to them, because they are 
forced to correspond—the Govern
ment, 1 mean—in the Hindi langua
ge. They can correspond in English. 
So, 1 would-haae-it as an . alternate 
language as lone as .people require 

'Tranfl the decision for that. Lwould 
leave not to the Hindi-knowing people, 

"buf 'fo  foe ntw-HindEKhowing people
I will repeat what I mean Hindi 

progressively develops; 1 try for that, 
but I love English to come into the 
picture to be used as long as people 
require it Some States have follow
ed it; they can go on using it and 
gradually allow languages to develop 
and to replace English.

Having said that, I should like to 
say a few words about English itself 
Really the question of Hindi versus 
English is a very minor issue; it is 
not the real issue at all, although 
there is so much argument, if you 
look at it from my point of view, the 
way I have put it I come to English 
and its importance It is not lmpor- 
ant, if I may say so, because a number 
of people know it m India, although 
it is a factor to be remembered It is 
not important because it is the English 
of Milton and Shakespeare, although 
that also has to be considered. There 
are also great poets m other lan
guages—French, German, Russian, 
Spanish, etc, apart from Asian lan
guages. It is important because it is 
the major window to the modem 
world for us. That is why it is im
portant and we dare not close that 
window. If we close it, it is at the 
peril of our future.

We talk about our Five Year Plan, 
industrialisation, science and techno
logy. Every door of that is closed if 
you do not have foreign languages. 
You need not have English; you can 
have French, German or Russian, if 
you like, but obviously it is infinitely 
simpler for us to deal with a language 
we know than to Bhift over to German 
or Russian or Spanish. It is a tre

mendous job. Certainly we want to 
learn Russian, German, Spanish or 
whatever it is, because we deal with 
th«m in business, trade and science. 
Every competent scientist today has 
to know two or three non-Indian 
languages.

People imagine that by coming a 
large number of words m Hindi or 
Bengali or Marathi or Tamil—techni
cal and scientific words—and maybe 
by translating some text-books, you 
provide the background for scientific 
teaching Certainly, for high schools 
you do it and maybe it is nght that 
you should do so, although this busi
ness of coining words seems to me to 
have been carried on to rather absurd 
limits, making a noble language pro
gressively more and more artificial and 
ununderstandable. It is terrible and 
I think the chief persons guilty are, 
not all, but some of the Hindi enthu
siasts They make it very difficult 
re»Hy Leave out the question of 
literary forms and graces; in my own 
small way, I too am a lover of lan
guages and it hurts me, it hurts tny 
aesthetic sense, my conception of 
language, to see these artificial mons
trosities thrust upon me, put up at 
cross-roads and stations—huge long 
words, which nobody understands, not 
th£ public I do not know if the 
man who invented it understands it

It is a terrible thing and it is more 
dangerous for the Hindi language than 
anything else, because you are tying 
up Hindi with steel bonds, which 
will prevent it from growing. The 
creativeness of a language goes if you 
impose these things Language is a 
delicate flower which grows in beauty. 
You can feed it in various ways; you 
cafinot pull, tug or twist it about and 
think it will grow

Shri Narashnhan (Krishnagiri): This 
disease is spreading to regional lan
guages also.

Shri Jawaharlal Nehru: It is all
the worse; I am sorry. It is a bad 
thing.
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It is inevitable that in the present 

stage of our development, with our 
Five Year Plan, industrialisation, 
mechanisation, scientific progress and 
research, you cannot progress by all 
the Indian languages put together 1 
say that definitely today and if you 
want to stick to them only, without 
foreign languages, you do not go 
ahead You may have enough science 
to teach m high schools, you may 
even get some books for your ele
mentary university course All that 
should be done, but science is not the 
B A  or the BSc course Science 
today goes into the jet age, atomic 
energy, space travel, automation and 
all that It is a new age and this 
House should forgive me if I say 
something, not derogatory to the 
House, but still rather critical, and 
that is this House does not re pre
sent m numbers I mean, the scienti
fic outlook That is to say, we re
present more the literary outlook, the 
lawyers’ outlook and so on and so 
forth

Shri Hem Barua* The emotional 
too

Shri Jawaharlal Nehru The
peasant’s outlook too, which is im
portant I do not challenge that But 
I will say this I was reading a lect
ure delivered in the Cambridge Uni
versity a few months ago by an emin
ent man The lecture was called “the 
two cultures” He was dealing with 
the English scene, mind you, not 
India And he was 6aying how m 
England two cultures have developed 
which were far apart from each 
other, which did not understand each 
other, the two cultures bemg th» 
literary cultures and the scientific cul
ture And he gave examples He 
said in the hall of the big college at 
Cambridge there were dons sitting— 
the scientific dons, the mathematical 
dons and the literary and the classical 
dons and they glared at each other; 
they did not talk to each other, the 
literary and the classical people, 
Grenk and Latin and all that, on the 
one side and the scientific and the 
mathematical peopfle on the other

side They looked with contempt at 
each other And he said it is extra
ordinary these two cultures developing: 
—the literary man, he knows nothing 
about the modem scientific age and 
the scientific man knows nothing 
about the treasures of literature If 
that can happen m a country like 
England, in a city like Cambridge in ft 
college gathering, people glaring and 
not understanding each other, pro
fessors of a single college, transport 
yourself to India We are backward 
m science Our scientists apart, our 
own thinking is not scientific We use 
some of the products of science in in
dustrialisation undoubtedly We tra
vel by air, we talk about space travel 
Maybe we read some fiction, what is 
called “science fiction” or space fiction 
or something But essentially we are 
far far away from this age, the atomic 
age in our thinking Naturally, it is 
not surprising If the English liter
ary men who live m a highly indus
trialised country cannot fit into that 
mentally how much more difficult 
will it be for us who are industrially 
backward scientifically backward and" 
in other ways not used to that

We have some professors teaching 
science We have some technologists 
They are growing, of course, and 
there we are on the threshhold of an 
industrial revolution in India Now 
that industrial revolution cannot, in 
the present age— 1  am not talking of 
the future ages—be carried out, be
cause we have no literature, no langu
age We have some books on ele
mentary physics or biology or chemis
try, but this higher mathematics and 
all that is really quite beyond our 
languages, at the present moment. 
And you cannot have an industrial 
revolution unless people have access 
to these and are taught these books 
in various languages You may trans
late some You should But it is not 
enough So, without the knowledge 
of the foreign language the doors of 
the new age are closed to you, with
out the knowledge of several foreign 
languages I would say, and inevitably 
the language which is easier to you is- 
English, to come back to it



I 3P3  fyuvlutUni re: 4UQUST 7, z3 ^

of the Constitution
[Shri Jawaharlal Nehru]
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of the industrial age and all 
tfytse other scientific developments, 
^nd when we talk about language, a 
totally new language is developing in 
the world, a language, if you like, of 
the elite, the language of the myster
ious, the high priests, which average 
people do not understand. But it is 
developing with amazing rapidity 
among the technical people, among 
the scientific men, a language largely 
of mathematical formulae. There is 
very little of the rest there It is 
chiefly mathematical formulae which 
are accepted and as only mathemlti- 
cians and physicists will understand 
and for you and me we do not just 
understand it. And this is develop
ing at a terrific pace, because it has 
to keep pace with the development of 
technology, development of so many 
other things of science and there sure
ly is going to be, I hope, one langu
age in the world, the language of the 
mathematical formulae. For that w< 
cannot have a separate language; 
otherwise, the world is lost

We talk about one world today in 
theory because of scientific advance, 
communications and all that National 
boundaries hardly count And 1 have 
no doubt that if the world survives 
long enough there will be one world 
But these national prejudices come m 
the way -and we cannot ignore them 
At any rate, let us go towards that, 
and not isolate ourselves. In this 
connection, I would say a lay small 
matter which you have decided and 
I would like to stress on that It is 
of the highest importance that you 
use international numerals progres
sively—not that you cannot use what
ever you like m the private books and 
things, I have no objection because 
that again becomes a symbol of the 
modern age, of science, of mathe
matics, of formulae and all that. You 
cannot introduce all that formulae etc. 
in the Devanagari numerals. You 
immediately get into a different world. 
You have to use it. That at least, let 
-us have in common with the world,

common in Int̂ ia to begin with. Then 
the commonness incretase*.

[At this stage the alarm of an hon. 
Member's (Seth Grovind Das’) watch 
was heard ringing].

An Hon. Member: That is a signal 
for you to stop.

Shri Jawaharlal Nehru: I know it 
is a signal from Seth Govind Das. 
In conclusion I would venture to 
say that it is of the utmost import
ance that the people grow from their 
roots. We cannot uproot, without do
ing them enormous injury, any 
people, even the primitive people. 
We are not a primitive people We 
have 5,000 years, 40,000 years back
ground behind us. How can we up
root ourselves? It is an impossibility. 
We cannot do it The language be
comes a symbol of continuity. What 
are languages, every language, even 
the Southern languages? The 
northern languages are intimately 
connected with Sanskrit The 
southern languages are not connect
ed in that way, but in other ways.

Now, everyone knows that Sanskrit 
was the symbol and the vehicle of our 
magnificent civilisation in the past, a 
tremendous thing. Whenever I think 
of it I am overwhelmed by the 
achievement of Sanskrit It is a 
tremendous thing. Now we cannot 
leave it Let us leam it by all means. 
But our languages are a continuity, 
arc a cultural tradition from Sanskrit. 
They keep that continuity deep of the 
dim past through Sanskrit and for us 
not to lay stress on that, not to en
courage them, not to imbibe them 
ourselves means that we cut our
selves away from thousands of years 
of cultural tradition, to cut ourselves 
away from our people who have that 
cultural tradition. You may call them 
illiterate but you dare not call our 
people uncultured. They are not. 
They are full of culture even though 
they may not know how to read and 
write. So, if this continuity is broken, 
for an ancient country like us it will
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b t fetal. We dam not do tt. There- 
fore, we have to dawriop our langu
age. Therefore, we have to keep in 
-touch with the man of the people. 
Therefore, we have progressively to 
function in those languages.

Now I come back again to the second 
point, of the modem scientific jet 
atomic age. We must have a foreign 
language to o p e n  our windows and we 
must not close our minds to it.

Shri Nath Pal: The hon. Prime
Minister stated that Portuguese is the 
language of Goa. Konkani is the 
language both of tlje Hindus and the 
Christians in Goa. Portuguese is the 
language of the forces of occupation.

Shri Jawaharlal Nehru: I know
that Konkani is the language. But 
we have said that it is entirely for 
the people there—we have said that 
as we said in the case of Pondicherry 
—that if the people there want to 
carry on with Portuguese they can do 
so.

Shri Vajpayee: May 1 ask a ques
tion of the hon. Prime Minister?

Some hon. Members: No.

Shri Vajpayee: He has just now
.stated.. . .  (Interruption).

Some Hon. Members: No questions. 
(Interruption).

Mr. Deputy-Speaker: Order, order. 
I have called Shri Prabhu Narayan 
Singh for the present.

aftsro *no : gqTWW
«fr for iTwpfr % strtt* 

fr  Tt » srret ftiyjn
^t q r faoT srnt if sft 

3!TT*tTPT**?$*?fter
t t  n f fa  q?!pfr ifwrr-tfinrr 
Twrfaft Tt f^rjir tt#  f  iffc *rr«r *ft 
4j w  i s  h r  *  w fa  ^ t - ^ f i p T T  T t ^ t  
invT rM ’ v l ,  z *  ^
-rt, *tfa itihft*nrR f,
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f  t o r  1 v i  *  w fr f t  
«rw % *rMhr w n r *Nt aft #
•nfowr Tt <ht, artftf nrfofonm

% fijsrfafe A $ « fk  % frrftrv
s?5 srcr w w  |  f a  *rfe fatfr r r f l r  A  
f a ^ f  ?fW  qr^pr wrrcr arcnr A
tirft ft, eft % JprrfaT 
3 *  izc  r wrfaftpw
I  1

% vrfbpw *  «(f 5TRT VTB iftt
& T^t r f  $ f t  :

“Any section of the citizens re
siding in the territory of India or 
any part thereof having a distinct 
language, script or culture of its 
own shall have the right to con
serve the same.**

eft 'Sfitfirer TrsruT ?  % *rw
*mr snfafspm W s r a 1 % M i r  

Ti^'CT«T!T fo?3pr %*rr | fa  fftft 
tft y<?4^TT <mnr smt*— *tt$- 
?rm — ^t Tt^ •sft ft, Tt finr* 
t t *  t t  T f e f t w  w  < M t  <rcs> %  $ < t  
m ^ t  | 1 fcfasr ?*r «ncr w  

£ fa  3ft STfrTR W  VPT#
iT TfR tJT  S T f *  %  iT T T  TflTT

K, ^  f  ai ^  #
I I ttfc 5?nr *rarer fterr fa  ^ t

T^fn^t <ft ^ > r m  Tt—  
*r?r Tt— % crref
hrf^fr 3rw, Art ^  Tt^
tĵ rrrsr ?r t̂crr, ^  ^  y ;
T tf f f* T  | fv  «rnr 9ft «|  t * -
VVfFt V i w

ft t  fa  ^  *T^ffx«ft **$. 
f?rst Tt Tt «rre? ftfgipr A rm
fw r arnr, wf?r | fa  im r*r  
wr ^*nfr tittfr Tt w  
^  VT*T
wife % f«rt w a n :  t p w  x s»h



xfefs ’ toadhtfton f :  i , w »  -fhetiftfeilt t § O t
InftcjnflM fc SkMAifv

' {*ft ff*
«n^r f i  t *  wrf«r *  *  w t n r  t t  *r 
wrarr, *fit *rr* Mffwrte
«tpt w fa fw rer $«h r f r  fv fti  3  3 *
%5ffe*TO f ^ E  *  *T «T? T $t<TT—

“A vital defect in the approach 
of the Committee was that it de
clined to take any further evi
dence in spite of the vastly chang
ed atmosphere in the country and 
the increasingly widespread op
position to the imposition of Hindi. 
Thus the Committee ignored the 
unanimous decision of the Legis
lature of West Bengal that they 
could not accept Hindi as the 
official language and that the 
status quo should continue.”

w»tt KMiftg  «ft «?fa #
«PTift w  ?t *rrffr f t  ffcft Op 

vr wrTOT̂ r*T5T w t 
*nff* vtR t o  % ftrarftfc *  iw'5ft 
Tarn w fto  snro a v  v reto j Pptt 
stptt * n f^ ( ?ft ,#  n̂rsfdT fa  3ft 
stum  *r? % *rm  f ,
* 5  JF?rpr ahr cftr & stpt f
fa  ftrcr f  w r r f r ^  ^  

f t  «ro?  fiar^r *  rzd  f t  ancr 
n f §  i fT>F x *r frrc^j^pT 

Wt WTO $ % ftm-
ftn#tf,;3*%Tnp*r f t ' s h ^ w * i t  
fa*n n*rr o t  *fr mr f̂r t-pm
*FTT $ I

ait|r m  M t  t t  & A w  
>trt v t ffffT ’f  vtprr w r r  5  Pp nr*
f f f t  «PT *l$f I  I v f  WT3* #
*5  firanw f t  | ft? f^ fr
*rt *rrot vfrforar arr r£r $ i ^  # 
war ŝrr fa  w m ift «ntff v  %rr ^
«fr #  «P?T fa  »f W  *TcT V> TO*? 
W  fa fjprt f t  f^fgWPT <TT 5TRT 

« r w  i JT? « p ^ t t  'm^rr $ fv  f ^ t  i r t  
fa i t  v t  *rrcw <pt «w w  ^  1 1 m

e# <h« OomttMMeft

* 5  t  fa  m  t y y a H  t w -  
^w r % w  ^  «rar t  «iw  « w n  tw c  
« n f$  u r n r w r s r ^ w w w l f v ^ r  
«r$^V Tnnim  % w* 3  <raT% r r  
t| |  1 «mr 5tpt | xiH t «ft tf\x «fWir 
% ^ f r i t  
« r w m f  «pt 1 *rrsr sro r ^  w  ^ r t  'p t  fwr 
v s  ^  ^ ypRfr s n w  jit 3R?rr 
«fV sratf 1 »rr^ amr vr 
^ fv  fffg WW ^  ?ffaF-HTOreft «pt 
srfaf«s?r^m | an «i#4fV >rm
fircft ?r 5PF5T % 5THT | I
stn̂ r *rPTffor
mspfhr * f q^nft err^r vrt v t

^ ft? *f r ^ t  vt wrfiBftnra- 
*5n# v  ^  ŵ rrar

*Ft mfafaq r̂ 
#»f3T % ¥7 ^  w r  3nr$ 1 ^  
m  m  ^rnr % 5  mvftir
^  3fV #  *̂PmcT I iT̂  *TRT
^ fa  wgar *r

airra^r 1 **r ^  ^  ssw 
?rff %— v s  xwrft
| I %fa?T * *  WT ^  JTf | fa

#  fzrrr arnr
I TT5T ^ ^  CW 5 *RTT £— ^

m  urnntff ^  g^rr i ,  ^t| *  r r c  ^  
sin^ « f t r  ^  wi  I t ,  eft ^  * p w  
% fa  ffrrt f t  yss^ftr €
3ft *il»af■* *%» ^  ?T "1% ft"
f w i f  «t* î % 1 5*mff f^nmrcr ttjt- 
ifhm rsrtt m  lr
^r*ft «r f̂ I, fa'J’ft fa  vw rO - «TT#f % 
«rH! #  t  fa ’T ?wr *  ip m
«rr ffnc fa r^t ^  3 *  * f  w  v t  qrcr 
fauTfaqR? |»r

fa  f ^ r  « r k  vt iir  ^ r f t  
TT^T IT & ?rr<f ►
? *T  vs wrcr 3 W  I  f a  w  « * ^ * r  ** ^ ■■ - ft. . ,fL . . . ft-
l^a ii VTWEr ^lnl m«j vftHT
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f t  | • W for* *  W 1?t «n*T >? 
T S R r * r r f f $  i a ft  #  v ^ r f J p
f*nt irra# m sfefw  «pt m

i w n t e  fRrw |
3tft 51̂  $ fotfr * m

*? j r t t  tsptt $ 1 #  «p^tt 
f  f a  w  « r k  ^  J£5=F'r # , a ft f a  
<«ft?»T5r & m * z  *  *rnr * i  £, f W f  
#  »n»ra1 *? tft 5^  fcff 

*ift srsrrsr <Pt kpht ^  ?rwtfr tft i s ta r  
* m ? r  * r f  |  f a  i r f t  f a t f t  & r  v t  3 3 H T  

5W5TT t , ?ft t o  *  f*w ipt fĉ TCT 
sspft w ft, q ^ f*  TTft | JJf
*r£t £ f a  5«r *rm ^ >t srgrr $aj v m  

i  *#k fi% Tf #, %ftR aw f»r f t  
j r t  f^fPTR arrrsrr <ff s*r srrcr 

•ft snsr t^ptt q*nT far t o  vt snn# 
% *f afrlPT «flr IT3f£
q*nr t

s r t  #  tftaH, A s f  *f*n =9rr̂ n $ 
fa  m m  *rr*nfnr a«r«it *Pt s m s  # 

qn# % faerfa^ #  xpp *n«,*r
*?m aR^lfK ^R *Ft &, SRI 8F-PT % t o -  
fV% *  it*  »rrtnTr «ft * t*i 5*T=ft | srft: 
$tft fracr *r J n ^ rrrr  #  aft fa^v srn r 

f> *wm |, itTijnPTi #  5ft arc-«Rfa 
i t  * f  f tsft p t f  apr,* h

f t  mm  1 1 w a f t * m  «pt q f #  #  

IS: HI«T ̂ TPT arpr faRRT f̂ rspT

JTR ?H ?5 fffiT H wrft *n -̂ 
*rm # aqst1. 'Ŝ ptt *nhft #
*FT s«p% $  *ftc g ^ t  S|. PRT <wa(t

vwr % qf# # ?ni anw<r 1 f*r «pt »s 
«fc m a^ |?n fr ^

a f t #  »P?r f«F ^  ^<r #  «rffa ft
v t  v m  w r  ^r ^srh  11 %tt* 5% *ih 

«j?r -tfjnr w  % f?w «ptr 
arr hvw  1 1T* ««p*r # A T?nrr ?q«? 
<F^IT qTfflT I  f«ir ar?T 5W> xnbft 3FT flTRT 

t .  ? »r v t f  w f t  si^lf, « f i p r  w r f t

o f fhe Constitution
v t P m  srpT #  % #  ?ft f»r % f ,
w aft v t  srw r fft m m  % *«t # ,

<tanrd % »mra % -?ppt ^ft m m  % 
f t  #  f*r % *  ^ r  #  frtft aTf % f̂l- 

^ t r  51 v^^rt 
v tfa ro  5tpt T fw rftw m r^fT Q jrw  
| ,  «raafN?r to #  v r « ? tr  w  ^  
i t  rw  J^ t ff  <prat ft: ?*t Wffaft q?# 
v f ^ w ^ r R f i  a f tfw ^ tq ^ ^ T tn T  
45 q^nr 1 ^  aft fjpirT ftftitft
mmra qfsrr ^it»t, q?# 1

A  v i  ?[S?\ % €W VTf«TT w 
*r§ «R/Tr HTfcrr f  ftr «nar n% 
*nraT ^>?t arrar $  ft> f f ^ t  aft |  

c r ^ t s r n r  ?^V fc tv r *ift[ 

«W5fr 3 R R  #  ^ t  *»t cftsr ?im  51®? f f #  

5ft T t ^  m m iff ^  «rr

s n r  srw  ?T5? 5 “f*r 1 ?^ft fasfofr #  

i t f  v t  ^ t t  ^rtfai g  ft; P ra ^  535 f ia t  

# w aft m a rn tf t ,M v r  *rfs
f f ^  &  ^ W r  f w  f t r l T , ft? 
«T«af)- ^ft f*RTm TfT t ,  5R «ft «PW5t 
?na^q^5T5ftlfaR«am !Tifr^T 5TTWf 
jn f t  fft ^  * m r  f«mr s r t  

feftrfr *rf? % f?w sre^T j w  ?ft 

J I f  5FFT 3fc?V f > I T  I A *P5=TT ^ T f a T  |  
f tfffjg ^ rR ^ m m q q , ^  ff^ft 
i t  v  5fta mmif ft, t o t  
?TO( ar«r?^5Tr#^| ^ f tr r^ g ’T^TW 

?if<«rR ^ t  aft t o | i  'jr r  

qrr# % f^rr qr€f ^ t  faRrrr 
f ?  ^ if f r  «rr, ^ f  sr^t T^t 11 

*n3f A  q f  ^ f#  % f ^  #ot* f  
ft? ^r^nft qTaf q* v t  f t  fan%^ft 
|  1 awre % »rm% #  f*fcrr 

«nnff ^ t  * jfrr, ^rat «pt * f  m  
» r f  f t  T tfs re r v r d t  |  f t r  <na> 
5fer»rfc5ft»r ff^t^Tftnc^V 7#% ftw  
#JTRt • % P w T n n r w if^ ft% w ^
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«*»< $«ft wrar «nff |  fefosr f a r  v r  S' aft 
fr *F r̂r ht?«t p, tflr t o t  

* t f t « n « % M * V  ? t * m ,  
fls «fer«r % *ft<ff v t  aft n't *rfW r m  
« « r**r  3  %*ft f t ,  *%  ?*r w  % fair *  i 

ff^ t  vt fipswtft f t  Tranim
*  * 7  *  ^  fr 5JT# cnTRfl"

vlftrer v t  imi i

v n « w  H$W : TrJTT *T£tT ST̂T'T I 
fcflFT *  f*<fi 7HT f*Hff $  ?ft Sltft fr ^ W t  
$Mt i * a 3Tf % v*r fr ?f>T, w r

% «n : v k  wtsr a*«r i

Raja Mahendn Fratap (Mathura): 
My most important point is that we 
should not discuss any subject by 
arousing passions on both sides, whe
ther it be the question of a party or 
a question of language or a question 
o f  culture. Our ancient culture
teaches us that we are all parts of 
one whole, but this modem culture 
makes us light for parties, for reli
gions, for provinces, for countries. 
This should go. That is my most im
portant point. And I say if Mr. 
Anthony wants to have English langu
age, I do not think there is any harm. 
I think we can also add Sindhi, 
Pushtu and Irani also. (An Hon. 
Member: Why not Russian?) I think 
there is no harm if some people want 
to have one more, two more or three 
more languages along with our four
teen languages.

An Hon. Member: Also Ceylonese.

Mr. Deputy-Speaker: Order, order.

Raja Mahendra Fratap: Sindhi, of 
course. I have said it

If we consider that these gentle
men are Anglo-Indians and if they 
want their own language, then of 
course, if we accept that they are 
Anglo-Indians, then they must also 
have their own xnother-tongue. (An

o fih e  Congtttutton

Hon. Member: Tbejr have it). It is 
very good that these gentlemen atm 
remember their parents in Xaglaad.

Mr. Depaty-Speaker: Order, order. 
The hon. Member should be mom dis
creet.

Raja Mahendra Prntap: It Is oar
culture that we should respect our 
parents. So, if they respect their 
parents, it is very nice of them. We 
honour them, we respect them.

So far as this question of language 
is concerned, I think we should adopt 
the resolution of Mr. Anthony. It 
will also help us in other ways. For 
instance, in Punjab there is the ques
tion of Hindi and Punjabi. I think 
that question also can be solved thus 
that if you are speaking Hindi, speak 
Hindi; if you are speaking Punjabi, 
speak Punjabi. Where is the harm? 
What I mean to suggest is that all 
those people who have a certain 
language at home should be allowed 
to develop their language.

I may tell you In Soviet Russia 
there are 149 States, and most of these 
States are based on races and langu
ages. I was travelling in Soviet 
Russia. For instance, here I go, they 
speak Tatari, there I go, they speak 
Turkmani, in another place they 
speak Uzbeki, in yet another place 
they speak Tajiki. They have their 
own States. I only mean to say that 
we should not arouse passions on this 
matter.

I received several letters from 
Hindi-speaking people and Hindi 
fanatics that I should not support 
Mr. Anthony on this question. Why 
should there be such a morbid mind 
on this simple question? We should 
help Mr. Anthony and accept his re
solution. There is no harm in it  
When we accept Hindi as our national 
lauguage, and when Mr. Anthony 
accepts Hindi as our national langu
age, where remains any quarrel about 
it? Hindi is the language of all 
India. This we accept.
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what Pandit Jawaharlal N«bra *1k> 
bM said—4hat la, What kind of Hindi 
titer* should to. When my hon. 
friend Shri Vaipayee vaa speaking 
yesterday, I said I might go and bring 
a Hindi dictionary to understand it I 
could not follow many of his words.
I mean to say that Hindi should be 
what Mahatma Gandhi said, that is 
Hindustani which we all understand. 
They say in our villages “Nikhalis". 
That is an Arabic perverved word, if 
I speak pure Arabic, Sanskrit or Per
sian word they will not understand. 
That is what I mean. Buddha has 
shown us the way. Though at that 
time Sanskrit was prevalent, he spoke 
in Prakrit, the language of the people. 
Therefore I suggest that we have such 
a Hindi that all people will under* 
stand.

Swaml Ramananda Tirtha (Auran
gabad) : At the fag end of the debate it 
is very difficult to cover all the points 
or even those points which ae neces
sary.

Mr. Deputy-Speaker: Moreover, 
there are only five minutes!

Swami Ramananda Tirtha: 1 want 
to touch only two points. I do not 
know how the question of citizenship 
can be related to a language. My 
esteemed friend Shri Nath Pai, while 
pleading for the inclusion of English 
and some other languages in the 
Eighth Schedule, stated that the 
Anglo-Indian community would feel 
more as citizens of this land if En
glish is included in the Eighth 
Schedule, if 1 have understood him 
correctly. I think we should dispel 
all these ideas from our minds. The 
Question at citizenship Is quite differ
ent from that of language.

Secondly, let us remember once for 
all that English is not going to have 
that glamour, and that necessity 
•Iso, in the future of India, in the 
pattern that we have built 
I have received my education through 
the medium of English. I have learnt 
Sanskrit through the medium of

English. But, fhe generation that im 
coming up is not going to be instructed 
through English, but through it* own 
mother tongue. Today or tomorrow, 
the Engliah language will disappear 
except to the extent that we need it 
for scientific and technological pur
poses. Having that limited scope, 
whether it may be the language of 
the Anglo-Indian community or any 
other community is irrelevant to the 
issue which we are considering. Let 
us not bring in these sentimental, 
emotional, and extraneous considera
tions into this problem. I am not 
approaching it from the point of view 
of official language or national langu
age. Unfortunately, Shri Frank 
Anthony, with whom I had to sit tor 
months together in the Parliamentary 
Committee on Official language, had 
chosen a very bad time. Till our own 
thinking was tagged on to the official 
language question, he surreptitiously 
—people at least would feel that it is 
a surreptitious way of giving undue 
importance to the English language. 
H« failed there and he wants to suc
ceed here. The same cause which 
brought about his failure there is going 
to bring about his failure here, be
cause the context is the same. It is 
inevitable.

The English language will survive 
in India and it should survive in India,
I am all for that. I feel that it is a 
language which most of us should learn 
out of our own voluntary like, not as 
an imposed one. I would only plead 
■with him that, having heard the Prime 
Minister, let him not press it for a 
Division. He will be doing a disservice 
to the cause which he wants to serve 
to his community, unnecessarily put
ting his own community with some 
bitterness in the minds of his country
men, because, he is speaking on behalf 
of the Anglo-Indian community as he 
says now, or at least as some of the 
supporters of the Resolution have put 
it. If this comes on behalf of a parti
cular community, in all humility, I 
Would like to say that it is a bad 
omen for that community. Let us not 
go in for that I would plead with 
him not to press it to a division.
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Vnufc to ttw ? (Nominated— 
Anglo-Indiaas): X an deeply grateful 
for the intervention of the Prime 
IBnhW. Baton 1 make a further 
reference to tome of the observations 
that fell from the Leader of the House, 
may I seek to, shall I say, repel some 
of the imputations that have been 
made against me in the bringing of 
this motion?

My hon fnend who spoke just be
fore me has suggested that my motion 
was inspired by some kind of anti- 
Hindi animus, and that this animus 
or this allegation finds fortification in 
my Minute of Dissent as a Member of 
the Parliamentary Language Commit
tee May I reassure him that his 
whole process o f reasoning is, at any 
rate, inverted, if not perverted? I 
have never been an antagonist of 
Hmdi Every morning I read my 
Hindi, or I should say my Hindustani, 
dictionary m the Devanagin script for 
half an hour The only or the primary 
reason why 1  brought this resolution 
was the reason of fear, and I am glad 
to say that that fear has been largely 
assuaged by the intervention of the 
Prime Minister

From a narrow point of view I saw 
this hatred motivation against English 
mounting in the country I know that 
the fact that English happens to be my 
mother tongue and the mother tongue 
of a microscopic minority m the larger 
Indian context may not be important, 
but, at any rate, I had the right to 
resist what I felt was a campaign, a 
hate-motivated campaign, with the 
sole objective of destroying English. 
And may I say to my hon friend, Shri 
Mishra from UP

Some Hon. Members: From Bihar

Shri Frank Anthony: I beg your 
pardon, from Bihar—that I assess this 
campaign and its motives not by pro
fessions Many of my friends from the 
Hindi States have professed not only 
re ject, they have professed love for 
the English language, but more and 
more I have seen exhibitions from 
which I  and other people have drawn

r, 1 * »  IntUuAm « i  tnglith  i a »  
kxth* Eighth Schedui* 

of A* Constitetion 
«ur «<n eomftutaag. Shap went 
inevitable, inescapable oonduatons. 
What conclusion do you expect me to 
draw from the angrttl hatao move-' 
ment of UP.?

Shri M. P. MfcAura: That movement 
is not confined to UP. That is indulg
ed in by a party known as the Socia
list Party of Dr Lohia, an all-India 
party

Shri B n ) Raj Singh: That is the
only correct movement for the masses 
at India if they have to progress.

Shri Frank Anthony: What conclu
sion do you expect me to draw from 
the fact that ostensibly educated legis
lators in UP walk out as an act of 
deliberate discourtesy against their 
Governor because he chose to speak 
in what to them was a foreign langu
age’

Shri Braj Raj Singh: No, it was not
that No discourtesy was meant

Shri S M Banerjee (Kanpur) That 
House is strong enough to protect 
itself

Mr Deputy-Speaker* He can refer 
to that

Shri Frank Anthony It is from 
these acts that I draw this conclusion, 
and I have seen it in this House Why 
is it that this resolution has been not 
only opposed but opposed bitterly, not 
only opposed bitterly but opposed 
venemously, only by those whose 
mother tongue is Hindi7 Why7

Shri Braj Raj Singh: That is wrong

Shri S. M. Banerjee: It was opposed 
by Shn H N Mukerjee

Shri Frank Anthony: Because, those 
whose mother tongue is Hindi have 
persuaded themselves—you may not 
accept my inference—that until they 
destroy English, Hindi can never be
come the official language of this 
country

Seme Hen. Member*: Nq, no.



n i l  n : S&AVAHAli, 1881 (SAKA) Inelution o f KngUth 132Z
in the Mighth SeM nli 

of t)m Constitution

Shri Harish ChwHni Matter (Pali): 
Disabuse your mind of this impression.

Shri tank Anthony: It Is because
of this Hindi-motivated hatred tor 
English that I brought this resolution.

Shri Kaiika singh (Azamgarh): I 
think Shri Mishra was right in attri
buting that motive to you, since you 
are attributing this motive to others.

Shri S. M. Banerjee: Do not with
draw it and oblige any one.

Shri Frank Anthony: I am glad my 
hon. friends from the Hindi States are 
now disclaiming any hatred for 
English, and I hope in future their 
policies m the Hindi States will square 
more with these professions of alleged 
respect for the English language.

I was grateful to my friend Shri 
Nath Pai for the attitude he took up. 
He pleaded that if Government was 
honest in its professions towards the 
Anglo-Indian community, whose re
cognised mother tongue is Englibh, 
then they must accept English as one 
of the languages of India And he 
made the plea that I should not press 
my resolution because he said that 
while it was acceptable, it should be 
brought in along with other languages 
and at that time we could consider 
the claims of these different languages 
for inclusion in the Eighth Schedule

I just want to make a comment m 
passing in reply to an observation that 
fell from Shri Nath Pai. He said: 
although we remember the batons of 
the Anglo-Indian policemen, the cul
ture of India, the catholicity of India, 
does not choose to remember the past 
I am grateful for that, but I would 
remind him that it was not only the 
batons of the Anglo-Indian sergeants 
of police. We were the products of a 
certain matrix—historical, cultural, 
social. We might have done our duty 
wrongly from your point of view, but 
we were not the only Indians who used 
batons. There were a lot of other 
Troians in the police forces who did 
it, and we did our duty rightly or 
wrongly according to our point of

view. But let me say of this critteknm 
that flie Anglo-Indian community has. 
yet to identify itself with the country,, 
that is not quite correct. As Indians, 
we are all schizophrenics. We are 
schizophrenics because that is part of 
the compulsion of history. We are
schizophrenics in that we seek t»  
reconcile the charkha with file Bhakrfc. 
dam, we seek to reconcile the bullock 
cart with the jet plane. We are 
schizophrenics in that way.

I am a product of east and west. 
My thoughts and my way of life are 
more western than eastern, and yet 
India clings to me as she does to all 
her children in innumerable ways. 
That, you may say, expresses the feel
ing of the Anglo-Indian, and yet those 
are the words of Shri Jawaharlal 
Nehru about himself.

And after all, this claim-of patriot
ism and loyalty is not the monopoly 
of any community. May I remind 
Shri Nath Pai that perhaps more in
jury was done to the Anglo-Indian 
community by British rule and by 
Britain than to any other community 
of India? He does not know this. I 
am completing my history of the 
community.

Until 1806 we were the soldiers of 
India, we were the merchant princes 
of India, and in 1806 because they 
were afraid that the Anglo-Indians 
might join with the other Indians of 
this country to drive them out, an 
embargo was placed on my commu
nity. After 1806 no Anglo-Indian 
could get into the covenanted service. 
All Anglo-Indians holding commissions 
were driven out No Anglo-Indian 
could hold land or property in this 
country. You do not know our history,
I do. You know the more recent 
manifestations of that history, but 
that has not been our history entirely.

The first national bard of modem 
India was an Anglo-Indian, De Rozio. 
He was one of that band with the help 
of which Bam Mohan Roy was res
ponsible for the intellectual awaken
ing, the cultural renaissance wbich-
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•eame to India with the English langu
age. D e  Rozio has been acclaimed 
rightly not only as Bang&l&'s poet, 
(but as the first national bard ot 
modem India, and it was the efforts 
o f de Rozio, his 'Apostrophe to Free* 
-dom’, his sonnets, his odes to India 
lhat were primarily responsible for 
firing the imagination and the minds 
•of the youth of Bengal with the ins
piration of liberty. I say that in pass
ing.

I want to come back to the subject 
.and meet only some of the fallacies 
which have been perpetrated; and one 
of them is. What was the main motive 
-of my resolution? I wanted to remove 
this taint of foreignness. And I am 
grateful to the Prune Minister that he 
accepted this position. He said, yes, 
we recognise the fact that the mother- 
tongue of the Anglo-Indian community 
is  English, that they must get every 
facility for retaining that mother- 
tongue, we should recognise the need 
of our giving them facilities for their 
schools. This was one of my main 
motives, because I was afraid—my hon. 
friend does not know, but I know, be
cause I am dealing with this problem 
every day, the tremendous pressures 
'that I am facing in some of the Hindi 
States, because—I say, and I say it 
with great regret—of this basic motive 
of hatred against English; there are 
some people who are avowedly com
mitted to the policy of destroying 
English, and they feel they can only 
destroy English if they destroy my 
schools, because they feel that my 
schools are the nerve-centres of Eng
lish teaching, and that until these 
■schools are destroyed, they will never 
be able to destroy English.

Seth GovindDas (Jabalpur): I object 
to  it

Shri Frank Anthony: It was only a 
motive of fear. . . .

ite wm : s n t b w  aft,
# «nrcr% *F̂ rr «rr$3Tjf fa 

■wftor w a r  fjpft ppft

vnafar *rrorwf % srfsr wnro#

% Y»rr £  i $  % M *  vt

*  X&i TPJPTKTT spy ft t f i
*  fi*  fSTRTT I, 3 *  % »rr^T f t

srrefar *rrotff 
& fen ft ôrr $ »

Shri Frank Anthony: My hon. friend 
is not reading from cause to effect. He 
is reading from effect to cause. My 
attitude in the Parliamentary Commit
tee on Official Language was an atti
tude which had crystallised after a long 
period of ten years. I had explained 
the process by which I had reached 
that ultimate position of crystallisation. 
I had supported the fact that Hindu
stani should become. . . . .

fte ntf«R TRT: % «T̂  TPT Tft

Shri Frank Anthony:. . .  the official 
language of this country.

3 ^ snerr

f  i

Shri Frank Anthony: Let me make
it very clear that at that time I had 
expressed my doubts to no less a per
son than Shri Jawaharlal Nehru. I 
said, we should not use the word 
‘Hindi*, but we should use the word 
‘Hindustani’, because Gandhiji with his 
unerring instinct knew that if we 
were going to have a language which 
could be not the national but the 
official language, a language which 
would hold the scales evenly between 
ell the peoples who constitute this 
ethnographical museum in this coun
try it had to be a neutral language.

Pandit Thakur Dm  B hinra
(Hissar): There is no difference bet
ween Hindi and Hindustani actually.

Seth Govind Das: || quoting
Scriptures.
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Mr. Deputy-Speaker: Order, order.

Shri Frank Anthony: It is sot a neu
tral language.

I have said that I am prepared 
to accept here and now Hindustani 
as the official language. I want a 
language that is neutral. I want a 
language with which no one identifies 
his religion; I want a language with 
which no one identifies a particular 
community; I want a language with 
which no one identifies the oppression 
of any linguistic minority; I want a 
language with which no one identifies 
the oppression of the language of any 
Linguistic minority H&d we had 
Hindustani, we would never have got 
all these manifestations which today 
have created a revulsion not only in 
my mmd. Ask the Muslims what 
they feel; ask the Sikhs what they 
feel.. (Interruptions.) This revulsion 
has come because you have traded in 
hate.

t o  srra : 3ft,
s f t r  5rr

f& i
| 1

Shri Frank Anthony: I say this to 
my friends as the Prime Minister has 
said but said it perhaps more euphe- 
xnestically that you cannot impose 
your language on any other peoples.

t o  *M**r *ro Ttf ^  *f*7rr
<arri?iT | 1

Shri Frank Anthony: It is this im
position motive, it is this hatred 
motive that has created this revul
sion against Hindi.

qftw war ■ttchw "taNr”  :
fssra r^ft % •

Shri Frank Anthony: No; hatred
will beget hatred. (Interruption*).

Shri S. M. Banerjee: This is too 
much.

Shri Frank Antboay: I am a very 
small person; I cannot create any re
vulsion against Hindi. "Why is there 
this revulsion against Hindi in this 
country?

Seth Govind Das: There is no re
vulsion.

Shri Frank Anthony: If you say,
there is no revulsion, if you say that 
the people m the soutfi want Hindi, 
if you say that all the Sikhs want 
Hindi, if you say that.. . .

Setb Govind Das: Have voting on 
your resolution, and you will find 
what the position is. (Interruptions).

MT. Deputy-Speaker: Shall we be 
able to go on like this?

w r vm nO ' ^  ?

* t  aprre eft sVfa# 1 3 ft * 5  

^  ^  ^  ^  1

Shri Sorendranath Dwivedy (Ken- 
drapara): This is not a controversy 
between Hindi and English.

Shri Frank Anthony: It is not, but 
in spite of that it was sought to be 
made so in this country.

There is one thing in regard to 
which Shn Nath Pai has intervened, 
and which has jogged my memory. 
And I think it is good that I should 
say something with regard to the 
observations that fell from his lips. X 
want to reassure him that let him not 
feel that this community that I have 
the privilege of representing is not 
identifying itself with India. As I 
say, there is schizophrenia; there is 
schizophrenia among same Hindus. 
That is a part, as I say, of the tact 
that they have emerged from some 
kind of social, cultural and educational 
matrix. But let me remind you that 
I am a microscopic minority, and I am 
making my contribution to India....
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An Boa. M a te i le t him address rather fevered way and with his nor. 
the ( M r .

Hurt Fhok Aatfmiy: . ..according 
to my innate capacity for loyalty. 
Perhaps, Shn Nath Pal does not know 
that the history of Kashmir might 
well have been differently written but 
for the Anglo-Indian pilot I am 
writing. ..

Shri Braj Raj Singh: You are one of 
them

Shri Frank Anthony: I am glad of 
that I want you to realise

Pandit Thakur Das Bhargava' My
hon fnend should speak what is rele
vant so far as the resolution is con. 
cerned He is only beating his own 
drum and saying that he has done this 
and done that, or that his community 
has done this or that Are we discus
sing the resolution or are we discus
sing the Anglo-Indian community 
here9 It is not fair to speak of these 
things on this resolution

Shri Braj Raj Singh: We are proud 
of every Anglo-Indian

Pandit Thakur Das Bhargava
(Hissar) But we want to hear about 
the resolution I want that the hon 
Member should speak what is rele
vant to the resolution and not waste 
the tune of the House

Shri Frank Anthony: I was only
answering the criticism that let the 
Anglo-Indians serve India We are 
serving it and we are dying for it

Mr Deputy-Speaker: If the hon 
Member addresses the Chair, perhaps, 
he might have less difficulty

Shri Frank Anthony. I want to repel 
one or two other fallacies One fell 
from Shn H N Mukerjee My hon. 
friend Shri Nath Pai said that he was 
considerably impressed by Shn H N 
Mukerjee’s argument, and I was 
not . . .  Shri H N Mukerjee is a 
great personal friend of mine. But 
Shri H. N. Mukerjee in his usual,

mal sort of verbal-cvm-historic hy
perbole talk ad imfmiunstely, 1m  is- 
not here today.. . .

Bhrteiati Bern Chakravartty (Basir-
hat) He ts ill

Shri Frank Anthony: But that does 
not take away my respect for him I 
was only criticising his sentiment He 
felt sorry for people who live in this 
kind of twilight world, with a sort of 
hybridised culture I was sorry for  
Shn H N Mukerjee when I saw this 
picture of self-pity that he had drawn. 
He said that English had meant cul
tural enslavement of this country. 
I know something of this subject 
And may I say with-great respect that 
Shn H N Mukerjee when he spoke 
m this way was not in the best 
Bengali tradition? For, what is the 
Bengali tradition7 The Bengali tra
dition is a tradition of cultural demo- 
cracy, the Bengal tradition is a tra
dition of a synthesis of cultures, that 
is not a hybridised culture That is the 
apogee of cultuie, the ultimate ex
pression of the highest form of cul
ture, when you get a synthesis of 
cultures And that is the tradition o f 
Bengal and for anyone to talk of the 
cultural enslavement of India by the 
bringing of English is to talk without 
a knowledge of what happened How 
did English inform the education of 
this country7 It informed Indian edu
cation at the demand of Liberals led 
by Ram Mohan Roy Ram Mohan 
Roy refused to allow India to have, 
according to him, this pall of ignorance 
drawn over it by the perpetuation of 
Indian education It was as a result 
of the insistence of Ram Mohan Roy 
and his fellow-Bengali Liberals that 
English was brought to this country 
A great gift of history And what 
happened7

16.50 hrs.
[M r  S peaker in  the Chair]

As a result of Ram Mohan Roy's tri
umph, India rushed forward to an in
tellectual awakening; India rushed
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forward to a cultural renaissance 
through and by English brought in 
at the instance of Ram Mohan Roy. 
India jumped from medievalism into 
the modern world.

That is why I repel this thesis that 
English led to the cultural enslave
ment of India. English led to an in
tellectual awakening in India. 
English led to a cultural renaissance 
in India. Tilak, one of your greatest 
patriots, proud of his own language, 
said___

An Hon. Member: Say ‘Our’ (Inter
ruptions) .

Shri Frank Anthony: Yes ‘Our’
(Interruptions) .

(srnrm )
3TfT sfasrer I ,  1 ?  SST

%  TfaWT I, w  
<f?T snrfc sffr ^  ^  f t 7

Shri Frank Anthony: As I was say
ing, the greatest Indians have recog
nised the place of English. I was 
quoting Tilak. He said that India, 
through English, received not only the 
inspiration for liberty, but through 
English it received the inspiration for 
patriotism According to Tilak, there 
was no Indian patriotism till India 
was informed with the leaven of 
English literature and English think
ing Do not let us, m this spite and 
hatred for English, blame English for 
everything.

And after all, what halve the
greatest modern Indians done? The
great thinkers, the writers, the crea
tive artists—what have they done? 
They have interpreted themselves.
From Ram Mohan Roy, Aurobindo 
Ghosh, Jawaharlal Nehru, Sarvapalli 
Radhakrishnan, C. V. Raman—a whole 
host of them. What have they done? 
They have interpreted themselves.
More than that, they have interpreted 
the spirit, the ethos, of India to the 
outside world through English. India 
'would have been unknown to the ex
tent that it is known today but for

these great creative artists who have 
Interpreted India to the outside world.

And what has English done? It has 
brought to this country the broad im
pulses, the impetus, of freedom, of 
liberty, all the progress in every field 
of human thought and endeavour.

Several Hon. Members: No, no.

Shri Frank Anthony: Let us not at
least be churlish in this matter. As I 
say, I wanted to allay a certain illu
sion. Even Rabindranath Tagore—he 
was never challenged—said he receiv
ed his great inspiration after reading 
Shelley and Keats. (Interruption).

As regards foreign-ness, may I say 
just one word? I do not understand 
it. I have shown that legally and 
factually, English is as much a langu
age of this country as any of the 
other languages of this country.

Seth Govind Das: No.

Shri Frank Anthony: My hon. friend 
still 9ays ‘No’. If English is foreign, 
it may be foreign in its origin. But 
then it is no more foreign than 
Sanskrit. Its foreign-ness is relative, 
that there has been only 200 years 
acclimatization whereas the acclimati
zation of Sanskrit has been for 2,000 
or 3,000 years. And then if you carry 
this argument of foreign-ness to its 
logical conclusion, where do we land? 
Then as a nation, we live, we move, 
we have our being in everything 
foreign. What we are doing here is 
foreign. Parliamentary democracy is 
foreign; our administration or ad
ministrative pattern is foreign (In
terruptions). Our jurisprudence is 
foreign; our legal system is foreign. 
Everything we do is, I say, foreign 
(Interruptions). I am pleading for 
English and 1 am pleading for it in 
a right way. English has become a 
part of the warp and woof, of Indian 
life and of Indian thought. Let US 
ask ourselves this question: what is 
the life-line of Indian unity? What is 
the answer? English.
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Shri Frank Anthony: With all res
pect, in spite of this unity of culture, 
the history of India before the last 
200 years was a history of tribalisms.

Several Hon. Members: No, no.

Shri Frank Anthony: The unity of 
India was brought about only in the 
last 150 years (Interruptions). I know 
my history as well as anybody else.

Seth Govind Daa: He has forgotten 
it altogether.

Shri Frank Anthony: All the facets 
of Indian history today, of Indian 
unity today, political, administrative, 
judicial and, most important of all, 
intellectual, owe their inspiration to 
English. What is the mortar of in
tellectual unity in this country? 
filglish. What is the mortar of emo
tional integration in this country? It 
is English. Then shall we end this 
life-line of unity, because of emotions 
o f passion and hatred.........

Shri C. K. Pattabhi Raman (Kum- 
bakonam): I would beg of my hon. 
friend not to over-argue his case.

Shri Frank Anthony: I am coming 
to the end of my peroration.

I wish to thank the Prime Minister; 
he has more than accepted what I 
wanted. He has assured me with re
gard to my own language and to the 
needs of Anglo-Indian schools. He 
has inveighed against the attitude of 
the Hindi enthusiasts. He has said 
that this question of Hindi must be 
decided not by the Hindi-speaking 
people, but by the non-Hindi-speaking 
people.

Shri Nath Pai has also said that he 
is entirely in favour of my Resolution 
but that it must come up along with 
certain other languages. The Prime 
Minister has made it categorical. He

• has said that he sees no objection to 
English being in the Eighth Schedule.

Seth Govind Das: He never said 
that.

Shri Frank Anthony: All that he 
said is that if I force the issue at this 
particular time, it might create un
necessary friction. Because of that,
I ask for leave of the House to with
draw my Resolution.

fte wm : sparer aft,

^ r r  g fo  ss  % 3.«rc
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Mr. Speaker: Order, order. With 
the motion for withdrawal, all excite
ment must subside.

There is an amendment in the name 
of Shri Surendranath Dwivedy. Is he 
pressing it?

Shri Surendranath Dwivedy: In
view of the fact that the hon. Mover 
has asked for leave to withdraw the 
Resolution, I do not press my amend
ment.

Mr. Speaker: Has the hon. Member 
the leave of the House to withdraw 
his amendment?

The amendment was, by leave, with
drawn.

Mr. Speaker: Has the hon. Mover 
the leave of the House to withdraw 
his Resolution?
The Resolution was, by leave with

drawn.
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NATIONALISATION OF BANKS

Shri Ram Krl»han GapU (Mahen- 
dragarh): I beg to move the follow
ing Resolution:

“This House recommends that in 
order to check tax-evasion and 
increase national income, the 
banks be nationalised”.

WWW
f r  A A w  

t o  fipirr i  . . .
Mr̂  Speaker: The hon. Member

may continue on the next day.

17 tan.
The Lok Sabha then adjourned tilT 

Eleven of the Clock, on Monday*. 
August 10, 19591Sravana, 19, 1881
(Saka).
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•OfcAL ANSWERS 
QUESTIONS
&Q. Subject
No.

aoi.
202.

3 0 3 .

204.

SOS.

207.
208.

209.
210.
211.

2X2.

213.

2 1 4 .

2 1 5 .

2 1 6 .
2 1 7 .

2 1 8 .

2 19 .

X9$9/£nKMM* x6 , t88 l

TO
io 8 x —1 » 9

COLDUMS

Shipping corporations 1081— 84

Traffic administration 
for Delhi . 1084— 86

Exhibition of films at 
railway stations . 1086-87

Prices of Telco Loco
motives 1087— 90

Utilisation of irrigation 
facilities in States 1090— 92

“ Composite Atta” . 1092—94
Diesel and electric loco
motives 1094— 97

Pochampad Project 1097— 99

Co-operative sugar fac
tories in Bombay State. 1099— 1100

Surplus machinery of 
Hirakud Project . 110 0 — 02

Thermal plant at Mug- 
halsarai in U.P. . 1102-03

Scheme for intensive 
cultivation . . 1103*04

Indian ship adrift in 
Arabian Sea 110 4 — 06

Cattle disease in Mani
pur . 110 6-07

'Rabi Campaign’ 110 7 — 10

Study of nee producing 
mcthodin China 1 11 0 — 12

Central Ayurvedic 
Council 1 1 1 2 — 1 6

Foodgrains from 
U.S.A.

WRITTEN ANSWERS TO 
QUESTIONS

S.Q.
Nc.
220. Gudivada-Bhimavaram 

Railway Line
2 2 1 . Squatting on Railway 

Track
2 2 2 . Timber seasoning
2 2 3 . Irwm Hospital, Delhi.
2 2 4 . Bhakra Dam
223 • Supply of rice to Madras
2 2 6 . Ayurvedic manuscript.
2 2 7 . Kosi canals
2 2 8 . Licenses for radio sets.
2 2 9 . Reorganisation of the 

Central Water and 
Power Commission.

2 3 0 . Alarm Chain Pulling .

1 1 1 6 — 19

1 1 1 9 — 87

1 119 -2 0

112 0  

1 x21

1 1 2 1

112 2  

1122
II22 -II23

1 12 3

1 12 4

IZ24-25
II2S

WfcrmGN ANSWERS TO 
QUESTIONS—contd. 

Subject
Vo.

231. Kathua Feeder Canal .
23 2 . Hindustan Shipyard .
23 3 . Surplus Railway Land
2 3 4 . Potato growers in Hima

chal Pradesh
2 3 5 . Food production in 

Uttar Pradesh
Skymaster Air Service 

in Assam Sector
236.

237.

238.

Second bridge over the 
Yamuna
Extension of B G. line 

from Barauni to Samas- 
tipur
Unauthorised medical 

practitioners'

C atxw m

112 5 *2 6

1 12 6

1 x26-27

1X27

xi 27-28

1128

1 129

1X29-30

1130

240. Panchet Hill Project 1130-31

Hr s .Q .

fO Corruption cases in 
Bikaner Division 1131

338. State Health Education 
Bureaux X13I -?2

339. Railway Protection 
Force, Northern Rail
way . . . . 1132-33

340 Commissionsand Com
mittees under the Minis
try of Railways . XI33

341. Survey of New Lines 
on Central Railway. 1 134

342 Thefts of treadles. I 1 ’ 4-35
343- Passenger facilities at 

Barauni 1135-36
244. Tube-wells m Orissa . XX37
345- Air services in 

NEF.A. . 113 7

346. Hindustan shipyard XI37-3*
i 47- Licensed porters union 

at Howrah . XX38-39

* 00 Temporary labour at 
Ports 1 13 9

349- U. N. Mission to study 
C D. programme H39-40

350. Report on shipbuilding 
and ship repairs . 114 0

35i . D.V.C. . 1 x40— 4 2

352 . D.V.C.Act. . 1 14 2

3 5 3 . Radar at Gauhau air
port

3 54 . Irrigation and power 
potential of Indian 
Rivers.

1X42*43

SI43-44
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WRITTEN ANSWERS TL 
QUESTIONS—contd

V S Q  Subject  C olu m n s
No

355 Rent for leased railway
land 1144

356 Surplus mac.hini.ry with 
Irrigation and Power
Projc.cn 1144-45

357 State A gncultural Cre-
dit (Relief and Guarantee 
Fund's)

358 Pile bridge, near Badla 
Station

359 Ice-cream plant in 
Delhi

360 P ilfcrjgc it m i|or 
ports

361 Dcpirtnu.ntalbaik.nng
362 Purchase o f aircrafts 

and airbraft p irts
3^3 1  ickctless tri\c l
364 Surfacc drainage
365 Orientation Training 

Centres

"<(56 Commonwcalih coaxial 
teleph >ne bable svstem

367 P &1 building Chan-
digarh

368 ^ ir services

369 F sheri es T e tli 1 >1 >g ca!
Institute

370 C  D  programme in 
Bombay State

371 Co-operative sugar f  ic 
tones in B >mbiv 
State

372 Development o f ports 
on West and Tast C  >ast s 
o f India

373 “ K h a n f Campaign *
374 O verbridgesandunder- 

bridges at level cross-
ings

375 Tractor and 1 ght engine 
collision

376 Sm uggling of foodgram s 
and sugar from Delhi

377 Soil conservation
378 Irrigation and Power

Schemes in Orissa 1161-62
379 Rural W ater SuppH

Schem esinOnssn 1162
380 Consolidation o f land

holdings 1162-6’
381 Flag station between

Chaukhandi and Lohta 116.3-64
382 P  & T  Committees and

Boards for Kerala State 1164-65
147 (A i)  L S D — 9

WRITTEN ANSWERS TO 
QUESTIONS—contd 

(J S Q Subject C o lu m n s
No

383 National Co-operative 
Development and 
Warehousing Board
Grants to Orissa n6$

384 Village Co-operative
Societies 1165-66

385 Kharagpur Waltair
Passenger Train 1x66

386 Agricultural loans in
Tripura 1166-67

387 Bill regarding M uni-
c pal Corporations x 167

38b Dental Clinics in  D is-
trict Hospitals 1167-68

389 Himachal Statb Trans-
port 1168

390 I A R  I 1168-69

391 Wages o f workers in 
I A R I 1169-70

192 Assam Co-operative 
Societies Act XI70

393 Wind M ill in Rishan- 
pura Village, Delhi 1170-71

394 Adulteration o f food-
stuffs XI7I

3<»< Health Insirance Sche-
me m Delhi I I 7 I

396 Bamkhct-Chamba R iad 1171-72
397 Vanmiholslva 1172
398 Purchase o f oil tan- 

W s H 72-71
399 Quarters of P  &  T  

emnloyecs 1173
400 Doubling o f Vijaya- 

Vkada-G idur Sec ion H 73-74
401 Civil Hospital, Imohfl H 74-75
402 T  B Clinic of the 

C  vil Hosp tal Imphol XI75
403 Export o f wheat from 

Punjab 1175
404 Purchase o f rice from 

Punjab 1176
405 Purchases from Sm 'll 

Scale Industries 1176-77
406 Govind Sagar 1X77
407 Bridge over river Go- 

mM 1177-78
408 Indo-Russian and Indo- 

Polish Shipping Servi-
ces 1178

409 Handling o f Indian 
cargoes by British Ship-
ping Services U 79

410 Railwa y Primary Scho-
ols 1X79-80

1145

1X45-45

1146

1147—  »9

1149-50

1150
1150-si

1151

M5 '

1H2

1152 53 
1151

*153 S4

1 IS4

H5*-S5

1155-56
1156

1157-58

1158-59

1159-60 
1161
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WRITTEN ANSWERS TO 
QUESTIONS—cxmtd

Subject C o lu m n sU.S.Q.
No.

4x1. Bone manure 1180— 82
412. Milestones on National

Highways 1182
413 Soil Testing Labora-

tories 1182
414 M ilk Powder Factory,

Vij»y«vada . 1183

4 1J. Audit o f Eastern Ship -
ping Corporation 1183-84

416 Sheds on N an gal Plat-
form 1184

417 Dogs lor tracing thieves 1184-85
418. Hindustan shipyard 1185
419 Plane accident at S?nta

C ruz .
420 Quarters for railway 

employees m Bikarer
Division 1 1 8t,

421 Kashmir 1 ourists 1187

Statement by the Deputy 
M inister o f Railways, 
correcting an answer to
•  Question 1187

M O T IO N S  FO R  A D -
JO U R N M E N T  1187— 93

T h e  Speaker withheld his 
consent to the moving o f 
the following adjournment 
motions given notice o f 
by the members shown 
against them —

(I) Alleged arrests 
o f Scheduled Ca-
stes, Scheduled 
Tribes and other 
Backward Class-
es agriculturists 
in certain districts 
o f Bombay.

(II) Situation in 
Pondicherry on 
the eve o f forth-
coming elections 
to the Repre-
sentative As-
sembly there.

N otice bv Sarvashn 
Bhaurao Krishftarao 
Gaikwad, D  A  Ka- 
tti, G  K  M<>na> 
Balssaheb Salunke, 
Shankarrao Khan- 
derao Dige and N  
Shiva R n

Notice by Shrimati 
Renu Chakravartty 
and Sarvashn K  T . 
K  Tangamani and 
T . N agi Reddy.

RE M O T IO N  
V 1L E G E

O F  PR I-
1193—1227

T h e Speaker withheld his 
consent to the raising o f a 
question o f privilege given 
notice o f b y  Shn V . P. 
Nayar regarding the state-
ment made in Lok Sabha

by the Minister of Home 
Afibirs on rhe 3rd August, 
1959 expressing his inabi
lity to lay on the Table 
the report of the Governor 
of Kerala on the situation 
in Kerala

PA P LR S L A ID  O N  T H E
T A B L E

(1) Copy of a statement on 
sugar situation in the 
Country

(2) A  copy o f each o f the 
following statements show-
ing the ac ion taken by the 
Government on various 
assurances, promises, and 
undertakings given by the 
Ministers during the vari-
ous sessions o f Second. 
Lok Sabha

(1) Supplementary State-
ment N o. IV — Seventh 
Session, 1959

fit) Supplement ir\ State-
ment N i,  V III— Sixth 
Session, 1958

On) Supplementary State-
ment N o X I— Fifth 
session, 1958

(iv) Supplementary Sta'e- 
Hient N 1 X X — Fourth 
Session, 1958

(\) Supplementary State-
ment N o X X I— Third 
Session, 1957

(\ 1) Supplementary St ate-
meni N o X X V I— Second
Si.w on , I9S7

(V) A  copv o f Notification 
S '  O  S R  550 dated the 
9th M u ,  19*9 u iukr 
suh-stt ion (6) ot 
Set ion 3 o f the Lssenti »1 
Commoditits Act, 1955

(4) A  copy o f the Annual 
Report o f the Central 
Warehousing Corpora-
tion for the year I957' 5*i 
along with ihc Audited 
Accounts, under sub-sec- 
tion (9) o f Section 42 o f 
tfte Agricultural Produce 
(pevelopment and Ware-
housing; Corporations 
A « ,  1956

(5) Copy of a statement show
ing retail prices of coarse 
nee in Calcutta and in the
sub-divisions o f West
Bengal during 1958 and 
1959.
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BILL INTRODUCED
The Oil and Natural C m  

Commission BiH.

A M E N D M E N T S  M A D E  
B Y  R A JYA  SABH A A G -
R E E D  T O

The Amendments made by 
Rajya Sabha to Phar-
macy (Amendment) Bill, 
as passed by Rajya Sabha, 
were taken into considera-
tion and agreed to.

B IL L  PASSED

The Depuiy Minister of 
Law  (Shri Hajdrnavit) 
m oved for the Considera
tion of the Public Wakfs 
(Extension of Limiution'' 
B ill. T h e motion was 
adopted. After the chusc- 
by-clause consideration 
the Bill was passu.)

R E PO R T O F  CO M M IT TEE 
O N  P R IV A T E  M K M llliK S ’ 
B IL L S  A N D  R l.S O L U -
T IO N S  A D O P T E D

Forty-sixth
adopted.

C olumns
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1231 —62

Report was.

1262— 63

1264

M O T IO N  RE  IN CR EASE 
IN  A L L O C A T IO N  O F  
T IM E  T O  A  P R IV A TE  
M E M B E R ’S R E SO LU -
T IO N  .

The Minister o f  Parliamen-
tary Affairs (Shri Saiya 
N arajan Sinha) moved

1266

that time allotted for the 
discussion o f the Resolu-
tion rt  inclusion o f English 
in the Eighth Sche-
dule of the Cons’ itution 
be increased by 2i hours 
Th e motion was adopted.

P R IV A T E  M EM B E R ’ S R E-
S O L U T IO N  W I T H -
D R A W N

Further discussion on the 
resolution re inclusion of 
English in the Eighth 
Schedule of the Constitu-
tion moved by Shri Frank 
Anthony on the 24th April 
1959 and the amendment 
thereto concluded and 
the Resolution was with-
drawn by leave o f Lok 
Sabha.

P R IV A T E  M EM B E R ’S R E-
S O L U T IO N  U N D E R  
C O N SID E R A T IO N

Shri Ram Knshan Gupta 
moved the Resolution re 
Nationalisation o f Banks. 
T he discussion was not 
concluded.

A G E N D A  FO R  M O N D A Y ,
A U G U S T  io , 1959/SRA-
V A N A 19,1881 (SA K A )

Discussion on the Report on 
Road Transport Reor-
ganisation.

I 5 4 2
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